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LEGISLATIVE ASSEMBLY. 

Wedne,day, 14th MaTch, 1934. 

The Assembly met in the Assemblv Chamber of ihe Council House at 
Eleven of the Clock, Mr. -President {The Honourable Sir Shanmukham 
Chetty) in the Chair. 

QUESTIONS AND ANSWERS. 

MBlCTINGS 011' THE LlDGISLATIVB ASSBKBLY A.ND AT'l'BNDANOB OJ' MDmBB8. 

467. "'Sirdar lIarbaDs Singh Brat: Will Government be pleased to state 
the number of days on which the Legislative Assembly Bat. and the number 
of days each of the· elected Members of the Assembly attended it: 

(i) during the year 1981. 
(ii) during the year 1982, 
(iii) during the year 1988. and 
(iv) during the year 19841 

The 'Honourable Sir Brojendra IIltter: The information asked for by 
the Honourable Member in the first part of his question is as follows: 

1931 

1932 

1933 

Year. 1 ~;.m~Ch the 
A-.rtbly 

_______________________ ------------1 sat. 

84, 

88 

97 

19M (From ~th January to 14.th March. 19M) 33 

As no. provi~ion is made under the Indian Legislative Rules or Standing 
Ordel'B of the Legislative ABBembly for keeping an attendance register. 
the information Bsked for in the second part of the question cannot be 
furnished. 

EnBNslIls 011' THE OAXGROVlll EUROPEAN SCHOOL. 

468. ·Pandlt Satyllldra _ath Sen: Will Government please refer to 
Mr. 1'. R. ROlu's answer to my starred qUEStion No. 1162 of the 27th 
November last, and state whether the East Indian Railway pays the 

( 2165 ) -'-' A 
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entire expenses of the East Indian Railway Oakgrove European . School 
minus the fees and the United Provinces Government grant, a.nd whether 
it pays only a definite grant to the East Indian Railway Indi8lll Schools 1. 
If so, what is the reason for this discrimination? 

1Ir. P. R. Rau: The reply to the first part of the question is in the . 
affirmative, except 'that. the Government of the United Provinces is 1 
understand not now making a grant. As regards the second part, th~ 
question is under consideration. 

P&ndit Satyendra Bath Sen: May I know the approximate amount 
that. is being spent on the Oakgrove School side by side with the amount. 
spent on other railway schools? 

Kr. P., R. Rau: I think I gave the information with regard to the 
Oakgrove School some time ago. If my Honourable friend wants the 
further information, I shall be glad if he would put down a question on 
the point. 

SHORTAGB OJ!' BTAl!'l!' IN THE MONBY ORDBR BBA.NOH· OJ!' THB CALCUTTA 
GENERAL POST Ol!'l!'IOE. 

469. ·1Ir. S. O. JIlva: (a) Wit,b reference to the reply to part (c) ('If 
question No. 81, dated tbe5th February, 1934, will Government be pleased 
to state whether the Postmaster General, Bengal and Assam Circle, hilt; 
since reviewed the work of the Money Order Branch of the Calcutta General 
POIIt Office? 

(b) Will Government please aJso state whether the t'wo time-scale 
Supervisors get any special pa~' or not? : 

'(c) With reference to the reply 1.0 part (e) of the above mentioned 
question. are Government prepared to sanction additional supervisors? 11 
not, why not? , 

The Honourable Sir !'rank Noyce: (a) The review has been taken up 
but haR not yet been completed. 

(b) The reply is in the negative, but the question as to whether any 
special pay .,hould be granted to the holders of these posts and as to 
whcther additional supervisory appointments are required is being examined 
by the Postmaster General. 

(c) Af. I have already stated, the question is being examined by the 
Postmaster General. 

RBTIBEXENT OJ!' THE PRESENT POSTloUSTER GBNERAL, BOGAL AND AssAJI 
Cmcr.B. 

470. ·1Ir. S. O. JIlva: (a) Is it a fact that the present Postma~ter 
General. Bengal and Assr.m Circle, is going to retire very soon? 

(b) Will Government be pleased to state who will be posted there? 
(c) Is it a fact that for the last several years officers of the Telegraph 

Engineering Branch have held charge of this circle and most of them 
worked there for a very short period? 

(d) Will Government be pleased to state why the Engineering Officen 
are all along posted there as Postmaater General? 
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(e) Is it a fact that retrenchment on the postal side has been e:tceseive 

and very little retrenchment has been made on the telegraph side? 
(f) Do Government propose to post such an officer as Postmaster 

General, Bengal and' Assam Circle, who is likely to stay there for some 
~ears and can study the needs of the Circle? If not, why not? 

The Honourable Sir rrank Boyce: (a) Yes; about September, 1934. 
(b) Mr. M. N. Crawford, Officiating Postmaster General, Central Circle. 
(c) A statement is laid on the table indicating the officers who held 

charge of the Bengal and Assam Circle since May, 1924, and the duration 
of their charge. 

(d) Does not arise in view of the infonnation furnished in reply to 
part (c) of the question. 

(e) No; retrenchmentR have been, and are being, made wherever 
feasible in all brullch.zs of the Department. 

(f) Government are unable to give any undertaking on the point but the 
desirability of securing cOlltinuity is always borne in mind when postingg 
are made. 

Postal officers 

Stalemmt. 
( A. J. Hugbee, C.I.E. , 
j R.B. P. N. Boee • '1 A. J. H ugbes, C.LE. 

R. B. H. K. Raha, C.I.E. 

{
B C. Wrenick 

Engiueering officers 
F. T. deMoDt8 

• 8·5·~ io 3·1·28. 

4-1-28 to 3-10-~. 

4-10-26 to !6-11-27. 

17-11-27 to 7·9-28. 

8·9-28 to 9-1!-28. 

C. J. E. Clerici, C.I E. (Pestal officer) 

10-12-28 to 10-4-30. 

II -4-30 to 10-3-31. 

(N. N. Banerji 
Eugineering officers ~ 

LA. Brokensha w 

11-3·31 to 13-3-31. 

14-3-31 to 25-:4-31. 

Khan Bahadur Ryed Nip Qntb 26-3-3J to 20-3-32. 
(Poetal officer). 

Eugineering officers 

rw. D. MacGregor, C~I.E. 

i J. ~. Mukerji, O.B.E. 

L M. L. Pasricha, C.!.E. 

-

21-3-32 to 7-7-32-

8-7-32 to 2:1-33. 

• 3-1-33 to 

STENOGRAPHERS IN THE JUDICIAL DEPABTIl~T IN DELHI. 

471. ·Kaulvi Sayyid Kanua Saheb B&hadar: (a) Will Government 
please lay on the table of the House a stat.emcnt showing the strength 
of Muhammadan and non-Muhammadan st.enog.-aphers in the Judicial 
Department in Delhi, together with their various grades and also the class 
of tq.e court to which each of them is attached r-

(b) If attached to the courts of the SeDlor Sub.Judge and First 01888 
Sub-Judges, are Government aware of the ft).{'t that quite apart from the 

A 2 
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question of national economy, no stenographer is given to such courts 
in the Punjab except to the courts of the District Judge and a few 
selected Semor Sub-J udges ? 

The Honourable Sir Harry Haig: 1 have called for the infonnation 
asked for in questions Nos. 471 and 474 and will lay it on the table when 
received. 

t472-473* 

PROMOTIONS IN THE J UDlClAL DEP ABTMENT IN DELHI. 

!474. *:Maulvi Samd Munusa Saheb Bahadur: (a) Will Government 
please state which of the two principles, viz., seniority or efficiency, governs 
generally the rules of promotion in the Judicial Department in Delhi? 

(b) Will Government please state if there are any selection appoint­
ments in the ministerial establishment of the J udici~ Department in 
Delhi? 

QUARTERS FOR INFERIOR SERVANTS IN THE POSTS AND TELEGRAJ:>HS 
DEPARTMENT AT POONA. 

475. *Sardar G. B. Majumdar: Will Government be pleased to state: 
(a) whether, in the Posts and Telegraphs Department, residential 

quart.crs have been built by Government and they have been 
allocated to certain classes of employees; 

(b) whether these quarters are built in accordance with a certain 
standard prescribed for each class of employees and, if so, 
what standard has been fiXed for the class of 'porters and peons 
in the Railway Mail Service; 

(e) whether the inferior servants in the Posts and Telegraphs Depart­
ment stationed at Poona are given a house-rent allowance of 
R~. 3 per month; and 

(d) whether one room for each from the out-houses, in the compound 
of the old Post Office building at Poona, has been allotted 
as residential.quarters to some peons and porters of the Rail· 
way Mail Service in lieu of the house-rent allowance sanctioned 
to them and, if so, what are the dimensions of each room" 

'l'he lIonourable Sir Prank Boyce: (a) Yes, though only in certain 
places. Orders were issued on the 3rd December, 1932, regularising the 
position in respect of the grant of available quarters of the Posts and 
Telegraphs Department to certain classes of its employees under certain 
conditions. 

(b) Certain standards of accommodation have been laid down for certain 
classes of officials and these are followed as fa.r as practicable. For the 
lower grade staff including postmen the standard provides for a living room 
meal!urini! 144 square feet, a small cook shed and a latrine. 

(c) YeR, when departmental quarters cannot be provided. 

tThese queatiOlll were withdrawn by the que.tiooer. 
: For an." .. er to this quNtion, .. u anllwer to question No. 471. 
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(d) Yes, in lieu of the house-rent allowance of Re. S a month. Three 
of the rooms measure 12' x 12' each Bnd one room measutes 11' 9· x 12'. 
The assessed rent of each room is Re. 8-11-0 a month, approximately. 

GlLUiT OF MONBY TO THE ALWA1l STATE. 

476. • Mr. S. G . .Jog: (a) Is it a fact that Rs. 25 lakhs Move hoen granted 
to the Alwar State? 

(b) Has the entire amount been given, or only a portion of it has been 
transferred to the State1 If the latter, how much? 

lIr. II. A. P. Ke\caUe: (a) Yes, as a loan. 

(b) Rs. 20 lakhs have 80 far been advanced. 

PAYMENT OF SINGLE-PAYMENT STERLING POLICIES OR 11 )) n ~ f' 1 Y 
INSTALMENTS FROM PROVIDENT FUNDS. 

477. ""lIr. A. Du (a) How much money from the various Provident 
Funds, Civil and Military, has gone towards payment of single-payment 
sterling policies or the payment of premiums by instalments from each 
Presidency Or Province for the last 81 years ended the 80th ~ptetnber. 
1933? 

(b) What is meant in the circular letter F.-20-VI-R-ll/32. dated the 
13th November 1933, issued by Mr. W. Christie, Deputy Secretary to the 
Government of India, by th~ words "pure endowment policies"? Do 
they include endowment assurances payable at a specified age or death, 
ii p.arliflr? , • 

N. B.-In "Pure End.owment Policies" there is no liability in the 
event of death before maturity. 

(e) Of which Insurance Offices did with-profit rates come under 
examination, by which the opinion waa formed that a return of four per 
r.ent. is not reached? Was the rebate of income-tax taken into account 
in the calculations? 

(d) What was the reason for the issue of Mr. Christie's circular letter? 
.Axe Government aware of the pamphlets widely circulated by the late Mr. 
Henderson, I.C.S. (Retired), who belittled Indian and Australian Govern­
ment Securities and advised the services to take out sterling policies from 
Provident Fund monies? 

(e) Were first policies in the Postal Insurance Fund only allowed up to 
~s. 4,000, and was the amount raised to Re. 10,000, and recently to 
lts. 20,OOO? If 80, why has this Government competition taken place? 

(f) Is it a faot that for endowment policies in the Postal lnauraDee 
Fund the with-profits added are under one per oent. i.e., '98, as money 
is only invested in Government Securities at 8i per cent.? Was this 
Postal Insurance Fund taken into the calculations of Mr. Christie? 

'!'he Honourable Sir a.ora. SchaRer: Full inf('TlJlation on all the point. 
raised by tht- Honourable Member is bfling obtained and win be laid on 
the table in due ouunse. 
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INSPECTORS 01' POST OFI'IOBS .AND HBAD CLERKS TO POSTAL SUPERINTBNDENTS. 

478. *Kr. D. K. LU1rt ~hauclhury: (a) Will Government please staie 
whether it is a fact that before December 1919 the minimum pay of 
Inspectors of Post Offices or Head Clerk to Superintendents was Rs. 60 
and they had to pass through grades of Re. 80, Rs. 100, and Rs. 1~15(l 
to reach the grade of Rs. 150-200 1 I 

(.) Is it a fact that after entering into the grade of Rs. 150-200, 
thfl:r names were placed along with officials of general line, i.e., other 
officials of the same grade and they were promoted in the grade of 
Rli. 200---300 according to seniority in the combined list? 

(c) Is it a fact that there is now one grade of the Inspecto1'8 of Post 
Offices or Head Clerk to the Superint.endents, viz., Re. 160--2501 

(d) Is it a fact that. junior officials, some of whom with eight or nine 
years of service, are promoted into the grade and then their names iU'e 
plar,oo in a combined list with the selection grade officials of the 8ame 
gMde? 

(p) Is it .a fact that in Calcutta officials with 20 years' or more service 
get promotion in the grade of Re. 160-250 and if 80, they cannot competd 
with the Inspectors who are very junior officials 1 

(f) Is it a fact that in Calcutta all appointments in the grade of 
Rs. 250---350 are now being filled up by the Inspectors of Post Offioea 
and in the next ten years not a single official of Calcutta "I\·iIl get promotion 
into that grade? 

(g) Is it a fact that before the revision of 1927 two selection grade 
appointments, viz., Re. 145-170 and Rs. 175-225 were reserved for 
Calcutta? 

(h) Is it a fact that the above grades have now been raised to the 
grades of Rs. 160---250 and Rs. 250-8501 

(J) Do Government propose to reserve those two grades for Calcutta, 
so that officials working there may get a fair chance of promotion? If not, 
why not? 

(f) Is it also a fact that up to the year 1916 ~l appointments up to 
the grade of Rs. 200--300 were reserved for Calcutta? 

The Honourable Sir J'raDk Boyce: (a). (b). (9) and (j). Information is 
being collected and a reply will be laid on the table in due COU1'8e. 

(c) Yes. 

(d) Yes. 

(e) The fact is substantially as stated by the Honourable Member. 

(fl The lIDnoura.ble Member is referred to the·reply given to part (6) of 
Mr. S. C. :Mitra's sta.rred question No. 78 in this House on the 5th Febru­
ary, 1934. 

(h) No. The grades of Rs. 145-170 apd Rs. 175-225 were raised to 
the gra.de of Rs. 160-250 a.nd the grade of Rs. 2~50 which waB intro­
duced witll effect from the 1st December, 1919, was not altered by the 
revision of ]927 .. 
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(i) The grad~ of Rs. 160-250 in the Calcutta General Poet Office group 
is ulrend,,· reserved for officials of that group. As regards the grade of 
Re. 2ro--::-a50, the reply is in the negative. This grade is open to all men 
in the postal clerical cadre in the Bengal and Assam Postal Circle, and 
Government see no reason to make an exception to this rule in favour of 
the clerks in the Calcutta General Post Office. 

BAN ON INDIAN STUDENTS FBOM JOINING 1'1111: UNIVEBSITY TBAINnrG CoRPS 
IN ENGLAND. 

479. -Mr. S. G. log: (a) Is it not a fact that in the English Universities 
there is an O. T· C. (Officers Training Corps) on the lines of University 
Training Corps in India? 

(b) Will Government please state whether Indiana in England get ad-
mission into it or not? 

(c) Is it a fact the:t Indian students are banned from joining the Uni-
vanity Training Corps? If so, why? 

(d) Are Government prepared to get information (In this point from 
the High Commissioner and do they propose to ask the High Commia­
sioner to get the ban, if any, removed? 

(e) Is it n"ot 11 fsoct that some students made complaint.a in 1oh8 matter 
to the High Commissioner? 

JIr. G. B. 1'. TotteDham: (/I) Yes. 

(b) No. 

(e) Yes, as membership is restricted to British subjects of pure Euro­
pean descent. 

(d) Government ha,'e already represented the matter but withou' 
success. It is understood that it is the Universities that aff' opposed to 
the removal of the restriction. 

(e) Government have no in1ormation. 

RlIPBBSBNTATlON BY A RlIOOGNISBD LABOUB UNION OF THE GBIEVA.,{CES OP 
ITS MBJlBIIB8 TO THE AGlI:NTS OF STATE RAILWAYS. 

480. -L1eut..-OolOllel SIr BIIIlJ GIdneJ: Will Govemnu'lDt please 
stat€. whether a Labour Union which has been recognised as such by the 
Railway Board is entitled to represent the grievances of its members to 
the Agents of State Railways? If not, why DOt? 

, Mr. P. Bo. B.au: So far as I know the question raised by the Honourable 
Member has not previously come uJt for consideratior.. His suggestion will 
now be examined. 

Mr ••• K . .Joshi: May I know what is exactly the question which has 
not been considered? .. , . 

Mr. P. L ]tau: Whether 8 labour union reaognised by the Railway 
Board is entitled to represent the grievances of its members to the" Agents 
of State Railways. 
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lIr. 5. K. loahl: Are Government aware that the Royal Commission on 
Indian Labour has recommended that recognised unions should have the 
right to represent to the authorities the grievr.nces of individual members 
of unions? 

JIr. P. R. Rau: So far as I understand it, the question that my Honour­
able and gallant friend put is ndt with regard to labour unionB which 
are recognised by individual administrations, but with regard to lr.bour 
unions which represent the employees. of more than one railway. 

lIr. JI. Jlaswood AbmM: Will Government be pleased to state whether 
labour unions registered under the Trade Unions Act have got the right 
to appeal or send representr.tions to Agents of the State-managed Rail­
ways? 

lIr. P. R. B.&u: Labour Unions recognised by the railway have the right 
of Bending representations to the Administrations. 

JIr. K. Jlaswood Ahmad: My question was whether a labour union 
registered under the Trade Unions Act has got this right or not. 

lIr. P. R. B.&u: The mere fact that it is registered under the Trade 
Unions Act does not confer any rights on it. 

Lieut.-Oolonel Sir Henry Gidney: Will the Honourable Member inform 
the House whether the Railway Board or the Government of India in the 
Railway Board recognises the Railwaymen 'B Federation as a whole? 

lIr. P. R. Bau: They have periodical meetings with the Fedemtion. 

Lieut.-Oolonel Sir Henry Gidney: Does that ipso facto connote recogni­
tion? If 80, does the Railway Board accept or recognise individual rail­
way unions who go to form that Federation? 

JIr. P. B. B.&u: The individual unions are not recognised Co.S Buch by 
the Railway Board. As a matter of fact, the unionB are recognised by 
the Railway AdminiBtrations themselves. The Railway Board have not 
r.ecorded formal recognition to any union, but the fact that they meet the 
All-India Railwa:vmen's Federation twice a year may be taken as, for all 
practical purposes, recognising them. I 

Lieut.-Oolonel Sir Henry Gidney: Then, will the Honourable Member 
kindly issue instructions to the Railway Agents to recognise those unions 
that 6.Te incorporated in the Railwaymen's Federation? 

lIr. P. R. B.&u: No, Sir. Government have left it to individual Railway 
Administrations to examine the particularB of every union and to recog­
nise it or not as it seems fit to them. 

Lieut.-Colonel Sir Henry Gidney: But if the Railway Board re~gnj8e 
a Federation consisting of unions, iB it the right of bny Agent to deny or 
question Buch recognition? 

Mr. P •. R. B.&u: The Government of India have decided that this is a 
matter whlcb should be left to the individual Railway AdminiBtrations. 
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Jtr ....... 004 Ahmad: Will Government be pleased to state whether 
their employees are at liberty to be members of registered trade unions? 

Mr. P. B. Ban: I think, Sir, this question was answered yesterday. 

Mr .•• Kalwoo4 Ahmad: I want to know today whether Government 
employees are entitled to become members of trade unions which are 
registered. 

Mr. P. B. Ban: I suggest, Sir, that the Honourable Member should 
not expect that every question of his should be answered every day on the 
Boor of this House. (IJaughter.) 

Mr .•. Jluwoo4 "'mad: Will my Honourable friend state to what 
question that reply was given yesterday? 

Mr. P. B. Ban: The question was replied to by the Honourable the 
Home Member yesterday. I do not exactly remember the number of the 
question, but it was probably No. 45l. 

Mr. B. V. ladhav: Do I correctly understand the Honourable Member 
to say that the Govumment of India have decided to recognise the labour 
unions, but that they are leaving the Agents of the various Companies free 
to recognise them or not 8S they like? 

Mr. P. B. Ban: They have left it to the Agents of Railways, whether 
State-managed or Company-managed, to examine the particulars of 
membership. et-c., of each union and accord or refuse toO accord such 
recognition as seems fit toO them. 

Mr. B. V. ladhav: Have they not themselves examined the particulars 
of the<;e things when they decided to recognise labour unions? 

Mr. P. B. Ban: As I have told the House alre~y, Government have 
not. rf::C'ognised any railway union as such. 

Dr. Zlauddln Abmad: In view of the fact that the number of employees 
directly under the Railway Board is very few and most of the sen'ants' are 
employed under the Agenta, is it or is it not a fact that the 'Rai\wa.v Board 
havd given the ~tire power of recognition to the Agents and th"t they 
have washed thell' hands of the question of the recognition of tile unions? 

Mr. P. B. BaD: My Honourable friend has expressed the reasons quite 
correctly, 

, Dr. ~ndclln Abmecl: Then. may I know whether they have got the 
nght to lssue an order that a certain union should not be recognised by 
the Agent" and, if so, under what authority? 

thAt~~~: It. Ban: It is an academic question, b~t they have not exercised 

.. ~. Zianddln .Abm~: When my Honourable friend cannot answer a 
questIOn, he aVOIds gIvmg aD &nswer bv saym' g it is d . btl 
want to k 'f 't' f ~ 8e8 emle, u· 
, n?w 1 1, 1S a act or not whether they have got the right to 
Issue such mstructlOns not to recognise certain unions. 
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JIr. P. B.. Bau: I have alreadv told mv Honourable friend that they 
haye not exercised that right.· v 

Dr. Ziauddin Ahmad: Is it right to say that they issued orders to 
Agents not to recognise certain communal unions? 

JIr. P. B.. Bau: That is not an order of the Railway Board: it is an 
order of the Government of India. 

Mr. S. C. lIitra: May I take it that it is the position of the Govern­
ment that the mere fact of registration will not lead to recognition by 
Government? 

JIr. P. B.. Bau: Not necessarily, Sir. 

Lieut.-Oolollel Sir Hemy Gidney: Arising Ollt ()f this question, will the 
Honourable Member state whether in the event of an Agent refusing 
recognition of a labour union, the Railway Board will consider an appeal 
if one is made to them on the matter by a union'? 

JIr. p, B.. Bau: I do not think the Railwav Board have cOllsidl'red 
that question. and I should like to have notice 'of that before giving any 
reply. 

RETRENCHMENT ON STATE RA.ILWAYS. 

481. ·Lieut.-Colonel Sir Henry Gidney: (4) Will Government pleaao 
state whether or not ail temporary subordinates and those with short 
service, were discharged by the Great Indian Peninsula Railway during 
the recent economic campaign 'I 

(b) Will Government please state whether the same principle was 
applied in the case of officers? 

(c) Will Government please state how many temporary engineers and 
officers were discharged as a measure of retrenchment from all the five 
State Railways 'I 

(d) Will Governm£,nt be pleased to lay 011 the table a statement; 
sbowing, railway by ra.oilway, how many of such retrenched temporal'1 
engineers ahd officers hnve been absorbed by the various State Railways 
subsequent to retrenchment and how many have been absorbed in the 
lower gazetted service.? 

Mr. P. B.. Bau: (a) and (b). Government have no information but will 
oht.ain it for the Honourable Member and will lay it on the table in due 
course. 

(c) According to the information available, 43 temporary engineers in 
all were discharged on the five State-managed Railways. Similar informa­
tion is not at present available with regard to temporary officers of ot,her 
departments but will be collected and laid on the table in due course. 

(d) From the information available it appears that only one discbargeJ 
temporary officer has been re·appointed but I am obtaining precise informs. 
tion as to this. 
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Ueut.-Oolonel Sir Hemy CJidDey: Will the Honourable Member state 
whether it is not a fact that when the lower gazett-ed service was created, 
there existed a certain number of surplus officers in the superior railway 
staff ? 

JIr. P. B.. B.au: I should like to know what my Honourable friend means 
by surplus before attempting to reply to that question. 

Lieut.-Oolonel Sir Henry GidDey: In the campaign for retrenchment or 
economy, call it what you like, is it or is it not a fact that when the lower 
gazetted service was created, there was u large ':Uumber of officers surplus 
to requirements? . 

JIr. P. B.. ltau: The lower gazetted service was created, to the best 
of my recollection, before the economy catppaign started. 

Iateut.-Oolonel Sir B.emy Gidney: Will you answer my queBti~n? Is it 
or is it not a fact that at the time when the lower gazetted service was 
created, there was a number of surplus offi~ers? 

JIr. P. B.. B.au: I am afraid my Honourable friend has entirely mis­
understood the word "surplus": the position was that when the lower 
gazetted service W8S creat-ed, it was decided that a certain number of 
posts, which Wl"~e formerly in the superior service, should be transferred to 
the lower gazetted service, and it waf intended to gh'e effect to this as 
circumstances allowed. It was not intended tuat by this transfer, officers 
actually holding the posts should be dischargE'd and subordinates promoted. 

Lleut.-Oolonel Sir Henry Gidney: Arising out of that, will the Honour­
able Member inform this House whether or not it is a fact that the policy 
adopt,ed by the Railway Board in regard to the retrenchment of railway 
officials was on the one hand to show: their. retrenchment and on the other 
hand, instead of getting rid of these officers as they dealt with retrenched 
suhordinates, to demote them by inserting all such officials into the lower 
gazetted service, a service which W8S originally created "essentially", 
to lise the words of the Railway Board Circular, for the benefit of deserving 
subordinates, and thus denying to them opport,unities of entering this 
service '! 

JIr. Pr8lldeDt (The Hon(;>urable Sir Shanmukham Chetty): That ques­
tion is out of order, because it contains inferences and argulIlents. 

Lieut.-Colonel Sir Remy Gi~ey: Let me ask it in another way. Are 
tilt' Gnvtlrnment of India aware of the fact that b~' demoting surplus offi~ials 
in the lower gazetted service, instead of retrenching them. they ha,'e gonE' 
oontrary to the very essentials and intentioDS tmderlying the formation til 
that service? • 

lIr. P. B.. Bau: No officers have been demot.ed and appointed to the 
lower gazetted service. My Honourable friend is misunderstanding the 
whole position .. As I have already explained, the position was that it was 
d~cided that when vacancies arose, instead of filling those vacancies in 
the superior service, they would be filled by promotion of subordinates to 
the- lower gazetted service: there was Do question of demoting people from 
t.he officer's grade to this service. 
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Lieut.·Oolonel Sir H&nry! Gidney: With your permission, Sir, I desire 
on the £001' of t.his House to challenge the accuracy of that statement, and 
I quote the Railway Board Circular in support of my statement. Again, 
I ask, is it or is it not a fact that the lower gazetted service is "essentially" 
a subordinate service? 

Xl. P. B. Rau: My Honourable friend is quite correct in stating that 
the lower gazetted service was intended to be recruited mainlv by pro-
motion from the subordinat~ ranks. . 

Lieut.-Colonel Sir Henry Gidney: At the time the service was created, 
was there a single Class I officer in it? 

Kr. P. B. Rau: There were certain members of the local traffic and 
provincial engineering Ren-ices who were transferred to the lower gazetted 
service when it was formed. 

Lieut.·Oolonel Sir Henry Gidney: Is it or is it. not a fact that, when the 
Secretary of St.ate ordered the abolition of the local traffic servic(t and 
provincial engineering service in or about 1914, it consisted of the promoted 
subordinates and no Class I officers were in these services? 

Kr. P. B. Ran: My Honourable friend is quite incorrect. 

Lieut.-Colonel Sir Henry Gidney: On the floor of this House: I challenge 
the accura~y of that statement. t" say that these services were intended 
for and manned only by promoted subordinates. 

Xl. P. B. Ran: I know of many people who were appointed direct to 
the local traffic service. 

Kr. 5 ... 10lbi: May I ask whether it is not a fact that some superior 
officers were demoted by way of retrenchment and were absorbed in this 
lower gazetted service? I want an answer to that question. 

Kr. P. B. Rau: I have already answered that question, but I shall 
repeat the answer. The position is that no officer was demoted: but certain 
officers were retained against vacancies left unfilled in the cadre fixed for 
the lower gazetted service. 

Dr. Zianddin Abmad.: Sir, this is a very serious matter. An Honour­
able Member has challenged the statement of the Government on the floor 
of the House, and I think there 8hould be some kind of note from the 
Honourable Member to justify his statement. 

JIr. P. B. Ran: I suggest, Sir, that I may claim to know n little bit 
more of this subject than my Honourable friend over there. 

Lient.-Oolonel Sir Henry Gidney: I challenge that statement, Sir. I 
would ask another supplementary question. Is it or is it not u fact that 
fifty per cent of the lower gazetted service today consists of demoted 
Class I officers, i.e., officers, who were drawing higher salaries and who 
are now drawing a lower salary, and that only eight per cent of subordinates 
are permanently employed in this service today. . 

JIr. P. B. Ban: I think, Sir, I must despair of conveying the accurate 
facts to the Honourable Member. As I have alreadv stated, there are ·no 
officers who are demoted and appointed to the U;wer gazetted service. 
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Certain vacancies in the lower gazetted service, that is, vacancies which 
would have existed if the whole scheme had. been given effect to, have 
not been filled, because the number of superior officers is in excess of the 
number in the final scheme which would be ultimately given effect to. But 
I think, Sir, this is not a subject which can be discussed by means of 
question and answer in this House, and my friend has, I think, the option 
of bringing forward a Resolution in this House. 

Lieut.-Oolonel Sir Henry Gidney: Sir, I would ask the Honourable 
Member, with your permission, for a definite answer to a definite question. 
Is it or is it not a fact- that fifty per cent of the personnel of the lower 
gazetted staff today were originally Class I officials or temporary engineers, 
elev('n in number, surplus to requirements? Is this or il'l this not a fllct? 

Hr. P. :8.. Rau: I havE' already given an answer to that question about 
three timE's, and I would ask my Honourable friend to wait till the dellateB 
are printed and examine them at leisure. 

Kr. ltI. Kaswood Abmad: Is it a fact tbat at the time when this fiervice 
was constituted, 198 posts were sanctioned for the lower gazetted service 
and 123 posts of the provincial engineering servicE' and the local traffic 
service were uboijshed? 

JIr. P. :8.. lbu: That, I believe, is co!fect. 

JIr .•. JluwOOd Ahmad: Against tbE'se latter 123 posts. there Wf're 
only 38 permanent incumbents and they were transferred to the lower 
gazetted sE'rvice or promoted to thE' superior service, is that a fact? 

Mr. P. :8.. Rau: My information is that on all t~e railways taken 
together, there are at present 58 permanent officers in the lower gazetted 
service and 69 subordinates officiating in the lower gazetted service making 
a total of 127 officers. 

Sir Oowuji JeIlI.qtr: Is it. not a fsct that some of the officers. who 
are retrenched, are Indians holding European qualifications and they have 
now been appointed to the lower gazetted service thus rendering consider­
able assistance to some of the retrenched officers? 

Mr. P. B. Bau: I believe. Sir, in the G. I. P. Railway, there &ore four 
or five temporary engineers who have been retained in service against 
vRcancies in the lower gazetted service. 

lIIr. S. O. IOWa: Is it not a fsct that the same \bing. more or Jess, has 
happened in the other Departments of the Government of India that 
r~t.ren('hed officers have, as far as possible, been provided in lower posts 
and t.hus helped t.hem to a certain extent from unemployment" 

Kr. P. B'. Bau: I believe that is so. I must also add that the only 
alternative to the action taken by the Railway Board was to discharge 
a ~arge number of officers recruited within the last four or five vears 
and practically cancel all the efforts of t.he Railway Department to~ards 
Indianisation, 
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Sir Oowujl Jehangtr: Will the Honourable Member tell us whet,her 
Government will continue the policy of employing well qualified Indians 
who have been retrenched in the lower gazetted service? ~ill they 
continue that policy? 

Mr. P. B. Bau: The policy of the Government with regard to the lower 
gazetted service is to recruit that service mainly by promotion from the 
subordinate ranks. 

Lieut.-Oolonel Sir Henry Gidney: With your permission, Sir, one more 
supplementary question. Is it a fact that whereas originally the cadre of 
the lower gazetted service was 197, today the cadre is 232 to make room 
for those retrenched officers, or temporary engineers? If it is a fact. is 
it not an absolute camouflage of your polic~v of retrenchment? 

JIr. P. R. Bau: )Iv Honourable friend's figures are incorrect as usual. 
The actual number o·f posts in the lower gazetted service at present 
sanctioned is 191. 

Lieut.-Oolonel Sir Henry Gidney: I have got the figures with me as 
supplied from the Railway Board. The Honourable Member's figures are 
incorrect. 

Ill. President (The Honourable Sir Shanmukham Chetty): Order, order. 
The Honourable Member should asl< tbe next question. 

Lieut.-Colonel Sir Henry Gidney: Sir, I have got the figures from the 
Railway Board, and I can produce them. 

Mr. President (The Honourable Sir Shanmllkham Chetty): ~ext 
question. 

DISCHARGE OF TEMPORARY ENGINEERS ON STATE RAILWAYS. 

482. $L1eut.-Colonel Sir Henry Gidney: (a) With reference to tha 
assurance given by the Honourable Member in charge of the Railway 
Department in reply to the supplementary qUeIJtions to question No. 496 
of the 25th February, 1933, will Government please. state the form in 
which the "understanding to renew the contract of temporary Engineers"· 
is embodied in the Qriginal agreement? 

(b) In view of this understanding, will Government pleaae state the 
reasons why they discharged many temporary engineers on the . variOUil 
State Railways, whose services had been found uniformly satisfactory, 
and why their' contracts were not renewed? 

(0) Is it 81 fact that only on the Great Indian Peninsula Railway tem­
porary engineers were absorbed into the lower gazetted service and that 
the other State Railways have not done so? 

Mr. P. R. Rau: (a) The question referred to by my Honourable friend 
was with regard t<> recruitment of covenanted officers in the Signlll Depart­
ment of State Railways; it had no bearing on the question of temporary 
engineers. 

(b) The discharge of certain temporary engineers was unfortunately 
necessitated by the curtailment of the construction programme of railways. 
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(0) As I have already stated, a few temporary engineers have been 
retained on the G. I. P., North Western and Burma Railways 8!lainst 
vacancies in the lower gazetted service. The question of their ~ 
retention is under re-examination at present. 

Lleut.-09lonel Sir Benry CHdney: One supplementary quest.ion, Sir. 
Is it a fact tp,at whereas, in the G. I. P. Railway, five temporary engineers 
were discharged and re-engaged in terms of this agreement, temporary 
engineers discharged on other railways such as the E. I. R., North Western 
and E. B. Railways, have not been re-engaged even in the lower gazetted 
service? 

JIr. P. B.. Bau: My Honourable friend is anticipating a question which 
he is going to ask the day after tomorrow. but I have no objection to give 
him a reply. The position with regard to tempora.ry engineers is that a 
large number were discharged, but it was considered' desirable to retain a 
few on account of their qualifications and experience. Some 20 officers 
were specially selected by a Committee of senior Engineers of the different 
State-managed Railways and two Members of the Railway Board, and the 
Railway Administrations were authorised kI employ temporary engineers 
in this list against vacancies in lower gazetted service. At present there 
are ten such on all State-managed Railways, five on the G. 1. P., two on 
the North Western Railway and thr~e on the E. I. R. 

Lleut.-Oolonel Sir Benry Gidney: Is it a fact that the Railwav Board 
intimated Railway Agents .. "ide their Circular Letter No. 8931, thit 15 of 
these discharged men should be re-employed? Regarding his figures, the 
Honourable Member ;s, as usual, inaccurate. 

JIr. P. B. Bau: No, Sir; so far as I am aware, the facts are as I have 
stated. 

Sir Oowujl .Jabanll': Will Government continue this policy further and 
re-employ more and more of t.hese retrenched officers in the lower gazetted 
service? 

JIr. P. B.. Bau: I do not think, Sir, that Government can promise to 
'take more retrenched officers against vacancies in the lower gazetted service. 

Sir Oowaajt .JehJ.D&ir: You have been doing that, is it not so? 

JIr. P. B.. ltau: Only in special cases. 

Sir Oowujl .JehaIItir: Will Government coJl8ider the desirability of 
increasing such special cases instead of the policy advocated bv Sir Henry 
Gidney? • 

~. P. B.. ltau: That question is under our examination at present, 
tha.t IS to say, whether the people who have bet!n retained should be further 
retained or not. 

Sir Oowasjl .Jab"'II': Does the Honourable Member realise that there 
is ~eat ~88tisfaction &mongat the officers who have been retrenched. 
and that 1t IS the duty of the Government to find employment for them as 
soon RS possible? 
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Mr. P. R. RaU: Government must balance the dissatisfaction felt by 
these officers against the dissatisfaction felt by the subo!:dillates wh0m my 
friend, Sir Henry Gidney, speaks for. 

Lieut.-Oolonel Sir Henry Gidney: Is it a fact that of the officers who 
have been insinuated into the lower gazetted service, the majority of them 
are Europeans? 

Xl. P. R. lLau: I have not got their names before me. I should like to 
have notice of that question. 

'OUICERS OF THE LOWER GAZETTED SERVIOE ON STA.TE RAILWA.YS. 

483. *Lieut.-Oolonel Sir Henry Gidney: Will Government· please 
state.: 

(a) whether an officer of the lower gazetted service, officiating or 
permanent, is an official or not; . 

(b) whether he has the right of appea! to the Railway Board in 
regard to superseBBion, ete.; 

(c) whether· a State Railway official, temporary or surplus, who 
has been absorbed into the lower gazetted service, baa " 
right of appeal to the Railway Board; and 

(d) whether a State Railway official, other than a lower gazetted 
sen'ice officer, has a right of appeal to the Railway B08!'d? 

lIr. P. R. lLau: (a) I presume the Honourable Member wants to knO'W 
whether an officer of the lower gazetted service is considered a gazetted 
officer. If so, the answer is in the affirmative. 

(b) to (d). A permanent gazetted officer has the right of appeal to the 
Railway Board in regard to supersession and certain other matters. For 
further particulars, I would refer the Honourable Member to the Railway 
Sevices (Classification, Control and Appeal) Rules, contained in Railway 
Board's Notification No. 3352-E. of 28th April, 1932, copies of which 
are in the Library of the House. These rules do not apply to subordinates 
officiating in the lower gazetted service, who are governed by the rules 
applicable to them as subordinates, 

Lieut.-Oolonel Sir Henry Gidney: Does the same distinction exist 
between lower gazetted service officers promoted from subordinate ranks, 
permanent Or temporary, and office.rs who are surplus to the staff and 
who are now employed in the lower gazetted service? In other words, 
have those, who were once superior officers, a right of appeal to the Rail­
way Board, and subordinates, even though temporary, have no such 
right? 

Mr. P. R. Rau: A permanent gazetted officer has a right of appeal 
to the Railway Board under certain conditions. Lower gazetted service 
officers are considered as Class II RRi1way service officers. 

Lteut.-Oolonel Sir Henry Gidney: What is the difference between the 
duties of the temporarv lower gazetted officers and a pennanent lower 
gazetted officer, Rnd why is this difference in the right of e.ppeal to tb. 
Railway Board. \ 
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:Mr. P. ]1,. B.au: The rules provide only for pe~anent gazetted officers. 
They provide for a right of appeal for a railway servant holding a perma­
nent gazetted post in a substantive capacity. 

Lteut.-OoJollel Sir Henry Gidney: Will the Honourable Member answer 
mv question? Will he inform thiR House whether an officer, who was 
sui-plus to the staff or who has since then been employed in the Jower 
gazetted service (not a subordinate), hos a right of appeal to the Railway 
Board? 

JIr. P. ]1,. B.au: In the first place, J do not recognise that there is any 
surplus officer employed in the lower gazetted service. 

Lieut.-OolODel Sir Henry GkIn.,.: What I Of COUl'Se you had any 
numbu' of sUll'luB officers at one time. They may not be Surplus now. 

UNSTARUED QUESTIONS AND ANSWEHS. 

ONE DB. BHAGAT RAM, HOM(JCOPATB OJ' SIMLA. 

195. Bhagat Ohandl Ka1 901&: (a) Are Government aware that a 
Homreopathic Dispensary has been opened by the Arya Samaj, Gurukul 
Section, Simla, and it is attended by one Dr. Bhagat Ram, Homreopath, 
for '.-wo hours daily? 

(ll) Are Government aware that the said Dr. Bhagat Ram is holding 
II. permanent appointment aa Head Clerk in the Translation Section of 
the General Staff Branch, Army Headquarters? 

(c) Is it also a fact that the said doctor is attending patients during 
the officE' hours '1 If so, will Government please state whether there is 
not enough work for him in office? 

(el) Will Government be pleased to state whether Dr .. Bhagnt Ram 
took permission of the Head of the Department before he started 
pract.ising homreopathy and if so whether the Home Department was duly 
consulted? 

(e) Are Government aware that Dr. Bhagat Ram is charging fee for 
visiting patients 'ht their reRidences and that such fees are not. even in­
oIudeo. in his income for purposes of income-tax '1 

JIr. G. ]1,. 1'. TotteDham: (a) Yes. 
(b) Yes. 
(c) 'i'h<, rep!:v to the fin;t portion of the question is in the negotive. 

The second portion does not Brise. 
(d) Mr. Bhagat Ram did not apply for permission, because he practises 

out of office hours as an act of charity. 
(e) Government are informed that he oharges no fees. 

INTBBPBETATION OF .ARlIIY PENSION REGULATIOliS. 

196. Kr. S. G. log: (a) Will Government be pleased to mention the 
par\ioular section of the Indian Army Act, or of any other enactment, under 
which the Army Department and the Adjutant General in India discharge 

B 
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th3 two.fold function, i.e., (i) of composing the Pension Regulations and 
(ii) of interpreting them? 

(b) Is it not a fact that the function of interpreting the rules is restricted 
to the. Audit Offices, vide paragraph 4 of the Financial RegulatiOllS for the 
.Army in India, which says that •. in applying these rules audit officers 
may assume that all the provisions of Civil r5lervice Regulations, the 
Anny Regulations, India, Fundamental Rules and any other authorised 
code have received the sanction of the Secretary of State in Council, in 
all caS6a in which that sanct.ion is necessary. They may therefore admit 
without· requiring the sanction of the Secretary of State in Council, any 
p€Dsjom~, acting allowances or other allowances, which are admissible under 
the rules of those codes"? 

(c) Is this function of the Audit Officers mentioned in (b) above' being 
shared, or monopolised by the two offices mentioned in (a) above? If so, 
from what date imd under what orders? Will Government please lay a 
copy of those orders on the table? 

JIr. G. R. 'E. To\unham: (a), (b) and (c/. The Honourable Member 
appears to be labouring under a misapprehension. The Pension Regu-
lations are issued with the authority of the Government of India with 
whom rests the ultimate responsibility for interpreting them. The para­
graph of Financial Regulations quoted in the question does not, 8S the 
Honourable Member implies, delegate to audit officers a monopoly in the 
matter of interpreting these regulations. It merely authorises them in 
the COUf8C of their duties to a'3sume that the provisions contained in cer­
tain codes have received the sanction of tLe Secretary of -State in Council 
in all cases in which that sanction is necessa~'. 

DISABILITY PENSION TO MILITARY ElIpLOYEES INVAIlDFD Ltlil}.(. n,E 
GREAT WAR. 

197. JIr. S. G. log: (a) Will Government be plefi.sed to lay on the 
table a copy of letter of the Audit Officers, and of the concurrence by the 
Government of India thereto, deciding the point that disability contracted 
on field and foreign service in Regimental Matches, convened under autho· 
rity is not covered either under the ,..1915 rules or under 1922 rules and 
that the participation in such matches did not constitute "military 
service", as it does now, after the issue of India Army Order 945 of 
1924? 

(b) Is it a fact that the .Army Department, Government of India, vide 
their letter No. B./19835-I(A.G.14), dated 24th January, 1984, have con­
curred in with the views of Headquarters, Southern Command, stating that 
a disability contracted on field or foreign service, in Regimental Mli.tches, 
during the War, is excluded from the domain of Recommendation No. V 
of the War Pensions Committee laying down •• applicants for Great War 
disability pension should get the general benefit of the 1922 rules, and 
their claims should be dealt with under those rules, but Government 
should accept the presumption that alZ disabilities contracted on fUl.d or 
foreign service during the War, were, in fact, • attributable to military 
service', unless there is sufficient evidence clearly to rebut such a presump-
tion"? . 
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(0) What disahjJities do Government contemplate to regard as "pri­
vilege' " so 88 to be not affected by the phrase •• all disabilities contracted 
on field 01' foreign service . . . . ", occurring in the Recommendation and 
accepted by the Government i 

Kr. G. B .... TotteDJlam: The question is being examined and a. reply 
wHI be laid on the table as soon as possible. . 

FIxATION OJ' SENIORITY IN THE GoVERNMENT OJ' INDIA PREss, NEW DELHI. 

198. Mr. S. G. Jog: With reference to part (c) of unstarred ques­
tion No. 360 asked by Lt. Nawab Muhammad Ibrahim' Ali Khan on the 
20th December, 1933, regarding fixation of seniority in the Government 
of India Press, New Delhi, will Government be pleased to state ,whether 
rule 27 of the Press Hand Book i~ followed in testing the quaJjfications 
of a reader when promoting them to higher grades? If not, why is the 
said rule kept in the PrPfls Hrmd Book? 

The Honourable SIr J'r&Dk .oyct': Rule 27 leaves it open to the 
Monnger to hold a test if he considers it necessary. In promoting a reader 
from a lower to a higher grade his capacity can be tested witHout any 
examination; but such an examination may be held where there is a 
doubt as to the proficieney of the candidate. 

READERS IN THE GoVERNJIENT OF INDIA PRESS, NEW DELBr. 

199. Mr. S. G. Jog: With reference to unstarred question No. 370 
asked by Mr. S. G. Jog on the 22nd December, 1933, regarding readers 
in the Government of India Press, New Delhi, will Government be 
pleased to state 'whieh are the grades of seniar readers in the five grades 
of rpSlders in the Government of India Press, New Delhi, and whether 
those are according to Press Hand Book? 

The Honourable Sir I'rank .oyce: There is no grade of senior readers 
in the New Delhi Press. 

ALLEOED PREPONDEBANCE OF BENOALIS IN THE GOVERNMENT OF INDIA. 
PREss, NEW DBLm. 

200. Mr. S. G. Jog: (a) With reference to unstarred question No. 856 
asked by Lt. Nawab Muhammad Ibrahim .Ali Khan regarding alleged pre­
ponderance of Bengalis in certain branches of the Govemment of India. 
Press, New Delhi, will Government be pleased to st&t{! whether YaClmcies 
which occur in the Departments of the Central Government are filled by 
persons from all provinces or a particular province 'I 

(b) Will Government be also pleased to state whether the Government of 
'India Press. New Delhi, is under the Provincial Government or Central 
Government? If under Provincial Government are ~he persone from Delhi 
Province debarred from the services? If 90, why? If under Central 
Government why the preponderance of only BengaJi eommunitv is 
allowed? . 

(~ Will Government be pleased to point out any rules in support of 
such preponderance of one eommunit:v in the Department of Central 
Government as in the Government of India Press, New Delhi 'I 

II 2 
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(d) If the answer to the last part of (c) be in the affirmative, will Govern­
ment I>e pleased to state what steps they propose to take to regulate 
future recruit.ment so that men of one class or oommunity do not pre· 
ponderate in Government of India Press, New Delhi? 

The Jlcmourable Sir J'rank .oyce: (a) Vacancies are not filled on a 
provincial basis.' 

(b) The Press belongs to the Government of India. The seoond pan 
docs notarise. The answer to the lsst; part is that recruitment is not 
restricted to persons from any particular province. 

(c) and (d). Do not. arise. 

QUARTEBS ALLOTTED TO THE EMPLOYBES 011' TJIB GoVBBNlIBNT 011' IlfDU 
PRBSS, SIMLA. 

~:~:~Jl. Kr. S. Q. .Jog: With reference to unstarred question No. 378. 
dated the 22nd December, 1933, will Government please state the number 
of Govemment clerks' quarters Rllotted to the employees of the Govern· 
ment of India Press, Simla, dra'wing less than Rs. 60 per mensem and 
drawing nbove Rs. 60 per mensem, separately? 

The Honourable Sir J';raDk .oyee: Five quarters are allotted to men 
drawing less-t.han Rs. 60 per mensem, one to a man drawing Rs. t).~ per 
Dlenl;PDl amI 15 'to men drawing more than Rs. 60 per mensem. 

RBSTRICTION8 HUOSBD ON THE EMPLOYEES OJ' THE GoVERNMENT OF INDIA. 
PRESS, SIMLA, TO SEE THE DOCTORS IN HOSPITALS. 

202. JIr. S. Q • .Jog: With reference to uDstarred question No. 380. 
dotted the 221ld December, 1933, will Government please state if it is n fact 
that the employees of the Government of India. Secretariat and Army 
Headquarters are permitted to see the doctors in the hospital without any 
letter of authority? If so, will Government please state how the said 
doctors identify them whether they are employees of the Government of 
India or not? . 

I 

Mr. Q. S. Bajpai: The answer to the first part is in the affirmative. The 
doctors HrE' apparentl.' !'utisfied that there is no false personation. 

HOUM I~ THE GOVERNMENT OF bmu PBlcS8, SDILA. 

203. JIr. S. G • .Jog: (a) With reference to unstarred question No. 381. 
answered on til£. 22ud December" 1933, will Government please state if it iB 
a fact that according to the Hand Book of the Government of Indin Presses 
(l'Rgf: 2, fifth linf> from bottom), the Government of India Press, Simla, 
iR situatec1 at a rlistanee of about two miles awn" from the town in the 
Ritf' of Tutikandi? ' 

(b) Is it a fact that in the Calcutta and New Delhi Pressel! fifteen 
minutes of grace time aDd six lates during each month nre allowed '! If 
80, will Government please state whether they are in their respective 
Mnnicipal limits or not? 

(c) Is it nlRO a fact that in the Simla PreBs only ten minutes of grace 
time and five 1Jates during each month are permissible? (Hand Book page 
27 and paragraph 28), ! 
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(d) If the replies to parts (b) and (c) be in the affirmativej will Govern­
ment please state the reuons for this differential treatment? 

The Honourable Sir :haDk Boyce: «(t) 'l'bis is sta.ted in the handbook, 
but the Press is within munici.paJ. limits. 

(b) and (c). The faets are as stated. 
(d) The point has already been noticed and the rules are heing 

revised. 

CASUAL LEAVE ADMISSI1ILE TO THE EMI'LOYEES OF THE GOVEBNJlENT OF 
INDIA PREssES. 

204. Kr. S. G . .Tog: (a) Is it a fact that accordingtolIand Book Bulea 
(page 32 and paragraph 34) ten days' casual leave is admissible to the 
SImla and Delhi Government of India Presses employees? 

(b) Is it also a fact that under the same rules employees of the Cal-
cuthl. and Ali~arh Pre!;ses are entitled to 15 and 12 days' eMusl leave, 
respectively? 

(c) If the replies to parts (a) and (b) he in the affirmative, do Gov­
ernment propose to state the reasons for this differential treatment" 

The Honourable Sir J'raDk .oyee: (a.) and (b). Yes. 
(c) The attention of the Honourable 'Member is invit.ed to the reply 

gin'n b:,' me on the 7th April. 1933. to part (a) of &tarre-a question ~o. 1154. 
asked by Maulvi 5'ayyid ~{urtuza Saheh Bahadur. 

CREATION OF CERTAIN .A1'P0INTMD"1'8 IN TUB GOVERmlEJiT OF bmlA PRESS, 
SnrLA. 

205. JIr. S. G • .Jog: (a) Is it a fact that in the Government of India 
Press, Simla, there is no aceountant, assistant accountant and head com­
putor and estimater? 

(b) Is it a fact that in other Government of India Presses the said 
appointments are on their estAblishments? 

(c) II! it also a fact that according to the Hand Book of the Presaea 
the following duties are t(' be performed by the incumbents of the said 
postsJ : 

(1) Preparation of Establishment Pay Billa. 
(2) Preparation of Absentee statement. 
(3) Preparation of Revised and Supplementary Abeentee statement;. 
(4) Preparation of statement No. ll. 
(5) 'fo prepare Estimates and to work out Cost of Produetion for 

thtl various Departments. 
(6) To prepare weekly and monthly returns to the C. P. O. 

~ (7) To prepare montbly statement of debit to be raised again.ri 
various Departments and supplv the same to the Accountani 
General, Central Revenues anl the Controller. 

(8) 'To prepare bills for the work done on cash payments? 
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(d) Is it also a foot that all the above noted duties in the Government 
of India Press, Simla, are carried out by the computing staff in addition 
to their legit.imllte duties without any remuneration? 

(e) If .the answer to part (d) be in the affirmative, will Government 
please state if they are aware that the computing staff are 80 much over­
bwdened with the work that some of them have to stay late in the 
evening. some of them have to come early in the morning and !lOme of 
them have to work in tiffin time? 

(f) If the replies to above parts be in the affirmative, do Govern­
ment propose to accord their sanction for the creation of the Baid ap­
pointments ~I If not, why not l' 

The Honourable Sir Pr&Dll: Noyce: (a) and (b). There are no appoint­
nrents with the designations stated in the Government of India Press, 
Simla. The clerks in that Pre'>s are required to perform various classes 
of duties. There al'l' 8eparate pOBts of accountant in the other three 
Pres'>(·s. The post of Head Computor exists in the Calcutta and New 
Delhi PrE-ssea and that of the Estimatt'r only in the Cllicutta Pre'<s. 

(c) Yes, except that the Central Printing Office does not exist now as 
a sf'parat~ .entity. 

(d) No; the" are carried out hy the clerical staff; computing is R part 
of t heir duties' 

(I)') and (/). Do not arise. 

STATEME~TS LAID ON THE TABLE. 
The Honourable Sir George Schuster (Finance Member): Sir, I lay on 

the tahle the information promised in reply to starred question No. 210 
asked hy Haji Chaudbury Muhnmmad hmail Khan on the 21st FebruRJ'!", 
1934 
\ 

ABSENCE OF ~IUSLIM EMPLOYEES OF THE OFFJCE OF THE DEPUTY AccouNT­
A!'i'T GENERAL, PO~TS AKD TELEGRAPHS, CALCUTTA, ON THE ID DAY. 

"210. (a) (i). Yes. As the 17th of January. 1934, was not a holiday (the holidays 
being the 18th Rnd 19th). those among t,he Muhammadan employees who absented 
themselves without report or previous penni88ioll were asked to explain. 

(ii) No. 
(iii) No. The late attendance was excused &I! a matter of course. 
(it·) Infonnation with regard to all other offices IS not readily available. The 

action taken by the Deputy Accountant-General, Posts and Telegraphs, W&II against 
an infringement of office discipline and Government do not. therefore. consider that 
it was irregular. 

(b) Does not arise. 

The Honourable Sir I'raD.k Boyce (Member for Industries a.nd Labour): 
Sir. I lay on the table; 

(i) the information promised in reply to staned queBtion No. 80 
asked by Mr. Gays. PraBad Singh on the 23rd August, 1988; 
and I . 

(ii) the information promised in reply to part (b) of starred ques­
tion No. 1391 aaked by Pandit Satyendra Ne.tb Sen on the 
12th December, 1938. 
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TBLBPHOIfB COIfIfBOTlON 01' INDIA WITH LONDON, mo. 
:as. 

-30. Estimated annual coat :ncurred by the Indian Posts and Telegraphll 
Department in connect.ion ~th ~he ~rovieion of th~ ?veneae 
wireless telephone serVice, lDcludlDg lDterest, depreCIatIon and 
operating costs and maIring full allowance for the coat of 
existing staff and plant utilised .... 16,000. 

Indian Poate and Telegraph. Department's share of the annual 
revenue, estimated on the basis of the earnings for the first 
seven montha during which the service has been open 17,000 

EstiDlated profit per annum 1.000 

On a commercial sylltem of accounting, there will thue be a IIIII&ll eatimated pront., 
allowance being made for the fact that the eervice is a new one t;o which the public 
have yet to become fully accustomed. The estimated working OOatgee include alloW'­
anee for exi8ting staff and' charges for lines which are jointly used for the OVenMII 
serviee the full cost of which wOQld otherwise have to be borne by other Branchea 
of the Posts and Telegraphs Department. 

PAYMENT OF THE LATE FEE CHARGER IN RESPECT OF WEATHER TELEGRAlIS 
TO THE TELEGRAPHISTS. 

-1391. (h) It is reported by the P08tmaster-General,Pnnjab and North-West 
Frontier Circle, that there were no cases of payment of late fees on wuther MeMag811 
to the staff of the New Delhi Central Telegraph Office during the last summer montha_ 
It has also been 88Certa.ined that only eight oflioes in other parta of India paid late 
fees on weather mesaages without the amounts having preViously been paued by the 
Meteorological Department; it is improbable, however, that. the Poets and Telegraph. 
Department will incur any 1088 on tbis acconnt as in some of the CILII8II the amounta 
have already been realised and in accordance with norDIal procedure steps are being 
taken t<l oMain the balance from the Meteorological Department_ 

Kr. G. R . .,. Tottenbam (Army Secretary): Sir, I lay on the tao!e: 
(.) the information promised in reply to unstarred question 

No. 325 asked by Mr. S. G. Jog on the 14th December, 1983; 
(il) the information promised in reply to 11D8tarred questiion 

No. 329 asked by Mr. S. G. Jog on the 14th December, 
1938; and 

(iii) the information promised in reply to unstarred question 
No. 99 asked by Mr. S. G. Jog on the 26th February, 1984. 

GRANT OF DISABILITY PENSION TO CERTAIN PERSONS INYALIDED 

Dt:RTNG THE GREAT WAR. 

325. (a) Nat previou.aJ.y. 
(iI) No. 

, (e) ~o. It is obviOll8 that all relevant documenta, whatever their date muet. be 
~ken Into consideration ill deciding an appeal. For instance, recommendation V, 
ltaelf. says .that Government. should accept .. certain PrMWllption IIIIlcu cAcre it 
1U~leff.t 81IUWace to ,.ellve it. Previoue deci.lione gina OD t.he st.rengt.h of previoaa 
MedIcal Boards may clearly conltitute IUob. evidence iQ certain cues.. 

(4) Doe. not arise. 

(e) The disability in question wu Aat.hm .. and .. medical board held in 1916 had 
lOme ., the conclusion that the man wu a chronic lUfr_r from thia m-. that it. 
had . ,.ot ~ co'!t~ on Field Service, and that it waa IIOt agravatedby such 
"Vlce. Th~ oplDlOn was oonfirmed by .. abaequent medical board bald in 19I!9. 
The proc:eeciJnga of ~_. boarda cl-.rly provided eufIlcient evidence t;o rebut. the 
p~mpt.lon that t.he diability wu "contracted OD field or foreign eenice during the 
war : t.he whole cue had been mon exhauet.ively examiDed hefore the War Peuiou 
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Co~mittee took place; aad no new facts of any ki~d have bRn brought to light 
which would w~t a reconsi~eration of t.~e caae in the light of the recommendationa 
of tha,t CommIttee--see, especIally Note (n) to the orders on Reccmmendation XXI. 
The appeal was therefore rightly rejected in acoordance with the penultimate I8Dtence 
of the orders on Recommendation XXI. . 

GnAN1' {I}' DISABILITY PENSION '1'0 CERTAIN PERSONS lNVALIDKD DURING THlI 

GUAT WAR. 

329. (a) Not before this question was asked. 
(6) The orders on Recomm.endationa No. VI and VII are certainly intended to 

apply to claims already disposed of by the Government of India, provided that 
representations with regard to such claims comply with the orders on Recommendation 
11/0. XXI. 

((') and (d). Tbere is nothing t{) show that the petitioner in the rase did prove 
that "special re&IOIls existed why arrears should be granted for a lon~period then 
that actuaJIy allowed". &8 required by note \ in) to the orders on Recommendation 
No. XXI. In the abSEnce of such J't'.a!OllIl, the Deputy Controller was jnstified in 
rejecting the claim, but in order that the position may be quite clear to that authority 
a copy of this Question and Answer will be sent to him. 

RECOMMENDATIONS OF THE WAR PENSIONS COlllKlTTBE. 

99. Pneumouia cases. like all other disability cases, are considered on their merits. 
There is no hard and fast rule that Pneum()Dia is never to be regarded as attributable 
to military service. 

Xr. H. A. 1'. Ke\caUe (Foreign Secretary): Sir, I lay on the table the 
information promised ,in reply to starred question No. 264 Bsked by Seth 
Haji Abdoola Haroon regarding the arrest of Mir Abdul Aziz Khan Kurd, 
and Abdu! ~amag l\:hEl~ AC!hak~ai. 

ARREST OF Mrn AIIDUJ, AZIZ KHAN KURD AND KHAN ABDUL SAMAD KHAN 
ACHAKZAI. 

"264. (n) Mir Abdul Aziz Kurd was arrested and tried by the Kalat State Jirga 
for interference in the administratiOl' of that. State. Abdul 8amad Khan was 
arrested for the purpose of an enquiry under section 40 Frontier Crimea Regulation, 
a report having been made that he wu disseminating sedition. As the result of this, 
enquiry sanction has been applied for and given to hi.! trial under section 124(n) 
Indian Penal Code. 

(6) Abdul Aziz Kurd has already.been tried by the K.lat State .T~rRa ~b<il~ ~bd~ 
Samad Khan will as an Achakzai trIbesman, be p"t. before a local Jlrga In P18hin m 
accordance with the established law and procedure of Baluchiltan. Pleaders are not 
permitted to appear before Jirgaa in BaluchUtan. 

Xl. P. R. Rau (Financial Commissioner, Railways): Sir, I lav 011 the 
table: 

(I) the informa.tion promised in reply to unstarred question 
No. 186 asked by Mr. M. Maswood Ahmad on the 5th April, 
1938; 

(ii) the informatlon promised in reply to part (b) of starred qu.:­
tion No. 76 asked by Mr. G. Morgan on the 5th Feb1'11lD'Y. 
1984; 

(iii) 

(iv) 

the informa.tion promised in reply to \1Dstnrred question 
No. 30 !\Sked by Ra.i Bahadur Lala Brij Kishore on the 6th 
February, 1984; and I 

the information promised in reply kJ starred question No. 252 
asked by )Ir. S. G. 'Jog on the 24th February. 1984. 
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!NADEQUATB RBBRESPTATIONOI' MU8LU1R IN THE PBR801flfBL BBANCBB8 .01" 
CERTAIN OFFICER OF THE NORTH WE8TERN RAILWAY. 

186. (6) and (e). The Agent, North Western ~~l~ay, report~ that he badaIready 
a.lt copiea of the epeechea referred to to the DiVlllonai Supenntendenta and other 
officers concernecl for gaidanoe. 

(6) There i. DO infonnatioo in the Agent'. office to show whether applications ~ 
been made by Muslim employeell for tnmsf~r to the P~nnel. Branch. If any sa 
applications were made they would be conSidered on thelr menta. 

PURCHASE OF COAL BY STATE RAILWAY8. 

*76. Messrs Agabeg ~rothers, Balmer Lawrie and Company, KlllRIDda·Nyadee 
Colliery Company alld IndUltry Colliery Company, whose teDders for the snpp]y of 
coal to State Railways were accepted for the year 1932-33, were in anears with iheir 
supplies at· the end of March. 1933. These arrears acttIled owing to the inability of 
the East Indian and ~orth Western Railways to take the full COlltracted quaatity 
within the contract period. 

Similar particulars for the 1933-34 contract.s cannot, be furnished. until the end of 
the contract. period, ~·jz.,. 31st 'March, 1934. I sh";'l lay a further statement regarding 
this on the table later. 

RULES GOVERNING THE PROMOTION OF THE STAFP ON THE EAST lNnuN 
RAIT,WAY. 

30. Agent East Indian Railway reports: 
"(i) Employees who had become snrplua in their regular line of employment as the 

result of the economy campaign might in some instance. have been found mitable 
employment in anothtor spheres of work as an alternative to being discharged. They 
would in that ease be eligible for l'J'OIBOtioo according to the grades in the new 
aphere to which they were appointed. 

(i,) Emplo:v- fillin,; poats in an 8lltablillhmMt whicll is teorgani&ed an normally 
faced with the prospect of being discharged llnleu they are llllitable and can be 
accommodated in J)OIIta in the reorganiaed establishment. The avenue of promotion 
which existed in the establiahment tliat has been rl'placed automaticaIly disappears and 
the employees retainEld in the new establishment are eligible for promotion in the 
ordinary conrse withiD thl' re,,;aed organisation. 

(ii') Employeett who are selected for posta ouhide their regular line ofadvant'ement 
ullually derive a benefit in the shapE! of better pay and prospectll than tboee available 
to tbem in t'beir ordinary line. If such hett.erment is not ultimatelv realit>ed the case 
wonld he treated on its "merits." • 

CLOSING 01" THE IRON B~GB OVER THE RAlIGAlTG.l RIV1m N&.Ut 
MORAnABAD. 

"8. (a) 1 am. informed th&t the Ram~ga Bridge i.' eloeed to road traflic when­
ever repain become neceIIfIIU'y either to the roadway or .. th.bridge but this i. dOD. 

I. only af~r a bridge of boats baa been conatructed in tbe viciiUtv ~d duE' DOtice baa 
been gIVen to the public. -

(b) A hridge of boata i. c:out.rncted replady every '\leU' bv a oontni:tor who 
secures the contract from tJse P.blic Worka Department.·· , 

(e) The contractor chara- a toll from all kind. of traflc uaing the Midge of boats, 
eyen when the railway bridge i. open *0 road Va1IIc. 

ltl} 'No. 

r~)No royalty is paid t·o u.e. railYra,. 
(f) No. 

(g) The Honourable Member i. under a milaJlpreheoaiOll in IWI8Umillp; that aDY 
employee of the railway has anything to do with this. 



'l'ID~ INDIAN TARIFF (TEXTILE PROTEC'nON) AMENDMENT 
BILJ.J. 
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Kr. President (The Honourable Sir Sharunukham Chetty): The House 
will now resume consideration of the motion * moved by the Honourable 
Sir Joseph Bhore for referring the Bill to ISielect Committee and the 
amendmeutt moved thereon by Mr. B. Das. . 

Kr. H. P. ][od1 (Bombay Millowners' Association: Indian Commerce): 
Once again I have to plead before the House the cause of the textile industry. 
It W&IS four years ago that this Assembly first approved of a measure of 
II:I.Odest relief to the industry after a debate which proved to be one of the 
most memorable in the history of the Legislature. Since then a great deal 
of water has flown under the J umna bridge. The citadel of free trade has 
been stormed in every country and cobdenism has been swept aWlilY by the 
rising tide of economic nationalism. The Act of 1930 was merely intended 
to provide a temporary shelter to the industry, and the substantive measure 
of protection was left to be determined by a Tariff Board enquiry. That 
enquiry was held at the proper time, its report WbS issued a few weeks ago, 
and it is now before the country. Unfortunately for the industry, un­
fortunately for India generally, the plight of the industry has become even 
worse than that from which the measure of 1930 sought to rescue it. 
Figures have been quoted in this House by my Honourable friend, Sir 
George Schuster, for the purpose of showing how the industry has developed 
and e:lt:panded. That rna'.' be, but production last year has shown a sub­
stantial decline, a decline of, I think, as many as 250 million yards; but 
I do n~t lay much stress on these figures which in my opinion do not tell 
b;V any means the whole tale. A much better index of the prosperity or 
otherwise of the industry is t-o be furnished by the general price level, and 
as my Honourli.ule friend, the Commerce Member, has repeatedly pointed 
out, as he pointed out also yesterday, the prices realised by the manu­
facturer are even lower than in the days when protection was of an 
absolutely negligible character. That, I admit, is pli.rlly due to the depres­
sion which has overtaken the world, but it is also in my opinion very 
largely due to foreign competition. 

~ow, Sir, that being the case and with these figures before us, I cannot 
understand how any Honourable Member can get up in his se&.t and place 
the consumer's argument before us. Mr. Maswood Ahmad attempted the 
task yesterday. He said he was a consumer. He looks the part all right. 
(Laughter.) And if there are more such consumers, both gro\\'ers li.1ld 
manufacturers would be very happy indeed. (Laughter.) But, Sir, what 
do his arguments really amount to? He says in effect: "Never mind 
whether I am paying less for my cloth than I did even before 1930; I 
am entitled to get my cloth at t~e cheapest possible r&.te and I do not want 

·"Tb&t the Bill further to amend the Indian Tariff Act, 1894, for certain purpoeee 
(Textile Protection) be referred to a Select Committee consisting of Diwan Bahadur 
A. Ramaswami Mudn.lial', 'Mr. H. P. Mody, 'Mr. B. Sit.aramaraju, Dr. Ziauddin 
Ahmad, 'Mr. B. Daa, 'Mr. K. P. Thampan, 'Mr. S. C. Sen, 'Mr. R. S. Suma, LaIa 
Rameahwar Praaad Bagla, 'Mr. Nabakumar Sing Dudhoria, 'Mr. C. B. Ranp I1er, 
Raja Sir Vasudeva Rajah, 'Mr. J. Ramsay Scott, Mr. F. E. James, 'Mr . .A. H. Gnumavi, 
the Honourable Sir Frank Noyce, 'Mr. G. S. Hardy and the 'Mover, with iDlltructiODS 
to report within ten days, and that. the number of membe", wboee PreMDce sball b. 
neceaaary to constitute a meeting of the Committee shall be five." 

t"That the Bill be circulated for the purpoee of eliciting opinion thereoa by the 
7th .mIy, 1934." 

( 2190 ) 
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allY protection what-ever". That is really tantamount to saying that we 
do not want in this country any industries at all, and that we SMU continue 
in be producers and suppliers of raw materials to the rest of the world. 
What would happen if my Honourable friend's logic were carried a little 
further? Is my Honourable friend prepared to &.dmit Japanese rice and 
Australian wheat into this country in order to benefit the consumer? Sir, 
I venture to sub~t to my Honourable friends that the consumer's argu­
ment can be pushed too far. All that the House needs is an assurance, 
which h6.s been officially given and can be supported by facts and figures, 
that the price of cloth today is even less than what it was when there was 
no protection of any sort. In this connection I would like to quote the 
testimony of the Tariff Board itself. They say: 

.. In the case of every important class of piecegoods manufactured in India the 
majority of the mills will find it impossible without the aid of protection to realiae 
any return on capital or to find adequate BUrna for depreciation and in several cues 
to meet even the whole of their out of pocket expen8e8." 

Ko\\' Sir, what I would like the House to bear in mind is tbllt this 
examination by the Tariff Board is b6.'8ed, not upon what are labelled as 
inefficient mills, but upon wh6.t are described in the Tariff Board's report 
as mills which are run with Iii reasonable degree of efficiency. Sir, it is 
ununderstandable how in the face of all that the Tariff Board has stat-ed, 
Member after Member should get up and repest the parrot cry of in­
efficiency. 

My Honourable friend, Mr. B. D6.s, went round and round the subject 
and could only come to one point, namely, the inefficiency of the mill­
owner!; in the Bombay "Island ". I do not know whether the term 
"Island" was intended as Iii sort of reproach. There is a small Island some­
where which rules the world, and Bombay is not ashamed of being an 
island. (Hear, hear.) The other day I read the case of a man who went 
through life with only one set of clothes, prob6.bly he was a Scotsman. 
(Laughter.) My Honourable friend, Mr. Das, is much too popular a figure 
in r;ol'ictv to allow him to have onlv one set of clothes, but I do feel that 
he is cerlainly going through life With only one set of ideas. (Laughter.) 
He cannot get away from the Bombay millowners and their inefficiency. 
You h6.'Ve only to open the speech which he made in 1930 to realise what a 
paraphrase he has placed before us yesterday. 

1Ir. B. D .. (Orissa Division: Non-Muhammadan): Quite a different 
speech I made. 

~. II. P. Jlody: I challenge Mr. Das, I challenge ever;y single Member 
of this House, I ch6.Uenge every single member of the public to prove by 
jacts and figures that the industry as a whole is run inefficiently. 

Kr. 11. K. lOlhl (Nominated Non-Official): Is it Bombay? 

1Ir. II. P. lIody: Bombay knows it<! bu[&iMJS just as well as any other;;. 

My !Honourable friend, Sir Joseph Bhore, put the 'whole ease very 
corr~ctly and very fairly. I entirely &.-gree with his presentation of this 
particular point. We do not say that we are the most efficient people in 
the world. We do not say that we have carried out every single recom­
mendation which has been made to US by the Noyce Committee. We do 
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not say that improvements in equipment and in organisation have been 
carried out to the utmost limits possible. All that we say is that at a time 
of unexampled difficulty we have done our best, and from the Report of 
the Tariff Board one can see that that best is good enough. Do not forget, 
Sir, that, before the Tariff Board, evidence was led bv a most clamant 
association. I do not criticise that association; it is doing good work. It 
put up a most formidable indiotment before the Tariff Board, atta.cking 
every single pha.se of the managing agency system. and, in spite of that, 
the Tariff Board after investigation have come t.o the conclusions which are 
to be fcund in their Report. Sir, the managing agency syst.em eume in, 
because of t.he peculiar conditions of In dis:. Industry in India was un­
developed. Capital was shy. The managing agent came forward, supplied 
the enterprise, the energy and the capital. He pioneered many enter­
prises; he financed them, and he goes on fine-ncing them today. That, Sir, 
is sufficient justification of the managing agency system, and it is a curious 
circumst.ance that. even when new industries are growing up, like the 
sugar industry, they are unable to do without the managing ~gency system. 
From the figures supplied to the Tariff Board, I pointed out, taking the 
oase of Bombay, that during the last five years the average commission 
drawn by a' managing agent per month did not amount to more than 
Rs. 2,500. I would like to know whether you can get a Managing Direct.or 
for that amount who would be worth his salt. This talk of fat commissions 
drawn by managing agents is a pure myth. "Cnbuppily for Bombay, not 
only are the commissions very modest., but several managing agents, out 
of their own pockets, have dropped enormous sums of money. 

Sir, I cannot possibly understand why there is all this hostility to 
Bombay amidst a certain section of this House. amidst a certain section 
of the public. Is it because Bombay'S purse strings are always opened for 
every good cause? Is it because Bombay knows how to spend money even 
more than she knows how to make it? Is it because Bombay has produced 
some of the great.est sons of this country, whose contribut.ions to the naHon­
&1 cause in every sphere of nat.ional activity, political, social and economic, 
have been very solid? Sir, it pained me to read yesterday the report of 8 

meeting which was held in Bengal to protest against certain things which 
are being said in Bombay over the budget proposals of my Honourable 
friend, the Finanee Member. I would ten my friends from Bengbi that 
this charge of Bombay having exploit.ed the Swadeshi movement is bRsed 
on an entire misconception. 

JIr. X. O. Neogy (Dacca Division: Non-Muhammadan Rural): Nothing 
of the kind. 

JIr. :II. P. lIocly: It is certainly nothing of the kind if mere emphasis 
is going to make it so. 

JIr. X. O .• eo.,.: You will hec.T the facts. 

JIr. B. P. JlocIy: I am a man for facts. I will answer my friend pre­
sently. I cannot understand why he should take exception to my remarks. 
I was not criticising Bengal. I was not condemning Bengal. An I was 
saying was th&t this charge of having exploited the Swadeshi movement is 
bas(~d on Ii. misconception, and I repeat that . 

. JIr. K. o .• 101)': Thnt is what I dispute. 
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Mr. H. P. J[ody: After all, the law of supply and demand will always 
prevail, but to Bhoy that we in Bombay, and I am now talking of the City 
of Bombay, exploited Bengal is a misconoeption. For goodneBB' sake, if 
you want to lay a charge of exploi~tion at the door of anybody, do not 
lay it at the door of the Bombay City . 

.An Honourable Kember: Is it Ahmedr.bad? 

Mr. B. P. Mody: I ~m not going to BBy a word about that. I am merely 
pleading for exoneration from the charge 80 far as my own City is con­
cerned. 

Sir, the Tariff Board Report has been issued, but, 80 far liS its main 
recommendations are concerned, the situation has wholly changed. Owing 
to the denunciation of the Indo-Japanese Trade Agreement, a Japanese 
Deleg:;.tion came out to this country to try and negotiate with the Govern­
ment of India a Trade Agreement in place of the one which had been 
denounced by the Government. There also came to this country a Lan­
cashire Delegation which in many senses arose out of the projected visit 
of the Japanese Delegation. The result of these visits have been two 
Pacts, first the Indo-Japanese Pact, and sdcondly, the Indo-Lancashire 
Agreement, that unhappy offspring of mine which has caused me 80 much 
trouble and worry! 

Now, taking the first, the Indo-Japanese Agreement, I will only say this, 
tha;,t it is not much use criticising it at any length in "iew of the fact that 
it is very nearly concluded. It is about as usefui as telling a hair raisiug 
story to my Honourable friend, the Leader of the House. (Laughter.) 
I have on many occasions, during the last few months, placed the view 
point of the industry before the Government of India on the questions 
aTising out of the Indo-Japanese Agreement. 1 must say a few words, 
huwever, ou t.he only public occasion on which it is possible for me to do 
su. I will say at the outset thllt we welc~me. the Agreement with Japan. 
We want to live at pe:;.ce, not only with Japan, but with every Power­
great or small. The industralist& of this country want an economic pebCe 
as much as any section of the people, but the caveat I would lay is that 
any Agreement which may be entered into must safeguard essentiiii national 
interests, and I regret to have to say that the textile interests of this country 
have not been adequately safeguarded by this Agreement. Take, Sir, 
the main item, the quota of piecegoods which has been. fixed at a maximum 
of 400 million yards. The unofficial adyisers to Goverument, hailing from 
all parts of India, placed before Governm~nt a figure which was much less, 
a figure which they felt was justified from what has hlippened during the 
last ten years. Their figure was in the neighbourhood of 250 million yards. 
Now, Sir, if we were convinced that it was essentiAl, in the interests of 
the grower of cotton, that the textile industry should be asked to make a 
sacrifice, we certainly would not cavil at the settlement. \Ve would say: 
"Well, if it is reaily in 'the intere8t of the agriculturist that the quota of 
Japanese piecegoods should be fixed at this high figure, we shall not 
object". But holding as we do the opinion that Ja.panese dependen"e on 
India for cotton must continue for some vearsto '_~ome at &.1lY rate, that 
Japan does not buy Indian cotton out of ~ny motives of philaIi.thropy, but 
because )lhe must, holding that opinion, we feel that a better bargain could 
have Plet;m struck in the matter of the quota of piecegooda. Now, how WtiS 
this decision of Government in:8.uenoed. ? By. the emploYnlent of a weapon 
of a most unfriendly and wanto~ character-I ref.u to the boycott practised 
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by Japan against the Indian agriculturist during those months in which it 
was a matter of great importance to the Iiogriculturist, but was of no mo­
ment whatsoever to Japan. What was the reason for the boycott? What 
was the Clffence of the Government of India? They felt that, owing to 
the imports of cheap Japanese products, many of the smaller industries 
which have sprung up in this country were threatened with extinction. 
Therefore, they found it necessliory to denounce the Anglo-Japanese Trade 
Convcution. 'rhe unswer was a boycott, a method of coercion unworthy 
of a great nation. 

In this connectivn 1 would h1.e t.o draw the serious attention of the 
Government and of the publie to the way ill which Japan is trying to live 
up to the spirit of the Agreement which has been concluded. Sir, for 
several years past an urrangement has come into being by agreement 
betwern the Japan Cotton Spinners' Association and the Conference lines 
by which the allocation of freight space is controlled by a representative of 
the Japan Cotton Spinners' Assoeiatioll. It worked well all these years. 
What happened immediately the boycott was lifted? The Japan CottoJ?, 
Spinners' Association took control of the proceedings ~t the other end, 
upset the whole basis qf the arrangement, and, in the result, allotted an 
overwhelmingly large space to the three exporting houses in India. lndi&n 
and British traders alike, who had bought cotton for shipment to Japan, 
found that they could only get space for a fraction of the quantity which 
they had contracted to sell, and Japanese boats actually sailed with & lot 
of cargo space av&ilable, while all this cotton was waiting to be/shipped. 
What was the result, apart from the very serious dislocation of the market 
and injury to a large class of people engaged in the trade? Prices have 
sagged; it could not have been otherwise. I do not wish to be offensive, 
but I am bound to say that the game seems to be to manipulate prices 
to the advantage of the Japanese industrialist and to the great detriment 
of the Indian cotton grower I'\nd trader. 

I come to another aspect of the Indo-Japanese Agreement, namely, the 
reduction of the duty from 75 per cent to 50 per cent. What was the 
object with which the industry approached the Government of India in 
July, 1932, and asked them to raise the duty? The object was not merely 
to check the :flow of Japanese imports, but also to raise t·heir price to a 
level which would be remunerative to the Indian manufacturer. Now, if 
the dutv which was Tor n few months 75 per cent, is pushed back again 
to 50 pe; cent, it stands to reason that the threat of price-cutting which 
existed before would recur. lit has always been t.he claim of the Japanese 
industrialists that thev have sold their manufo.ctures at economic rateR. 
lf that be so, then it 'would pay them to reduce the prices which were in 
existenpe a couple of months ago, and which even were not ~l1ffi('i('nt for 
the purpose of gh'ing the industry a reasonable margin. 

Kr. .•• K. Joshi: How would it pay them to cut the prices? 

JIr. B.. P. Kod1: In this connection I would like to tell my Honourable 
friends that the handloom interests are equally affected with the manufao­
turin!! interes~ in securing that the price level should be remunerative. 
The Tariff Boa.rd has Raid: 

"TlH! reporta which we have leceived from ~recklrll of Induatriea througbout. the 
country empbasiJ!e the danger tG the bandJoom mdnstry from the levere eompetltlOJl 
pf importoJd piecegood •. " 
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There is one other point about which I wish to Sf.l7 a few words and 
~hat is with regn.rd to the most-favoured-nation treatment clause. I 
would not have any grievance whatsoever about the retention of this clause 
in the new Agreement were it not for the fact that the Government of 
India huve interpreted it very rigidly in the past, and have not followed the 
examplo of other countries in repudiating the most-favoured-nation clause 
when abnonnal circumstances justified that course. France, in 1930, as 
soon as she found that currencies throughout the world had deprec~ted. 
immediately by a Presidential degree, gave the go-by t<> the most-favoured­
nation clause, and rail'ed the duty against at least a dozen countries. I 
admit, Sir, that the code of honour of the Govemment of India is very 
11igh, but it is precisely because of that that I say that the retention of a 
clause of this character is likely to be very prejudicial to Indian interests. 
I am glad that any further depreciation of the yen has been provided for. 
But, I would very much wish that not only if any further depreciation of 
the yen took place, but if any other ahnonnal circumstances rendering 
inoperative the scale of protection which has been given to the industries 
supervened, the Government of India would take the necessary action. I 
also wish that the system of specific duties which has been applied to grey 
piecegoods should also be applied to I)ther classes, if and when the occa­
sion arises; otherwise we may find, for eXlUDple that 'bleached goods are 
selling cheaper than plain grey goods. I urge my Honourable friends on 
the Government Benches to keep 8 watchful eye on the situation; and if 
they feel that the interests of the intlustry require the extension of the 
principle of specific duties, I trust they will take the necessary action. c I 
have mad£; these criticisms not in a.ny carping spirit. I realise. as few 
other people in this House realise. because I saw quite a great deal behind 
the scenes, the difficulties which my Honourable friends of the Govern­
ment Delegation were confronted wit.h, and I desire to p~y a most willing 
tribute to the ability, thoroughness and devotion with which thev tried to 
safeguard the interests of this country in the Agreement (Loud Applause.) 
To my Honourable friend, Sir Joseph Bhore, I desire to pay a special • 
tribute; and I can say no more than ..rus that his ele~tion as the first 
Indhn to the high and responsible office of Commerce Member has b~ 
blilliantl~ justified. (Loud and prolonged Cheers.) 

Therp nre two other items which I shall deal with as briefly as I can 
12 N bdore T come to the subject which is uppennost ill my mind 

OON. and whiC'h if'! probably uppennost in the minds of mv Honourable 
friend.; also. I will say something about the yam duties. Thev are 
hopelessly inadequate. . 

Kr. ~. J[aswood Ahmad (patne a.nd Chota Naepur cum Oriasa: 
Muhammada.n): They are very high. 

\ Kr. H. P. Kody: I recognise that Government haVe gone a little beyond 
the rec'ommendntionR of the Board in order to help the indust~·, but the 
rpcomnwndatioDs of the Board were based upon certain misleading data 
8~ I shnll try to show t<> the Select Committee. They were obsessed bv 
wl~at . t~e:v ~onceived to be the intereRts of the handloom industry. My 
~UI>Dl1l!£;'JOn IS that it cannot possibly be in the interests of the handloom 
lDdu~r:v tha~ the power industry should find its occupation increasingly 
unremuneratnte and should turn more and more to the production of 
cloth. The last state of the handloorr. industry is hound to be a great 
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dl!al wors€. than the first if such !l process was earned on, and if the hand­
loom weaver was placed entirel~' at the mercy of foreign yarns. lIy 
Hvllcur&ble friend, Mr. Raju, yesterday in a speech which, I think, we all 
greatly appreciated, spoke up for the interests of the handloom industry, 
and triecl to argue that it was being killed by the competition of the power 
iru1ut'tr.~ and also by the protection which tha.t industry was receiving. 
1-ilght I point out to my Honourable friend that there is no other ~ountt1 
in the world which can provide the same strange phenomenon which is 
to Le "itnessed tOday here, namely, that side by side with a rapidly 
~.'rowing pO\f'er industry, the hnndloom industry also is explmding and 
producing more and more of the requirements of the country? I do not 
think that there is any country in the world where this very bappy 
phenomenon can be said to exist. One would have thought thtlt with the 
rapidly expanding production of tbe industry-it went up by 800 million 
yards in the course. of '1 few years---t.be handloom indul'ltry should have' 
been snuffed out of existence as so many like industries have been snuffed 
Ollt of existence in every industrialised count,ry. That hnppil.v is not thfL 
case, and we find toda~' that ~ide by side witb the growth of the power 
industr~, the handloom industry is also advancing. 

Dr. ~1&uddlil Ah.mad (United Provinces Southern Division<\: Mnham­
Dlildall Rural): The percentage is being diminished though- the volume is 
in~t.:asing~ 

Mr. H. P. llody: Now, Sir, what, are-the recommendations of the repre­
r;cntatIves of the handloom industry? They are the people who put upa 
strong fight for the handloom industry in their capacity as unofficial advisers 
to Go'Vprnment. They said that they would have no objection to the reten­
tio'1 of thp present duty, that is to.say, Ii annal'. The.\" were even willing to 

jricreaE:e it on all counts up to and including 60's to enable the mill 
'irtdustr. to (',Qmpete with ,China And Japan. Sir, this is the opinion of 
'p£-ople like mv Honourable friend. Mr. Ramakrishna. who put up a strong 
fight. and with whom I had, in the course of tbe Simla negotiations, many 
argwnent!'!. They have no objection' to an adequate duty which safeguards 
themtlustry against the inroads of China and Japan. Arising out of that. 
is 8 small point which I would like to place before the Hoq8(>. Our 
agJ'I>('Jnent with Lancashire in respect of :varn was that tbe duty should 
he five pel cent. and an anna and a quarter specific on all counts. 'raking 
the vit'w which tbe Govemment 1)£ India did with regard to counts above 
50·s. th£-v have removed the specific duty and in 1.hil' one particular the~ 
hav~ departed from the-recommendations of tbe Indo·Lancashire Agree­
ment. In the Select, Committee I shall press for the incorporation of this 
spt't'ifi,,· a1)ty as against I~ancaBhire. 'rhere is one circumstance which I 
might n!'l well mention in this connection. It is applicable to more things 
tlHlll y3rn, and thal is the impending reduction of the working oiay to 
nine hOurE It is going to make thin~s very difficult for the yam illdustry 
am1 it !f; :llso going to mBke things difficult for every other seC'tion. The 
FnC'torip" Ri11 was before 8 Select Committee only a few weeks' ago, Rnd 
owing to the penmasiveness of mv Honourable friend, Sir Frank Novce, 
who pilotecl that Rill, I gave in on that question. I indueed my As~<ici9. 
tion to give in also. I have induced also other organisations, representing 
practically 95 per cent of industrial labour in this country,. to give up 
their Op?osition. We have agreed to the 9-hour day, though it is goin~ 
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to m'l.ke things difficult for us. I should have thought that my Hono~­
llble friend. Mr. Joshit would be bubbling with enthusiasm and WIth 
affection for us after that generous gesture that we made, but, 8S usual. 
he indulged in a tirade against the mill industry, particularly in Bombay, 
and entered into a philosophic discussion on the rights of labour an,d 
eapitnl which in Mr. Joshi's philosophy mean only the ri~htB of labour. 
I would ask my Honourab1efriend what he has done for labour. WhafI 
lias h·J done to help Capital on which labour exists? Ever.vone knows 
that a rationalisation Bcheme was recommended by an authoritative body 
in 1928. Did labour respond to it in any sense? And if it did not, what 

• weI" the effortR of my Honourable friend, Mr. Joshi, to induce labour to-
aceept. thE' s~heme which has both in its own interests as well as in thE" 
interests of the industry? Mr. Joshi did nothing, for the simple reason 
thnt Mr. Joshi has no· time hetween his peregrinations from Delhi to 
London and London to Geneva and Geneva to Simla and back again t& 
London. These peregrinations, which are provided by an obliging Govern­
ment, leave Mr. Joshi no time to look into the ordinary problems of 
lRbour and capital, which seem to be beneath his notice. I 'hope that 
when my Honourable friend, Mr. Joshi, next gets up on his feet, be will 
mRk~ R useful contribution, a real contribution, to the problems of the-
industry. . 

Another question which arises is with .regard to the artificial silk duty. 
All that 1 want to say is that it is perfectly true, as my HQIlourabJe­
friend has contended, that imports have been reduced in the last few 
month!;. But the reason is that imports have been reduced aU round, 
and t:1Rt it is just a reflex of the general depresc;ion. Otherwise, I cannot; 
upderstllnd how it is that the hnndlooni industry, which consumes an 
enormous quantity of artmciaJ silk yam, suddenly dropped its requirements 
to a ver\, tow fl~re in the course of a year. There is another circumstence. 
I am nc.t at all sure that the published figures are an absolute goqpel. 
I am Jlct sure Rt all that thesl' figurec; are not coloured by what is happen­
ing in the Kathiawar States. I promised. IQY Honourable friend, the­

.Finanec Member, a return t(l the charge whicb I made the other day. 
I am g'oing to support that charge with more facts and fi~res. For my 
purpose tooay, I am only going to tell bim of one incident which has 
come to mv notice. A telegram was sent about, a week ago to "Iomebedy 
from somebody from some place. (Jt·oices: ."And to some plsee. ") It 
stated: 

"Whites," (that is to say, bleached goods) "cannot ship March shipmenta. Could' 
we ship to any non· Indian Porta, '8&Y. Baluchistan or Cutch." 

I Rl:a!l deal with Baluchistan alld Cutch and many other places besides, 
wh~n I hRve an opportunity to speak on the Finance Bill, but for the 
time heil!-g m:v object. is merely to draw the attention of the Government 
to the cltcumst,ance that there is a possibility of stuff getting in which 
dOdS not find its WIlV into the Trade Returns. It is' noteworthy, when 
We. [,re considering the dutie". on artiflci~l silk goods, that the price level 
of t.hcse classes of goods has not risen in spite of the increased duties 
which were impoc;ed against them verv recentlv. The Tariff Board recom­
rue~d. t.hat. the duties should be high" l'Dough 'to discourage the import of 
artifiCial SIlk goods, the extraordinary. cheapness of which is having. 
ma~kec1 ~\ffect an the demand for the finer classes of handloom products. 
It J~ d! lDterest in this conneetion to know that in Japan the dut,· on 
partJcu]tl.r types of artificial silk piecegoods is 88 high 88.800 per cent: anel 
eveq 400 per cent. Sir, there are many other items, hosiery. for instanoe;. 

• 
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in which my sympathies are entirely with my Honourable friend,. Mr. 
R!\illSaV Scott artificial silk varn, farina and the like, on all of whlch 1 
will lOSke my' submissions to "the Select Committee. 

I come now to the Indo-Lancashire Agreement, the much maligned, 
little understood, grossly misrepresented "Mody-Lees Pact". What is 
the genesis of this Pact?' " 

Mr. Gaya Prasad Singh (Muzaffarpur cum Champaran: Non·Muham-
madan): Your visit to MancJlester. 

Hr. H. P. Kody: But something came befolll that. 

Mr. K. O. lfeogy: Sir Ness Wadia's mission. 

Mr. H. P. Kody: What happened was this. I was asked to proceed 
to England in eonnection with the deliberations of the Reserve Bank Com­
mittee. M" arrival seemed to have been known to a few people there, and 
through th~ good offices of some mutual friends, within a very few days, 
contact was established between me and some of the leaders of the Lan­
cashire industry in London where they had come for the purpose of meeting 
me. This meeting was followed by a great manJ more with other pE'ople 
rE'pr~senting tha industry, and I also had the opportunity of expounding my 
poiut of view before the larger public in a series of interviews which I 
gave from time to time to the Press, which seemed to be very keenly 
interestE'd in the matter. I had discussions besides, with many people 
connected with the Government. The object of all my negotiations WM 
first of all to establish a better understanding betweel; the two countries 
in the field of the industry which counts for so much in the life of both. 
The activities of the Millowners' Association, Bombay, and myself in 
particular had created a great deal of suspicion and resentment in I.anea­
shire. Equally also some of the things said in Lancashire had been 
strongly resented by me. I remember now with some amusement that 
when a very important person in Lancashire made a provocative speech, 
1 gave Reuter an interview which began "Lancashire seems to be in danger 
of losing her head as well as her trade". This was the atmosphere which 
existed when I went to England. My object was to try and bring about 
a better understanding, and that better understanding could only come 
about by a free and frank exchange of views, by a proper understanding 
-of each other's position and by the rea1isation of the cardinal fact that 
the industry in India had come to stay, and would pursue its natural develop­
ment to it,; utmost limits. There was another matter which had to be 
set right. When I went, I found that the stage has been set for discus­
qhns between the. Japanese nnd the British induRtrialists in London. I 
found that was more or less a fait accompli. I pointed out to my friends­
I would ask the House to forgive me if in talking of these matters I 
BOund fl {:ersonal note, and perhaps sound it a little too often; I cannot 
help it, I cannot make the narrative impet'sonal-I tried to convey to my 
friends in England that any attempt on their part to settle with Japan 
9r with any other power the problems of the Indian ma.rket would be 
strongly resent-ed. I do not wij;h to deal ~th all the difficulties whicb I 
encountere<! ",itb the people who~ I had to meet; all tbat I would say 
is that, as a result. of dozens of interviews and discullsions and the invita­
-tion which Was finallv extended to me bv Manchester and mv talks -with 

~ . . . 
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the vllriOUC:: organisations in Manchester, it was finally arranged that a 
tripnrtite eonff-rence df industrialists should be held in India. I submit. 
Sir, ~ithout claiming anything for myself, but purely because this cir-
-cumstanc(' has received very little notice, it was of some historic import­
ance that delegations from two such powerful countries should come to 
this country and seek the hand of friendship of the Indian industrialists 

'and attempt to solve economic problems by mutual adjustments. 
,(Che£·rs. ) 

'rhe two Delegations arrived; we started :first lrith the Lancashire Dele­
gation and had a number of meetings. Nothing very definite was decided, 
but there was one important principle which was decided in our first con­
vprsations, and that was that under present conditions, and I want to 
«ophasise the words "under present conditions". the Indian industry 
requires a larger measure ofproteetion against Japan than against Lanca­
shire. That principle was BOcepted. not only by me, but, also by my 
mends from every part of India who were in Bombay. some of whom later 
,on broke away from me on other issues. We had a meeting with the J apaneBe 
Delegation as well, and then we all came to Simla. Our friends from 
Japan· did not seem at first to be keen about meeting us, but a series 
of meetings was ultimately brought about. It appeared from the very 
'Start that our Japanese friends felt that they could get more change out 
of the Government of India than out of us, and so th~ discussions became 
absolutely unreal and we parted with an exchange of courteSies. (La11ghter.) 
Then, Sir, the question of resuming negotiations \\ith Lancashire arose, 
and here most unfortunate differences developed between me' and my three 
-other collpagues who hailed from other parts of India. I did my very 
best to bring about some sort of agreement, and from one position I went 
to another and tried to put before them various fonnulre designed to secure 
their t\Cceptance, and when finally I found that no agreement was possible, 
then, during the very las1l week of the stay of the Lancashire Delegation, 
I returned to Bombay and put the whole position before my Committee. 
'Sit', my Committee, after a very prolonged discussion, accepted my view 
.of things ..•. 

lIIr. B. DII: Did t.hey accept unanimously? 

Ill .•• P. 1Iod,: Unanimously, and the whole agreement which was 
reached at the committee meetings was endorsed by the general body of 
members by an overwhelming majority, with, in fact, only one dissentient, 
and that dissentient was one of my colleagues who had disagreed mth 
me all throughout at Simla. In other words, representatives of every 
centre agreed to endorse the Pact which I had asked my Committee to 

·accept. What does this endorsement mean? My Honourable friend, 
Mr. Das, with that cheerful disregard of facts which he uSUlilly betrays, 
Rnd which makes him so delightful a speaker, said, "Ob, these are fellows 
who are all more or less on the verge of ban.kruptey. Whom do they 
reprE'sent? About 40 mills in the Bombav Island". Mr. Das could not 
have mierepreqent.ed the position more thoroughly. The facts are th3t my 
-organisation is t.he leading organisation in this country, that it represents 
fully 50 per cent. of the spindles and looms in this country, that there is not 
~ single centre of the industry which does not owe allegiance to it, and 
that tile record of work of this Association of an all·India character is one 
to which tributes by the score have been paid, not only by Government, 
but by the pub1ie all these yean. 

·0 I, 
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Now, SU, ever since I appended my signature to the Pact, I have not: 

ceased to hear about it. I should accordingly like to tell the House what 
the Pact really means. I am afraid, I have seen very few criticisms which 
seem to show an appreciation of its true meaning. The central feature or 
the Pact is the provision with regard to the duty on piecegoods. So faT­
ns the yam and art silk duties are concerned, nobody seems to have 
worried about them at all. If we had agreed to admit them duty free, 
some of my critics would not have raised any voice at all. But when it 
came to the question of the duties on piecegoods, then the ho\vl went up' 
from the country that I had BOld its interests, that I had BOld the industry. 
Now, what is the nature of the Agreement recorded on this question? To 
understand that, it is necessary to go back just a little. In 1000, when 
the first measure of protection was given, the duties against Lancashire­
were 15 per cent., and the duties against Japan and other countries were-­
fixed at 20 per cent. I heard BOme one say:that in 1980 th~ Nationalist 
Party were trying actually to help the country by redtlCing the duties. On 
the contrary, what they were trying to do was not to bring down the 20> 
per cent. to 15 per cent., but to raise the 15 per cent. to '20 per 'cent. 

Kr. B. 'D88: They opposed Imperial Preference. 

:Hr. E. P. Mody: I am coming to that .presently. Now, this duty of-
15 per cent. was raised by two succeBSive surcharges to 20 per cent. and 
25 per cent. What does the Pact do? The Pact merely says, keep this 
duty at the figure at which it exists today, but if the Government of 
India remove the general surcharge of five per cent. which was imposed in 
October, 1931, then, and then alone, the industry will not raise any objec­
tion to the equivalent relief being given to Lancashire. Now, what is the 
measure of that concession? In the first place, it is not I who am mak­
ing a present of five per cent.; it will be the Government of India who 
will remove the surcharge if and when the occasion arises. And then, 
too, what do we give up? We give up merely the right to talk, the­
right to demand from the Government of India that there shall be an 
equivalent protective duty because of the removal of the surcharge. Sir, 
T am leaving it to you to say whether that is a conceBSion which can, by 
any stretch of imagination, be regarded as being in the nature .. of 8 com·­
plete surrender of the country's interests. What does the Tarifi Board's 
own recommendation amount to? Many of my friends who disagreed 
with me were banking on the supposition that the Tarifi Board would not 
recommend Imperial Preference. But while the same scale of duties is 
recommendp.d, the Tariff Board's own figures are a condemnation of that 
recommendation. I am very BOrry to have to say so, because I have the 
greatest possible respect for the Board and for its very able Chairman. 
If Honourable Members will turn to page 14Q of the Report-, the Ttlrift 
Board have given figures which carry their own refutation. Lancashire 
grey dhoti& of 37 counts selling Rt 16'85 annas; the approximate Japanese 
cloth of 35! counts is selling at 13'2 annas. Mark the diiference in the­
prices of the two products. White nain&ook&, counts of 84i from Lan­
casbit"c, 15'45 snnas; counts' of 83! from Japan, 12'20 annas. 'fbere is 
another little circumst,ancp. R1so to bEl noted; and that is that the Tariff 
Board's O"tI"D recommendations amount to a differential duty. Refer to pap 
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-210 a.nd the summary which they have given. This is what the Tariff 
Board say in paragraph 120: 

"In cloth of medium counts 258 to 40s the specific duties will at first average 
..33. per cent. ad valorem cn British goods and considerably more on _ Ja.panese g~­
It is anticipated tha.t within a year or two the prices of these goods will be determmed 
ma.inly by internal competition . - - . 

In cloth of counts 40s to 50s the I!'pecmc duties will represent a. general ad 'Valorem 
rat.e of 25 per cent_; and in cloth of connts above 50s they will not exceed m per 

-cent. .. 

Now, is the Agreement which we have reached very different i~ sub­
stance from what the Tariff Board themselves have supported? While the 
-specific duty may be the same against Lancashire as against Japan, its 
incidence on these two classes of goods will be very different. Sir, I 
leave it to you to consider whether an arrangement of this character can 
be said to be a surrender of the industry's interests. Now, Sir, who 
approved of this arrangement? People seem to imagine that it was I 
-slone who entered into this arrangement, that it was I who forced it 
through. They forget that it received the endorsement of an organisa­
tion of an all-India character. And, who are the leaders of that organi­
sation? Some of them are amongst the most successful mill-agents in 
India, men who ha.ve grown grey in the service of the industry, men who 
fought its battles when many of its present-day critics were not even born, 

-or had not emerged out of the nursery. Sir, in this connection permit 
me al90 to say that when people charge me with having betrayed the 
industry's interests, they foreget that I too have fought the battles of the 
industr\" for man;\" years. Iwd not without a measure of success, I hope. 
One of our critics is the Indian Merchants' Chamber. Far be it from 
me to eriticist' thnt hody even though it pa.ssed a resolution against the 
Pact. All that I am trying to do is to point out that this Pact which the 
Indian Merc-hants' Chamber condemn was not only entered into by one 
of its past Presidents, that is to say, myself, who had the privilege of 
being its President in 1928, but it was actively supported. ·whether before 
or after, by four other past Presidents, including, if you please, the very 
founder of that body. 

Sir, some of the critics are the very people who fought tooth and nail. 
nn the floor of this very House against the five per cent. differential duty 
which came about in 1930. If their efforle had succeeded, the industry 
would have been extinguished; there would have been no protection to 
he had against Japan, I shall tell you why. 

The section of the Indian Tariff Act. under which the industry received 
two successive rises of duty, namely, in the first instance to 50 per cent. 
and secondly to 75 per oent., that section is only applicable to cases where 
..a different.ial duty exists. There is no other weapon in the armoury of 
the law which would have enabled Government, even if they had been 
convinced that the industry was being driven to extinction, to help it, 
and it is only by the fortuitous circumstance that in 1930 there was a 
measure which established 1\ differential duty that made all these i'l.crea.sea 
.against Japan in later years possible. I ask my friend, Mr. Das, and 
my oth.,.er friends what would have happened if they had carried their point 
of view in 1980. 

Amongst my criaca are also those who condemn the Ottawa Pact and 
the part which I took at that time in getting it· ratified by this L~gisla­
ture. I have every confidenoe that the Ottawa Pact is going to justily 
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itself. Already in certain classes of commodit,ies, rice, linseed and others, 
enormous expansion has taken place in the United Kingdom market, 
and the time is coming-and the Legislature will soon have an oppor­
tUllitv of seeincr it for itself-when we shall find that the Ottawa Agree­
mentV has react~d to the benefit of both countries. My Honourable friend, 
Mr. Raju, reminded me yesterday that this was not the first time I h",d 
expressed my belief in Imperial Preference. Most certainly I believe in 
trading arrangements mutually beneficial in cha1'l1cter, but my Imperial 
Preference is not of the variety practised by the sailor. who, on being 
asked whether he had a wife in every port, indignantly replied "Certainly 
D(lt: only ports within the British Empire". In the same way in which 
the Ottawa Pact is justifying itself, I venture to submit that the Indo­
Lancashire Pact is going to justify itself. Already Lancashire's takings 
of Indian cotton in this country have been double of what they were 
in the corresponding period of last year. I have every confidence that, 
within a very few years, if this present atmosphere continues, Lancashii'e 
will play a very important part as a customer of Indian cotton. When 
that day arrives, then those who have been subjected to so much vilifica­
tion and abuse day in and day out for all these months, "ill have the 
satisfaction of feeling that it is they, and not their clamant critics, wh() 
are the true friends of the agriculturists. 

I shall say very little about the political gains which have :Bowed in 
my opinion from this Agreement. My friend, Mr. Joshi, has challenged: 
that. I would only like to tell him that my Honourable friend, Mr. 
Ghuznavi, on his return from his labours on the Joint Select Commi~, 
gav~ au internew to the Press in which he gave his own view of what he 
thought had been accomplished by this Pact. Probably he will, in the 
course of this debate, give expression to his views at greater length. My 
friend, Sir Phiroze Sethna. another delegate to the Joint Select Commi~ 
tee, also gave an interview in whicb he endorsed what my friend, Mr. 
Ghuznavi, had stated. There are other members of the Joint Seleot 
Committee who have expt'essed to m£' i)ersonally their appreciation of the 
change which had been brought; about in the mentality of Lancashire; 
and, after all, do not forget that Lancashire counts a great deal in the 
politics of Great Britain, commanding as it does a solid block of 70 
members in the House of Commons. I say I shall not deal with this 
aspect of the csse, because I mow that game of my friends are going to 
deal with it, and I will leave it in t.heir competent hunds. All that I 
shall say is that I hope this Agreement. this mU<'h abused and much 
maligned Agreement, may be the forerunner of many arrangements of 'l 
rec-ipro(·ftl character between Great Britain and India. Our Pact has. 
provided a great opportunity to Great Britain to seek the hand of friendship 
of t~is co~try, not only in the economic Rpher~, but also in the political, 
relYIng upon the assurance that there are 'People in this country who are 
always ready to approach these problems ina spmt of mutual goodwill 
free t:om all political prejudices .. If England lets go this opportunity: 
she WIll hav~ otherthrown the work which began with Ottawa, which Wfllt. 

m~z:el~ contInued ~Y us, and which will go on developing, if the ri~ht 
spmt IS preserved In the counsels of both countries. 

There is' only one ~~. more which I wont to say, I have always. 
olaimed that the terlile mdustry of this countrv is nAtional in evp.rv 
sense 'of the word. The Tariff Board have st.Ah·d . "there ('an be no dotibt. 
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tha.t the cotton textile industry he.s an exceptional claim to public sup­
port in view of the important national interests which it represents". 
The industry employs hundreds of housands of people-a.ltogether So 

million and a. half people at least are dependent upon it. ~nd!an capit~, 
to the tune of something like 80 crores has been sunk ill It; and It 
consumes practically half the cotton crop of India. SUrely, when I 
plead before this House that this industry is national, that it subserves 
the interests not only of a small body of manufa.cturers. but also of 
agricultural interests and of every conceivabl~ Indi~ inter~st. s~ely I 
am not pleading in vain. Surely my Honourable friends will realise the 
great, the enormous importance of this industry; I plead with them and 
with the various provinces of India also. who for some reason or other 
have found it necessary to oppose the protection given to this ind~. 
on the basis of the national character of the industry, and I say tha.t if 
this industry, which is the pioneer of all industries in India. were to be 
blotted out of existence, India. will be thrown back a century and will just 
be for all time a producer and supplier of raw materials. I have said 
enough. I hope none of my Honourable friends ,,-"Jl take amiss anything 
I have said on this occasion. I have put the point of view of the industry 
in perhaps very forcible terms, but it is a subject close to my heart, 
something with which I have been intimatelJ connected for many years. 
All that I e.sk my Honourable friends to do is to view the issue <Uspe.ssion­
aOOly, and when they do 80. I feeleert&in of their verdict. (Applause.) 

Kr. V. BamakrtIhDa (Madras: Nominated Official): Mr. Presid8Jlt, 
1 am gla.d to be given this opportunity for making my first contribution 
to the debates of this House upon a subject of 1\'hich I may elaim some 
knowledge. As the head of a Provincial Department of IndustriC8 and 
more recently as one associated with the Indo-J a.panese negotiations to 
represent the interests of the handloom weaving industry, I have had 
special opportunities for studying the problems dealt with in the Bill now 
before the House. The 'Proposals of Government mark a distinct depar­
ture in our industrial policy in several respect-s. In the first place, they 
provide special protection for the weaker section of the Indian textile 
industry, the handloom weaving industry. by way of grants·in·aid. In 
the second place, they provide prot-ection for an essentially agricultural 
and cottage industry like sericulture. It may be mentioned here that 
sericulture is more an industry of the Indi,an States than of British 
India. In the third 'Place, they set the seal of approval upon the trade 
negotiations entered into between the representatives of Lancashire and 
of India. And. le.stly. they give parlial effect to the Trade Agreement 
negotiated on the soil of this country between the representatives of 
Japan and of India., a. fact which ought to appeal greatly to Honourable 
~embers in all parts of this House. 

In dealing with our industrial problem!! and framing our economic 
policies, I venture to submit that certain conditions peculiar to our 
country have to be bome in mind, Honourable Members are no doubt 
aware of those conditions, but I venture to remind them of those, because 
they ha.ve an 1ntimaOO bearing upon what I am going to say later. The 
first JIIld the most important factor is our unlimited resources in man 
power. The ~nd feature is the peculiar condition of Our agricultural 
lD.~U8try whic~ provides employment for only !I. part of the year. The 
third feature 18 the low ataDdard of living of the great majority ~f the 
P60fple of 'our country; and. finally. there is the fact that most of our 
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people live in villages. These conditions, I venturs to submit, indicp.te 
that cottage industries and industries which provide employment to ~he 
agriculturist during the periods of his enforced idleness o.ught t~ rece~ve 
the special protection of Govemment and the sympathetic conslderatlon 
of this Honourable House. Rationalisation of industries has resulted in 
increased unemployment in countries like Europe a.nd Ameril~a, bectLuse 
the media of exchange and the instruments of distribution and consump­
tion have not been able to keep pace with the changing requirements of 
rationalised industries. Therefore, I venture to submit that, so far as 
our country is concerned, man J:Ower must be preferred to machine power, 
wherever such use provides the worker with a.n income which js at least 
equal to what he could obtain from the only other competing source of 
e~ployment, namely, agriculture. 

" N~xt to agriculture, the handloom weaving industry is the most 
important rural industry. Its importance has ~en recognised by all the 
Committees and Commissions which had anything to do with the economie 
life of the people of this country, beginning with the Famine Conlmis­
sion of 1888 and ending with the Banking Inquiry Committee of 1929. 
The Tariff Board have reiterated its great importance in the economic 
life of the country. In paragraph 160 of their Report, they have estimated 
the number of hAlldlooms in the country at about 2l millions, and the 
number of people supported by the industry, either wbolly or partly, at 
about ten millions; while, on the other hand, the Indian mill industr:v 
provides employment for about four lakhs of 'Peo~e and supports about a 
million persons. In paragraph 69 of his Budget speech, the Honourable 
the Finance Member estima.ted the handloom production of piecegoods in 
the year 1933 at about 17,00 million yards and put the value at about 
37'40 crores. In the same year, the Indian mill industry produced about 
28,99 million yards of piecegoods valued at about 65'76 crores. It is, 
therefore, clear, I submit, that the handloom industry is at leaat half as 
important as the power loom industry both in respect of production and 
of value and many times more important in rellpect of the employment 
which it provides. 

Sir, Honourable Members may ask whether the handloom weaving 
industry is economically sound. I venture to submit that it is economi­
cally sound and can withstand competition even with the power loom, 
p'rovidM certain defects in its organization are rectified. The duties on 
imported cloth are sufficiently high to give the handloom weR.ver a fail' 
wnge on the days on which he gets work. It will be seen from the 
figures already given that the average production of cloth per handloom 
in 1933 was about ~ yards. If we take 71 yards as thE\ daily average 
production per handloom, the figure adopted by the Tariff Board, the 
handlooms had work in 1933 for about 90 days: The handloom weaver 
has. therefore. to mAnage for four da.ys on the earning. of a single day. 
What he, therefore, lacks is continuity in employment. Secondly, he 
has to borrow money for the 'Purcha.se of yam a.t exborbitant rates of 
interest. Thirdly, as pointed out by the Tariff Board, the price which 
the hand loom weaver haa to pay for his yam in up country centre. 
exceeds the price of yam in, and the freight from, Bomba" to those 
centres. by l!'Ilything Up' to about. 25 per cent. The "weighted average 
excess 10 pnce of the cases exammed by the Taritl Board worke out to 
about 6i per cent. Fourthly, ashe haa no Dl8l'keting organization. lrt 
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11as to sell his ~oods through middlemen who charge' heavy eommission~. 
,Lastly, as his Blppliances are crude and his, designs out-of-date, he ~ 
,unable to meet the changing needs and fashions of the consumers of his 
products. He is, therefore, in need of co-operative organizations which 
will purchase his yarn and sell his cloth, provide hill? with cheap credit, 

C1!upply him with improved tools Rnd up-to-date desIgns and secure f~r 
him continuity in employment as far as possihle, These were the COD.Sl-
derations which led the Government of Madras, which I have the hon­
~1il" to represent here, to place before the Tariff Board and the 
Government of India the case for the handloom· weaving industry and 
press for the provision of funds for organising the industry; and these 
were the considerations which induced my colleagues and myseH, ,when 
we represented the interests of the hand loom weaving industry 88 unofficial 
advisers to the Indian Delegation Rt the Indo-J' apanese negotiations, to 
press for financial assistance for the development of the handloom weav­
ing industry. The grants-in-aid, Sir, which the Honourable the 
Commerce Member has so generously promised will' enable the Provin-
.cial Departments of Industries to organise the handloom weaving 
iBdustry. Though industries is a provincial transferred subject, and 
though, in common with all Governments in the world, the Government 

·of India are faced with acute financial stringency, yet they have made 
a generous gesture for which the handloom weavers in particular and 
the country in general have ample reason to be thankful. 

, Before leaving this subject, I beg to answer the charge levelled againsi 
the Directors of Industries by my Honourable friend, Mr. B. Das. 
Handloom weavers, as Honourable Members are fully aware, are un­
"Organised, and, therefore, practically voiceless. The ;Director of Industries 
in 'each Province is charged, amongst other things, with the duty of safe-
-guardmg the interests of the handloom weaver. I do not think any better 
testimony is needed to prove the devotion of the Directors of Industries 
to the cause of the people committed to their charge than the grants-in­
aid promised by the Government of India. 

Now, I may be permitted to consider the objections raised against t.ne 
IntIo-Lancashire Agreement. My Honourable friend, Mr. Joshi, question­
ed thE" propriety of permitting private persons or bodies to negotiate trade 
agreements. This policv is, I submit. in pursuance of the recommenda­
tions of the Imperial Economic Committee on Imperial Industrial C0-
operation, subsequently endorsed by the Ottawa Confe1'eDce, of which, 
you, Mr. President, were 8uch a distinguished member. The Conference 
announced its conclusions on the subject of Industria! Co-opt'mtion in 
these terms: ' 

\ "It !'lIould. in the opinion of the Conference. be the object of any policy of 
Tn~uRtrinl ("o-operation within the Commonwpalth to s~re the held divillif)n of 
industrial act.ivitiea lIIIIong ~e .. vera! parte of the ComDlOIIwealth and the ordered 
economic develooment of Ml'h pari.. W,ith a view to enlRlriD(t the maximum etllC'ienC'y 
and eronomy of production and distribution. 

Tt i. further the view of the Conference that the precillA natu're and extent of the 
co-ope ..... on to be achieved in any particular indudry must. lar~:v denend upon 
effective ooMUltat.ion between t.hoee eng&fred or proposing to engage, in that induBt" in 
any two or more .,art.e of tbeCommonwealth. • 

TM CMfe~ce· therefore recommeluh to the varions ilidaetriea in which ... ditw-
We IIIlitabJe for 'thep1U'JlOle. the deeirability of making arran,.menta' for 8Ueh 
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consultation at the earliest possible date; but it records its belief that Buch consultation" . 
to be fully effective, shollid be conducted between responsible persons or bodies. 
adequately representative of the industry in each part of the Commonwealth concerned. 

The Conference further recommends that the Governments concerned facilitate and 
aasist such consultations by all available me&lls." 

Mr. President, the only point for consideration is, whether the consulta· 
tions in this particular caSe were conducted between responsible persons· 
or bodies adequately representative of the cotton textile industries of the 
Unit·ed Kingdom and of India. None, so far as I am aware, either in this 
House or outside has questioned the representative character of Sir William 
Clare-Lees and his colleagues to represent the British .cotton textile 
industry. My Blonourable friend, Mr. Mody, in an eloquent speech, 
hap established his representative charact~r. 

I ani glad that my Honourable friend, Mr. B. Das, admitted that Mr. 
Mody represented at least the cotton mill industry of the Bombay Island. 
It is a well known fact that the costs of production of the Bombay mill' 
industry are much higher than those of the other parts of India. This 
fact was brought to the notice of this Honourable House by my Honour­
able friend, Mr. Joshi. when he spoke on t,he subject yesterday. If the­
cotton mill industry of Bombay consider the rates provided in the Agree­
ment sufficient to give them a fair return, why should those millowners, 
who are better placed in regard to their costs of production, complain 
about this Agreement? (Hear. hear.) This sinJ;!le fact, I submit, is 
sufficient. justification for the Government to give effect to this Agireement. 
By accepting this Agreement. Government are giving effe<'t to the principle 
d indUFltrial ('o-operation between representat.ives of great and important 
industries of two parts of the British Commonwealth of Nations-a principle 
advocated by the Ottawa Conference and endorsed hv this House when it 
rRtiiied the' TrAde Agreement. between the United Kingdom Rnd thilf 
countr:v. . 

Honourable ~embers will thus observe that the proposals Of Govern­
ment are conceived in the best in~rests of the country and are clearly 
intended to advance its industrial and economic development. I, therefore, 
appeal to the Hou~e to stren~hen the hands of Government by R('.cepting. 
the proposals now placed before it. (Applause.) 

][r. A. E. Ghuznavi (DaccR C11m Mymensingh: Muhammadan Rural) = 
Sir. unless we understand the implications of this Bill, and unless we 
have a ('leRI' concention of certain fundamental factors in this connection, 
it will not De possible to do full justice to the meaR\lre \lnder consideration 
before this House. What are those fundamental factors? I will take­
India first. 

India grows more cotton than she can tum into yam and cloth for 
her tl:;eming -population whieh will so~n increase to about 400 millions .. 
She, therefore, has to seek profitable markets for her surplus cotton. 
That is the first factor. The second factor is that ~xti1es are next t;o. 
agriculture in importance in the case of India. and that is India's bi~gest 
natilmal industry. As such, it require3 safeguarding and protection by a' 
proper regulation of tariffs. Thirdly, India is not yet in a position to 
m~t her TequireIpents in yarn and piecegoods, which, therefore, come 
in part from Japan and Great Britain. And, fourth, there is India'. 



THB INDIAN TA1UJ'1' (TEXTILE PROTBCTlO!f) AMENDMENT BILL. 2J07: 

pOlJ~.l.lal relations with the United Kingdom when she is aspiring at the 
present moment for a new Constitution more in oonsonance with India's 
self-respect. These are the four fundamental factors which we have 
to bear in mind in considering this questIon. I will now taie Japan. 
Japan is not a grower of cotton, but a large manufacturer of cotton goods, 
a 11\rge importer of Indian cotton and an enterprising exporter of fimshed 
commodities to India, a rival 01 the United Kingdom in this respect. Let 
me take now the United Kingdom. She imports cotton, and is, therefore, 
in a position under certain circumstances to relieve India of So portion ;,f 
her surplus cotton. She is naturally, therefore, desirous of having a 
reasonable share of Indian requirements of yam and piecegoods. Now, 
looking at the problem from a more practical standpoint, India has much 
more surplus cotton for disposal than she can consume in India. As f~r 
piecegoods required for Indian consumption, about 1,000 million yards 
stilI have to come in from outside, and that is supplied by Japan and the 
United Kingdom. It is, therefore, a very difficult and complex question. 
It is not easy to reconcile these apparently conflicting and complex 
interests. We are apt to forget at times thl't India's economic relatious 
witb countries, both within and oui:.f;ide the British Empire, have got to 
be regulated in her best interests. I welcome this Bill, because it is an 
attempt at reconciliation so far as our textiles are concerned. There are 
thr·,·o intE'Tesh: to he recon('iled, the interests of the cotton gro~er, the 
intereRtR of the Indian tnnnufact.urers and the interests of the rnanu­
fndurerc: overseac:,-in the TTnited Kingdom and Japan. I welcome gene­
raBv t.he proposals in this Bill because I find there is an honest attempt 
to 'reconcile all these three apparently conflicting interests, although 
it mav be temporarily. After all. Mr. President, harilly anything is final 
in political and commercial relations amongst nations. 

As I said the other day, I repeat my humble tribute to the Honourable 
:.he Commerce Member for the admirable way in which he has 

1 P.Il. conducted these negotiations and brought them to a successful 
conclusion, and, I repea.t, his name will go down in history. No IWheme 
of tariffs should, in my humble opinion, be the result, of dictation from 
outside. It should not involve any relaxation c;f the policy of protection 
introduced for the purpose of fostering industries. It should not el'eate any 
misunderstanding between India on one hand and the United Kingdom on 
the other, particularly a.t a time when the two. countries are engaged in 
parleying for VRst and wide national interests and fourthly it should not 
provoke international ill-will but should promote friend~y economic under­
standings. I find all these four condItions are fulfilled in 'this Bill. It is far 
from any dictatj.on from outside. It is the result of a wise and statesman­
like policy adopted by the Bombay Millowners Association, represented by 
my Honc.urable frif.'nd, Mr. Mody, and here I pay ID!'" hu~ble tribute to 1\&. 
Moil:: I hllve listened to his speech with great -interest, with rapt attention, 
I thank him from the bott{)m of mv heart for the manner in which he carried 
out the negotiations in spite of opposition and arrived at a Pact which had 
an admirable effect in London when we were engaged in the deliberations 
in the J oint ~electCommittee. His name will go down in history as the 
man who brought about peace 'and harmony between the two nations . 

.4 Honourable Kember: It will come. 

. Kr . .4. H. Ghumavi: It is bound to come. Secondly, the .j)l'OJPosals 
I1lso honour the pr6teetioni9t policy on which India' has embarked, and, 
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thirdly, the proposals by removing misunderstandings between India and 
Lancashire have made the prospects of the coming Constitution brighter 
than before. Dealing with this political aspect of this question as to pow 
far this Agreement will help us and replying to my Honourable friend, 
Mr. Joshi, who, I find, is sleeping .. _ ... 

JIr .•.•. .Joshi: I am not sleeping. 

JIr . .4.. II. Ghumavt: I made every attempt yesterday to find out from 
the proceedingI:' of the Joint Parliamentary Committee what question he 
was referring to and' from which page in regard to the Manchester Chamber 
of Commerce, he was reading from. He would not give me any informa­
tion on the floor of the House .. He went on reading and reading a few 
sentences here and here. 

JIr .•.•. .Joshi: May I inform the Honourable Member .... 

JIr . .4.. II. Ghumavt: It is now too late to inform me. It would ha.va 
helped me if the Honourable Member had said it yesterday. 

JIr .•.•. .Joshi: I am not responsible for the Honoura.ble Member's 
ignorance. . --

I I 
JIr. A.. iI. Gh~vi: I must go into the details of this matter for th.e 

simple reason that there has been considerable misunderstanding abou. 
the Mody Pact. It has a great political bearing. I sha11 tell you how. 

JIr .•.•. .Joshi: I shall be delighted if the Honourable Member can 
show what he want.s to show. 

I 
JIr. A. B. Ghumavi: There are two die-hards in Delhi today. They 

are here. They are listening to what we are saying here. They are staying 
at the Maidm"s Hotel. They have come here to examine the position as 
to how the Indian Legislati~e Assembly is taking up this matter. What 
happened in London was this. I have been one of the members of the 
Joint SelN·t Committee who attended the meetings, day in Rnd dRy out. 
without absence. I followed everything very carefully. I was the 
onlv Muslim Member in the Delegation who knew something about busi­
nes~. The Manchester Chamber of Commerce submitted a memorandum 
which was very annoying. I do not know why the President, Lord 
Linlithgow, postponed their examination from month to month, Decause 
in the agenda we. found that they were to have been examined in Julv. 
but it was postponed till after the recess. 

I I 
Kr. J'. E . .J&mes (Madras: European): The Manchester Chamber .,f 

00mmerce asked for it .. 
Kr. A. B. Ghumavi: They were negotiating in July and that was the 

reason why they asked for a postponement, and I am sure, that it will 
he borne fmt by everv member of the Joint Select Committee who iJ 
present here today. . 

JIr. 5. 11: . .Joshi: They are jn the written reeords whieh are he1'eiJl 
myhimd. 
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Mr. A.. B. Ghunavi: And I have got it as well. I will read only 
B few passages to convince the House what a great change has taken 
place after this . 

.An Honourable Kember: Let us hear that. 

Mr. A. H. Ghumavi: This is the prefatory etatement, booaUBe they 
had submitted their annoying memorandum in .tune; after this Pact. they 
submitted this at the beginning of November: 

"The evidence which is herewith lIubmitted to the Joint Select Committee was 
prepared some months ago. Subsequent developments which have a signifiCant bearing 
on the future of trade relations between India and Lancashire have encouraged the 
organization to add this prefatory and supplementary statement. " 

That is the language. And they say: 

"In July last the Chairman of the Bombay Millowners AIIsociation, Mr. H. P. Mody. 
had a series of conferences with the representatives of the Lane&shire cotton industry 
and in August a delegation comprising the. representatives of the British cotton 
and artificial silk industries left for India where they have since been participating 
in discussions with the Indian Government and the Indian JDillaoaonera." 

I will read only one more passage from this and then I will come to 
fflte evidence. 

Kr. ]f ••• 10Ib1: Read paragrapb 5. 

Mr. A.. II. Ghumavi: You can read that afterwards . . 
Kr. :N. K. loshi: I ask you to read, because you are chaUenging my 

statement. . 

Mr. A.. H. Ghumavt: I am reading from the supplementary memo­
. randum: 

"The Lancashire organizations are gratified to learn that discussions havebeeo 
proceeding in an atmosphere of cordiality and friendliness. They accept thIS as 
~igni~cant Lan~ire'll own desire to brinjl .about a !Du~ually. satisfactory understand-
109 IS shared In that country. The Lancashire orpDlzatlOn give their complete moral 
support to these efforts at exploring the field of co-operation. They do not hesitate 
to expreA8 an emphatic preference, before all other methods. for the pmctical solu­
tion of the trade problems by a genuine demonstration of reciprocal goodwin." 

That, ir. what t.hev said, I will read now what they said in their 
memorandum. I thrnk on hearing that, the whole House will be up In 
arms. They say: 

"Believing that reciprocal interest is the best and most permanent basis of interna­
tional trade. the organization have welcomed the opportunity of sending a delegatioD 
to India. They trnst that the work of this millllion will he the forerunner of a new 
and fruitful basis of mutual co·operation in which all mi.&ur:dentandings and differ­
ences may he forgotf.en and that as a result of the joint discussions, a new era of 
long-term agreement is at hand." 

Kr. President ('l'he Honourahle Sir Shanmukham Chetty): How 
long will the Honourable Member take? 

Kr. A. H. Ghunavl: I will take one hour mOl'e. 

Jb~ President (The Honourable' Sir Shanmukham Chatty) : Th& 
House will new stand adjourned and meet again at a quarter p~ two. 
The Chair win once again remind Honourable Members that if this debate-
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is to be comprehensive, there must be a little more co-ordination. If, 
for example, a particular point of view has been strongly put forward by 
one Honourable Member, another Honourable Member need not repea' 
the same argument at length. It is more important in a debate of this 
nature that the various points of view should be given expression to, and 
that is only possible if each Honourable Member takes not more than a, 
reasonable time. 

The Assemblv then adjourned for Lunch till a Quarter Past Two of the 
~dlock. . 

The Assemblv te-al!isembled after Lunch at a Quarter Past Two of the 
Clock. .Mr. President (The Honourable Sir Shanmukham Chetty) in the 
Chair. 

1Ir. A. E. Glmmavl: Mr. President, refe~g to the evidence of the 
representatives of the Manchester Chamber of Commerce, I will read out, 
with Yllur permission, a few other passages. The Lord Chairman 
remarked : 

"Do you desire to make· any statement apart from the· memorandum and the 
preface !-We should just like to say that &ince we composed this evidence, we sent out 
a mission to India to confer with Indian millowners and the Government of India 
and we bave an emphatic preference" (My Honourahle friend, Mr. Joshi, may mark 
these words) "for Mlution by co-operation as being preferable to solation by some 
of the arguments that we have advanced perhaps in the joint evidence." 

Kr. ]f ••• .Joshi: Have they withdrawn their demand for a safeguard? 

1Ir. A. B.Ghumav1: He was present there when they gave that 
evidence. Surely he must have noticed that they gave away the whole 
of their case, !Jod, I am sure, he must have heard what the die-hards 
had said about this. They said that if that was their evidence, what 
was the use of their coming there and taking up their time? They gave 
away all their case in preference to a solution by eo-operation and they 
did not im,ist on these safeguards as they insis~ in their first 
memorandum. 

](r~ ]f. II . .Joshi: May I ask where they withdrew their demand for 
safeguards? ' 

Kr. A. B. Ghumavl: It is difficult to make a gentleman understand 
who will not understand. I will not take up the time of the HoUSe by 
answering these interruptions, because I found that you, Sir, also express­
ed the desire tha.t I should not take them up. So, I ohall shorltn my 
speech as much as possible. Lord Chairman says: 

"You have been impressed by the results of that Delegation !-We have." 

One of the die-hards now asked them the question. This was Mr. 
Rodier, who was giving the evidence: 

"I hope I may be permitted to begin my few questions by offering yon my congra­
tulations on what seems to me, at any rate, so far as we know of it, the very 
successful result of the negotiations which have taken place. 1 understancl you to aay 
that the procedure of friendly negotiations" which has been followed in this case is the 
one which yOlJ would always prefer and which you think is most conducive to the 
interests both of thia country and of India !-Yea." 
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JIr .•. II • .J0Ibi: At the same time, retain the safeguards. 

JIr. A. B. CJhumav1: They have not insisted on these safeguards . 
• 

JIr .•. II • .Joshi: Why did you sign the Joint Memorandum, para.graph. 
11 and 12'1 

JIr. A. B.. CJhumav1: It is much better to answer these questioIld 
<mtside this House. 

I will now read the cross-examination of Mr. M. R. Jaya.kar. Surely 
~Mr. la.vakar has defended the Bombay interests to the best of his ability, 
and what did he say? His question was this: 

"Before I begin, may I congratulate you on the spirit of your preface J-TIumk you 
"Sir. 

I suppose you are satisfied that the method of co-operation and good-will ia the 
right method in lIuch matters, as you said in your previotul a.n.swer!-Yk 

But do you not think that you will get better terms from India by adoption 
()f this method rather than by having strict provisions iD the Constitution !-I think 
we have said 80 in the evidence." 

Will that satisfy my Honourable friend, Mr. Joshi? 

JIr .•. II . .Joshi: No. 

Mr. A. E. CJhumavl: Another question: 

"Y 00 agree that you will get better terms by the adoption of this method than by 
baving strict provisions in the Constitution !-Yes. I think yoo realise that. what­
-ever rules there mav be in the Constitution t·heir working will have to depend on the 
good·will of the indian people !-Certainly." 

I will now take the cross-examina.tion of Sir Phiroze Sethna. 
long crost,t-examination and I will read out only a few lines just 
.an id~a to this House 8S to what extent thev are now trvinO' . . '" lndiaD cotton: 

It is a 
to give 
to buy 

"In para. 7 and &lao in para. 29 you refer to the Ottawa Agreement when Lancashire 
promised to help India by eqdeavouring to get more Indian cotton consumed. May 
we know what efforts have been made in that dizectiou 80 far, or has any SUcceM 
been achieved or ia likely to be achieved !-{Mr. Rodier) The matter engaged our 
.attention and the attention of LanculJire &8 IIOOIl as the Ottawa Agreement was 
reached and at once before we arrived at Ottawa a Committee wu set up .to inquire 
into this mat.ter and since then the Chamber of Commerce has fOl'Dlulated a Committee 
of merchants t-O inquire into it. The British Cotton Growing Asaociatioo have been 
-communicated with to do all that they ean to foster it and al80 special meetings have 
been held by the Chamber of Commerce in Manehester." . 

He gOBS on saying what they have done and they have asked the Presi­
,dent's permission if Mr. Gray would follow and give a detailed account 
and how faT they have succeeded. It is all a very interesting statement. 
'Mr. Gray sa.ys: 

"Mv Lord Chairman, we are nsing every endeavour in 'Lancashire to eneour-aP as 
far &S' possihle the use of the Jndia" cotton. As Mr. Rodier has pointed out no 
1l0ubt you are fsmiliar with the fact that there is a great deal of Indian cOtton that 
can ~~iy be used in relativelv low qualities of yarns and fabrics and in the main 
these are not Lancashire production, but J might say here &8 a Director of the 
Lancashire Cotton Corporatioll tJaat we are using oUl'8@lvei between 3>,000 and 30.000 
ball". of Indian Cotton every year and that DIe we are endeavouring to ~d and 
to encourage its extension among all our apinneH and our weavers." 
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I shull take up no more of the -time of the House in saying what ha­

saia further. I shall only make a stt.tement from this book. He said: 

~'.H.y PUt~ing up machineries to utilise the short staple cotton, which is growl!.. in' 
India, 'we will do all in our power, every cotton industry in Lancashire will use more­
and more Indian cotton than any other cotton." 

This is in short what he says. He also said: 

''There are many difficulties in our way, but we shall make f!Very attempt to g,t. 
OT8l' those difficulties and take over as much of Indian cotton as possible." 

One more passage, Mr. President, and I shall finish with this evidence. 
Sir Hari Singh Gour said: 

"Gentlemen, I aleo congratulate you OIl the tone of your memorandum and the­
preface." 

Sir. atter nil, this Agreement with Lancashire expires in 1935. Surely 
you do not mean to say that the Indian cotton industry is going to giva­
us all our cloths in these two years. What is all this noise about? Look 
at the dlect which that Agreement had over the deliberation of the 
Committee in London. Whatever may be the reason, their exami. 
nation was postponed from day to day. To my mind, it struck 
me that the Lord Chairman was very unwilling that anything said' 
or anything upressed before t.he Committee might hurt the Indian 
Delegation. That was one of the causes which made him think twi~ 
before he af.'ked the Lancashire people to give their evidence. It was· 
fortunate that my Honourable friend, Mr. Mody, intervened :md we­
got OVE'r that trouble. They came before us with their supplementary 
memorandum and the story was changed. They were friends and they 
want-ed to negotiate as friends. If I had time, I could show that they 
expressed in their evidence their desire that India must make her own. 
cloths, and that they had t.he utmost sympathy with the Indian industry. 

Now, I come to Japan. Let us not forget that to a great extent we­
grow cotton in this country and that Japan is one of our biggest buyers. 
Our best attention must, therefore, be given to Japan. Surely there must 
be quid pro quo without which you cannot expect Japan to go on buying our' 
cotton ... I do not agree with my Honounble friend, Mr. Mody. when he said' 
that Japan must buy Indian cotton. They said they would not, and you had 
to come down on your knees to bring about an Agreement. Therefortl, you' 
cannot offend that· nation. We have to look to the interests of the agricul­
turists first and the industrialists afterwards. As I already said, look at 
the achievement of the Honourable the Commerce Member. I wish he 
could do something, 80 far as I am concerned, about jute in Bengal. He­
has made an Agreement with Japan that they are bound to buy 15 lakhs' 
of bales of cotton. The cotton growers in India are assured to that extent 
and if Japan want to buy more, of course they are at liberty to do 80 pro­
vided also they can export toa certain extent. 

I shall now come to the fourth point, and it is this, prevention of' 
economic and political misunderstandings of an international character. I 
submit that the Indo-Japanese Agreement, which is embodied in this Bill 

. is. a clear ree:ognition of the international aspect of our economic life anet, 
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is an illustration of peaceful adjustment of international commercial hostili­
ties. In this connection, it is probably not out of place to mention tbat 
the non-fulfilment of this condition, as well as the inttlrest of the 
consumers which were effected by the imposition of the prohibitive duty 
on the Japanese hosiery, compelled me to raise my voice of protest· against 
the former Bill which was recently passed in this House, and, therefore, 1 
would again appeal to the Honourable the Commerce Member to reconsider 
the drastic character of the imposition of the duty on imported hosiery 
which puts practically a ban on the imp.orts from Japan.. We cannot aftor-I 
to offend Japan, because they are our biggest buyers of cotton. I would 
also respectfuliv invite him to consider several classes of hosiery goods 
which are not as yet manufactured in India yet. Their exemption is jusliJ­
fied on the same ground as was takep. in 1930 for tb,e eXGlusion -:ll 
Lancashire goods from the protective duty then impoeed. 1 will read • 0. 

passage from the speech of Sir George Rainy: 

"On the top of this a special protective duty of five per cent. was imPoaed. 
The scope of this duty however is limited to non-British goodIs, the Govemment'1I 
contention being that if the scope of the duty was uotlimiw4 in this. manner a vMt 
range of goods in which at the moment Bombay '\,VILli not intereeted wQu1,d be affected 
to the needless detriment of the consnmer. and that excluding British goods from the 
scope of the duty meant excluding just that cl&1!8 of goods which was not in dinlCt 
competition with Bombay." . 

Therefore, I say, it IS not fair to impose Ii hi~h duty on £hose bosteries 
which we do not manufacture now. You laid· down that policy 'yo1U"8eIl 
in 1980. If it caD he shown th!\t those c]ll~ses Rre not made now, no 
(,Rse has been mRde out t(' put on su('h R high t·sriff even on those goods. 

I was very sorry to see my HonoUt'flbk friend, !\fr. Mody, referring to 
the Bengal agitation. I wish be did not bring in that controvel'Bial point_ 
It is ver:v l.Dfortunate that he did so. Coming 8S I do from Bengal, I 
have to te11 him the renl facts. Resaid that Bombay ne"rel' exploited 
Ben.!!al. Sir, the position in 1905 was this. We were a~tating again.n; 
the Partition of Ben~aI, and I was cne of those who were againRt the 
Partition. 

Sir Oowasli labangJr (Bombay City: 'Non-Muhammadan UrbSD-): But 
Mr. Mody was then in t.he nurse~' _ (I.sughter.) 

Xr. A. H. Ghuznavi: Therefore, it. is an the more regrettable that he 
referred to Rn incident of 1005 of 'l'hil'h he has no 1mowled~e whatever. 
Sir, in n public meetin.~ benl.on the ~rd of August, 1005, t.en lRlrhs of Bengal 
citizens assembled in thE' Federntion "fIaH grounds . . . . 

SIrOowujl lehallgtr: Ten lRkhs? 

Mr. A. E. Ghumavi: If thE' HODomnhle Member wl\.tlts ~ question that 
fignre, I wil] give him the copy of the Englishman of that date which I 
pO!l6elll!l. 

Sir OowUfI lehangfr: Most probahly my RonournblE' friend only exag­
gerates by one cipher. 

Kr. A. E. Ghumavt: .Tust ftl'1 mv Honourable frierid alw8'V1! ddes. 
(La.ug-hter.) I was the President of that meeting: (HMl', helll'.)· I haV"l 
not tha\ .speech in myp<>!"seRslon. hut _ WE' pnssed f!- Resolution boyOOttin~ 
British ~ooqB_ That was the first· timf" in thf' Liilt-orv of India when we 
usen -thf'. hov('ott movement· as R 1lO1imfAl weapon. 'What W8S the result? . 
We SAM we will not htly RritiRh l2:ofld~; "nil thnn1r~ tn my RoootmlhJe 

1) 
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friend, Mr. Joshi, they have been ~reduced to the position of orphans in 
Bombay on account of his labour unions, and so on· The whole of the 
Bombay trouble has been due to my Honourable friend, Mr. Joshi. 
(Laughter.) But, I will come to that Inter on. 

Now, what happened in ]905? Sir, I have the authority of Sir P. C. 
Ray for saying that the Bombay mills were then tottering and we came 
to their rescue. We told them we would bu v their goods only and of 
nobody else; and the first thin&! that they did was to raise their prices 
by 400 per cent. (A Voice: "Ahmedabad did that.") Most of the Ahmeda­
bad mills were not in existence then. Tl-tere were onl.v a few in existence 
in ]904 or ]905 and, excepting perbaps one 01"' t.wo mills, they were 
only dealing in yarns and not in ilhotis and saris. I have been myself 
in the trade, and so I know all about this business. Sir, an Honourable 
friend the other dav complimented me as being an expert salesman. 
That ill perfectlv true; I WRS nn exnert. salesman. He complimented me 
MAin as the Member for J allan in this House: that is also perfectly true, 
boos.use I defend Japan as I have a ,"eat admiration for thAt. country, 
not onlv now, but from manv veATS R&!O when I was a bov. It is they 
who IIhowed 1111 the H<rht. not the West hut the F,ast: and probably tomorrow 
my Honourable friend from Cnttack will tell m£' thRt I represent the 
Lancashire interellts in this House. Si~. what happened? Not being 
satisfied with making 400 per cent profits, they went on to do another 
thing at which you will be surprised. This is e. statement which I am 
not making now for the first t.ime. I have made this statement in 1927, 
in 1930, in 1931, in 1932 and now in 1934, I am making it again; snd I 
have got documentary evidence, criminal Court records. which will prove. 
if I am challenged, that what I am saying is correct. And What is that? 
They bought up all the British goods that were in India.. Of course it was 
not the mms that did it, but the managing a&!ent.s and they made the 
profit. They never gAve t.he profit. to the mills. Thev bou'lht. UD this 
cloth, sent it to the mills, tore off one yard containing the words "Made in 
England" and gave it a little rou!!,her finish. brollrrht it hack' and sold it 
as swadeshi at 400 per cent more profit. They did the same thing wit.h 
.Ja1)anese goods. Not being content with that they placed orders wit.h 
Lancashire and .Japan to send out unfinished goods. And I have got 
records to prove that A case was made out in thp Calcutta. Police Court 
that they were se1Iing these goods as made in India,-nll done by the 
managing Menta. What was the result? Thev took the cloth to t.heir 
mills, put the label "Made in IndiR" or "Made in Jehancrir Mills" 
(LauO'hter), sold it to Bengal, and then, Sir, as you are aware, Bengal 
absorbs 40 per cent of the piece-goods in India as Mr. Hardv has srown 
in his report. . t 

Kr. PreIldent (The Honourable Sir Shanmukham Chetty): Did they 
lIell it through expert palesmen? (Laughter.) 

Mr. A. B. Ghumavl: It is. t~e same thing today. They are now shed­
ding crocodile tea.rs about h08lenes. Do I not know' what they did with 
t.he Japanese hosieries that used to come to Calcutta? They pa.ssed it 
on as "Made in JehaD¢r Mills". (Lau/!'hter.) And what was the result? 
The result was that they made tons of money.-the mananginQ' agents. 
not the mil\s.~na t,,?-ey Rquanderecl that in Fl'l\nce in buyin~ Villas I\nd 
smoking expenslve CIgars. (Laughter.) 
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This was in 1005, and this \\-ent on till 1911 when Lord Hardinge annull­
ed the Partition of Bengal, and we ceased to buy Bombay goods. The 
boycott movement was withdrawn. But they were again in trouble; there 
was no Legislative Assembly in those days before which they could come 
wit.h a beggar's bowl. What ha.ppened was a stroke of luck. The War came 
in, and that enabled them again to make piles of money. Neither M~ches­
ter nor Japan could come; t.hey speculated in cornering all the cotton in 
the world, but in doing so they lost nIl their money. The result was that 
&fter the War they were again in trouble and from that day they became 
the spoilt children of the Government of India, coming here year in and 
yea.r out with a beggar's bowl. 

Sir, at the moment we have no desire to go into all that and I would 
not have mentioned a Ringle word Rbout it if my Honourable friend, 
Mr. Mody, had not mentioned Bengal. If they had kept a reserve for 
the rainy day, their position today would ha.ve been different. They never 
kept a reserve; they speculated and here is the Tariff Report of my Hon­
ourable friend, Sir Fra.nk Noyce. It is an illuminating report. The in­
efficiency disclosed is colossal; the hereditary managing agency with their 
relations auditing the accounts has heen exposed, and they need not 
(lome and tell us here t.hat they are very good and efficient people. But, 
nevertheless. so f&r as Benl?al is concemE.>d. let me ten mv Bombav friends 
that we consider your industry 8S R IUltional industrv and every; support 
that :vou ask us in this House we will ¢ve to you. You may "ilave made 
Inistskes, but you did net make them deliberately and your troubles are 
partly due to my HonourablE.> friend over there (Mr. N. M. Joshi). Every· 
time you come for some protection he says "Raise your wages". Poor 
fellows, how are they to pa.y? The protection was given to enable them 
to compete with others, not to raiBe' the w~es. That was the trouble in 
London. How did LanclIShire lose its business in India? In the first 
place, of course, it was their own fnllv, whieh thev now admit. in not 
~ a bit of India.n ('.otton. .T'man took advantatre of that anil they 
hAVe p'ot thA svrnnRthy of India with them. The.. next difficulty 
was that of labour unions, Rnd in this connection I will read iust a few 
lines which a London fri('nil of mine e'Ave me when r waR theT(' lA5It. 
What was their tronhle? I hnd a1Ro Reen thefle e'entlemen of TJRnl'Ashire 
and had a Ion&! and frienillv discussion with them AS to how to imnrove 
thei" bOAde with Tndia. and RO on. What mv frienil. RA1" WIlS this: that in 
En~land cotton Sl)innine- and weavine- wel'tl bRsic indllRtr1es Rnd were sub­
lP('t, to An e~mplv 181'O'e meRRllre of nmtertion. For t,hifl >'PAson thE.>V were 
often utmaed for political purposes. The British cotton indllStn (fE.>veloPM 
on this aooount Rnd it WAS now dMlinin'? for the RRme reason-too milch 
n~t.ertion ('aueed 10RR of fOn'e in the romllE'tition wit.h ffll'ei"Tl riVAls, The 
RMtiRh sninninl! workers nowRdavR comnlAined of miM;1'ef't~iI meRRllreR of 
the novemment Musine- difficulty in their lives. althou!rh thE.>i" work WAS li8 

ham RS their aneestors who used to live in ('()mfort. No researehes were 
('onilllrtoAiI And no imnmvempnt WAS mAile, The Rl'ifiRh RTlinnin/! industr .. 
flince the European' WRT hlld been completelv under t.he SWRV of tmdl' 
unionilw.-mv friend. Ml'. Joshi. Ownenl of fActories wem in chR1'1le of 
P1J1'Cbase of mRteriaIs and the s&Ie of pmdUr-t.R only and All the mRnRae­
ment of the millA was under the oontrcl of trAdE.> un:onR. Tho5le 11nions bRa 
relused to use the automatic weRvine- mAchineR in order not to increAse 
unemployment: they were not using automatic 100mB, wbich saved money 

D 2 



2216 LEGISLATIVE ASSEMBLY. [14TH MARCH 1934. 

[Mr. A. H. Ghuznavi.] 
because of unemployment. They would not. also consent to use Indian 
(lotton for Banitary reasons. The factory owners wanted to follow tha 
example of Japan, but the workers would not listen to them and prefer t.:l 
blame the Government for their loss 1)£ prosperity, which was due to their 
Own obl)truction and their employers' Jack of enLerprise. In Japan, one 
man was in charge of 20 weaving machines, while in England, one man haJ 
only six machines to take care of 

JIr. 11. JI . .Joshi: 20 automatic looms: it is quit.e a different matt.er. 

Ill. A. B. Ghuznavi: Yes, these Rre ~utomRtic looms. Four yea1"il ago. 
one man had only four machines to l~k after, and it took four years after 
a hard struggb b~tween capital and labour to increase the number to ·six. 

Sir, I have almost concluded, and I shall now say just a few words-. 
in regard to the two Agreements, one with the United Kingdom· Hnd the 
other with J npan. Firstly, after all, their operation is confined to two and 
three years respectively. It is only for two or three yem'S. Secondly,' 
you have to bear in mind that, India has to find a market for nearly four 
million bales of surplus cotton. You must be friendly with . these two 
countries. England can buy our cotton and she has Tlromised to· buy. 
Indi.:m cotton more and more. Thirdlv, it will be some veal'S before 
India will be able to manufacture enou'Rh to clothe her cnti~e population. 
As I said, in matters textile we must think nationally, and, if we do 86, 
Bombay will be able to assert her rightful position. India' refuses t<>. 
recognif.c inter-provincial jealousies in this connection'. 

I shall also point out another matter to my Honourable friend, Sir 
Joseph Bhore, that a trial should be given to the rather belated experiment 
of securing and developing foreign markets for Indian products through the 
help of British agencies. This Bill takes a wider and mutual recognition 
of the needs, rights and conditions in India. the United Kingdom' and 
Japan, where the textile industries make im essential contribution to 
national prosperity, and, therefore, they have to be presetved' in aU ·the 
three countries: I support. the motion. c' 

Mr. X. C. Neogy: Sir, I am as con~t'io~1f; as my Honourllble' friend, who 
has just sat down, of t.he very complex character and the ~~at iniportanct; 
of the measure now before us ; but I am also conscious of the fact that,' 
having regard to the limitations of time. we cannot expect ,t<> deal' with 
all the varioUf'. aspects 'of this measure ~t such. great length as perhaps one 
would desire. . . 

There are two different industries concerned in this measure, one,-'-: 
the largest organized industry next only to agriculture, and the otber,-' 
a cottage industry of very great importance, particularly to certain areas 
of this country. Then, there are two different agreements, one of .an 
official character, the other of a non-official character. And I propose to 
confine myself to the question of the textile industry on the present. 
occasion. 

Sir, the present occasion is' of very great ·iml'oriance to -the· textile 
Industry, because, although in 1927 and 1930. we had two subst8~tive 
measures dealing with this industry· for'a similar purpese, thsy were, as. 
has 81re~dy been pointed out, intended to give a kind of tempor"ary sheltet: 
to the mdustry. In the case of the measure of 1~~71 ~t }v~s slmBSt. 
exclUllively designed fo1' the benefit of the section of the'industry situatlld 
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in Bombay, because that was subject to certain very special disadvantages 
on that occasion. In 1930, the entire cotton textile industry of the country 
was affected by unfair competitive conditions, but this is the first time 
when this industry, as a result of the Tariff Board inquiry, has satisfied 
::11 the conditions' that the Fiscal Commission laid down for substantive 
protection b~ing given to ~ny industry. From that point o.f ~ew, this 
measure is of very great Importance, not only to the textIle mdustry, 
but also to this House, and deserves our very closest consideration. 

Now, Sir, during these few years, the cotton textile industry has passed 
'/lirough various stages of development in various parts of India, and it 
. has been admitted by the Tariff Board itself, and it is also a patent fact, 
that Bombay does no longer enjoy the predominant position that she used 
to in this industry a few years back. That is a factor of very great 
importance that has to be borne in mind when particularly we come to 
deal with the non-official Agreement between certain textile interests of 
this country and of Lancashire. Now, Sir, another tendency that we find 
is that mills are growing up nearer local centres of consumption; places 
like Bengal, for instance, are. going in mo~e and more for the cotton 
textile indm;iry. There are several mills already in working order in my 
Province, and there is one well established mill in my own constituency. 
And anybody who knows anything about Bengal knows that, in order to 
cater for the local taste, these local mills have to go in more and more 
for the higher counts in respect of which the competition from Lancashire 
is greater than in respect of the lower counts. 

Now, Sir, my Honourable friend, Sir Joseph Bhore, said that, so far 
as the case for protection goes, he accepts the finding of the Tariff Board, 
nam~ly " . that. this is an industry which deserves to be protected by legis­
la.tive enactment. As for the definite tariffs to be imposed, he said his 
task had been. very much lightened by the two Agreements. So far as the 

. Lanc8,shirE; Agreement goes, he practically, though not in so many words, 
admitted that he had abdicated his functions in favour of the representatives 
of the two industries who are parties to that Pact. With regard to the 
J Iijlanese Agreement, this must be said in its favour that it was the· result 
of negotiations between two Governments. and not between the represen­
tatives of private interests. Now, Sir, the Tariff Board is good eltough for 
the purpose of making out a case for protection, but when we come to 
deal with the question of duties to be imposed for the purpose of carrying 
out that rl~(;ymmendatiol1, well, then, there is Mr. Mody to dictat~ as to 
what the duties are to be. :My friend said that the facts of the situation 
hayc: b,een altered. My friend perhaps did not realise that there are other 
facts also which have altered. For instance, as stated by Mr. B. Das, 
when you look. up ·the list of membership of the Bombay Association and 
you find 100 and odd mills as members of that body, you have also to 
'take into consideration the. fact that a large percentr.ge of thosecol1cerns 
are no longer in 6:x)stence ior all practical purposes . . 

Mr. B. P. lCody: No, no, they areaetually. ,,:-or~ng. 
:Mr. It. O. N~8Y.; They are closed down. , 
•.. 11. ·~.Jlody:NQ, no, over 100 are working . 

. Mr. x.; ~~Neogj.:· Then, ag~in, my friend, Mr, Mody, said that all the 
, N~rjoU!il_' ~ntres, of tdlls il)dustry are represented on that Association and 
it is in that sense a widely representative body. I am not going to dispute 
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the fact that there are certain concerns belonging to different parts of India 
which are members of this particular body. But, Sir, when we are talking 
of competition with Lancashire, we have got to bear in mind what are the 
classes of goods in respect of which our own products en~ into co~p~ti­
tion with Lancashire and we have then to find out as to which orga.mzatlOn 
represents the interests that are more vita.lly concerned in the manufac­
ture of those very goods. 

Now, Sir, I took the trouble of looking into the figures that are available 
on this subject, apart from what appears in the TsritI 

3 P.M:. Board Report, and here is a. publication, 110, Government 
publication, dealing with the production of cotton yarn and cot~n 
piecegoods throughout India, and I find,-and here I must apologtse 
to my friend, Mr. Mody, because I )lave to refer to the Bombay 
Island separately from the other centres of production, because 
that is exactly what I find as being one of the distinct heads under which 
statistics have been published by the Government themselves,-when we 
look into these statistics I find that in respect of yarns between 31's 
and 40's and yarns above 40's, the Bombay proportion, that is to say, 
the proportion of the outturn of the mills in Bombay Island to their total 
production, is about ith, that is to say, the counts in respect of which the 
competition is likely to be keener from Lancashire form about ith of the 
total production of Bombay Island. Now,' come to Ahmedabad, the next 
largest centre of production. There I find that counts between 31's 
and 40's and above 40's together form about Ith of the total quantities of 
yam manufactured in that centre. If, again, you take into account the 
output of yams of these counts of the mills in other centres of the country, 
mills which are members of the Bombay Millowners' ASROCiation, the 
proportion would be materially reduced, that is to say, if you take into 
accouut the production of counts between 31's and 40's and above 40's of 
all the mill" that are members of the Bombay Millowners' Assoeiation, 
you will find that that production is of a negligible character compared 
to th.eir total production. Now, Sir, it is very easy for my friend to be 
charitable at the expense of others. My friend enters into a pact which 
anmittedly is designed to give some amount of advantage, comparhtive 
advantage, to Lancashire in the Indian market, and I do not think even 
my friend would dispute this proposition that the members of the Bombay 
Millowners' Association are not as interested in the manufacture of counts 
of those numbers as, for instance, the mills in Ahmedabad, Not merely 
that. I have reterred to the fact that there is one mill, a well established 
mill, in my own constituency, a mill of. not very long standing, a mill 
which has succeeded in establishing itself only through the advantage of 
the protective measures that have been in operation during these years. 
Now, Sir, a few questions were sent down to the agents of that' mill 
and the reply, which I have in my hand, shows that in that part.jcul~ 
mill the coarser counts in 1933 accounted for 14 lakhs of pounds as com. 
pared to 11 lakhs of pounds of finer counts, which is 'a very high percentage 
for any mill in India . . . . 

.An Honourable Kember: Where is this mill situated. 
:Mr. K. C. Neagy: It is in Dacca, in my own native plaee. Then 

again, they have given us their programme for 1934, and they point out 
that, as compared to 15 lakhs of. pounds in coarser counts, they expect 
to have about 20 lakhs of pounds m finer counts, and they point out that, 
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if this Bill is passed into law, they will sustain a loss of at least Bs. 1,48,000 
by reason of the fact that they will have to reduce their prices by at least 
five per cent. 

Mr. H. P. Mody: Will you kindly say what they mean by finer counts? 

Mr. E. O. :N8OU": 31's to 40's and above. 

Mr. H. P. Mody: Will my Honourable friend just allow me to point 
out that in coarser counts of 40's to 50's the Tariff Board proposed a duty 
of 25 per cC'nt, and in counts above 50's 20 per cent. My agreement is 
more liberal than that. 

1Ir. E. O. :N8Ogy: They deal with 31's to 40's and above 40's and it is 
not merely coarse counts that are involved in this. Therefore, we mtlSt 
remember that it is not merely Bombay, it is not merely Ahmedabad, but 
there are other growing centres of this industry which are vitally affected 
by this measure. While on this point, I also want to refer to the fact 
that the newly started BElngal Cotton Mills Association have pretested 
against this particular measure, as reported in the Indian Tntile Joumal, 
a journal which is friendly to my H.onourable friend, Mr. Mody's cause. 

Diwan Bahadur .6.. B&m.uwaml Kudal1ar (Madras City: Non-Muham· 
madan Urban): It is about yarn. 

Mr. X. O. :Neagy: Yarn goes with cotton piecegoods which are woven 
out of those yams. 

Mr. B. DaB: Mr. Mody has also the support of the Banga Lakshmi 
Cotton MillJ. Does that mill join the Bengal protest? 

:Mr. It. O. :NeoU": It is not, therefore, correct on the part oi my 
Honourable friend, Mr. Mody, to say that when the Bombay Millowners' 
Association agrees to this Pact, every centre of this industry must ba 
taken to have agreed. My Honourable friend, Mr. Mody, toward'S the 
conclUSIOIl of his speech, expressed the hope that the Agreement, which 
will go down in history as the Mody Agreement, will be followed up by 
simil:lr other t.rade agreements. I do not know about that, but one thing 
about which I should like to know something from my Honourable friend, 
Sir JoSeph Bhore, is this, as to whether there is anything up his sleeves 
a.t the present moment, as to whether we have got the full picture before 
us, s() far as the Agreement with Lancashire is concerned. There were 
ccrtain questions in this House which my Honourable friend tried to parry, 
but the fact remains that when the Lancashire Delegation was here, it 
made certain representations officially to the Government apart from 
carrying OIl negotiations with the Bombay mill indUPtry. This is what 
tpe preSf. communique itself says, the press communique dated the 17th 
August 1933: 

"They (the Government of India) note also that it is daaired to take advantage 
of the presence of these repl"8llelltatives in India to make represen!stions to the Gov­
ernment of India in respect of trade relations generally WIth particular reference to 
arrangements beat suited to aerve at the same time Indian and the United Kingdom 
textile interests. .. -.. 

Then, again, they give a promise to consider most carefully an] repre­
sentation that the Lancashire delegates might wish to make. At the 
conclusion of t,beir labours ill India, when the Delegation were about t.() 
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leave tht' shores of India, Sir Joseph Bhore addressed a letter to tho 
Head of that Delegation, and there he says this: 

"You have made certain representations to the Government of India on behalf of 
the United Kingdom cotton and artificial silk ir.dustry. I can assure you that theee 
representations will be carefully e.nd sympathetically considered.'" 

And so on. Now, Sir, I dare say, my Honourable iriend'8 attention 
has heen drawn to what has a.ppeared in the M anchoBter Guardian' with 
reference to this particular measure. The Manchester Guardian. refers to 
the assurance that my Honourable friend conveyed in that letter 'to the 
H£'ad of the Manchester Delegijtion, and is evidently not quite sutisfied 
with t.he present Bill. This is what I find in a commercial journal which 
quotes the MancheateT Guardian. on this particular point. I have no' desire 
to gi.e an.y lengthy extra~t, but this is what I find to be particularly 
important: 

"cAl new cause of anxiety hall arisen in the Tariff Bill introduced into the Indian 
Legialative ABaembly on the 6th February which completea a revision of the duties on 
textiles and which makes me.ny changes which may do considerable damage to British 
trade." . 

An:} it refers to the expectation that this particul8l' measure will be 
followed up by further negotiations between the Government of India and 
the Britisb interests for something more than the Bill provides. A question 
was asked on this particular point in the House of Commons on 'the 5th 
f'cbruat:', 1934, Mr. Hammersley asked the Secretary of State for India: 

''WhetDer negotiations have yet been commenced between the Government of 
Great Britain e.nd the Government of India for Il comprehensive trade agreement 
6Xtending the principles of the Otta.wa Agreement to include aU textiles." . 

The Secretary of State's answer was this: 

'"'The matter is under consideration, As a first step the Government. of India art' 

_king to obtain legislative authority for the Bombay·Lanca8hire agreemt'nt," 

And 80 on, What is the next step that is contempilited I\t the present 
lI~omf'nt, that is what I want to know from m..v Honourable friend. My 
Honourllble friend, Mr. Mody, while dealing with the Lancashire Pact, 
was eareful euough to omit to point out to the House as to what. sub­
stantial gain this country can expect from that Agreement. We ar~ asked 
to make some definite concessions bv wav of a Statut<"ry enactment in 
favour of the United Kingdom indu~try, . What is the quid pm quo in 
this particular case? Some vague assurances of more cotton purchases. 
some more vague assurances about finding a place in the quota which the 
United Kingdom may secure in respect of her textile industr,v in other 
countries! So far as the as;!Urance about cotton purchaseR ~oe8, it if! well 
known thet that was a condition which was e~:pected of the LanC3shire 
industr:! to satisfy as a result of the Ottl\wa Agreement. If you will look 
at the evidence ~ven hv the J .. ancashire witnesses before the Joint PRrlia­
mentary Committee, th'eir wr.tten statement, which was composed manv 
months before the Dele!!stion came out to India, manv months before 
even Mr. Mody ima'!inerl that there could be such an AWeement. hefore 
even the conversations w~re initiated in England~there they pointed out 
that. . . . . . 

Mr. 1'. B . .Tames: What iR t.he date of thnt? 
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J[r. ]t. O. lIleogy: The date is not given here, the evidence was given 
on the 3rtl. November, and it is stated that this memorandum was prepared 
sarno months ag~that is what I find from the preface to. the memo­
randum itself, There they point out -that the.)' had been trymg to carry 
into effect that understanding which was arrived at Ottawa in respect of 
'larger cotiton purchaSes. It is not, therefore, f~ir?n .the ~art~ of m~ 
Honourable friend, Mr. Mody, to trot that out ID JustificatIOn .01' thIS 
particular Trade Agreement. 

Mr. O. S. Banga Iyer (Rohilkund and Kumaon Divisions: Non­
Muhammadan Rural): . But will the Honourable Member read further 
what they said after the Agreement was reached or when the _o\gl.'eement 
was ELbout to be reached, for I distinctly rem{:mber. that Mr. Jayak~r 
congratulated the Lancashire people on their magnificent response to thL~ 
economic lloareement? 

Kr. X. G. lIllOl1: My Honourable friend need not have interrupted 
me on that point, because I am going to de'al with that evidence. What 
I was about to say is this. 'l'his was a consideration fC6 the Ottawa Agree­
ment, and it cannot be trotted out as a consideration for the Mody 
Agreement also. Now, my Honourable friend, Mr. Ranga Iyer, wants to 
know something about t.he change in the attitude. of Lancashire hrought 
about by th:s Agreement. So far as the purchases of cotton go, it may 
have given them a greater impetus in the matter of C8l'rying out the under­
standing which they entered into at Ottawa, but nothing more than that . 

.&D lIcmourabie Kember: Still it is something. 

1Ir. X. O. 58011: Now, Sit, a reference has been made to the preface 
in the Lancashire statement before the Parliamentary Committee, the 
preface whieh is supposed to have directly resulted fmin the ~fody Paet. 
Now, if my Honourable friend, Mr. Ghuznavi, had cared to read out 8 few 
lines from para",<YTaph !'i of t·hat preface as t:lso n"Om paragraphs 6 and 7, the 
House would have seen that the Manchester witnesses did not give up any 
single point which they had mnde in their previous memorandum with 
regard to the safeguards which they wanted. What they did was this aDd 
this is the result of Mr. Modv's OOnversationand the A2reement that was 
reached: ' '" 

. "It 1181!1n8. t4. the organisation8 that their wish for the inclusi~n of Ilafeguard8 
In the ConBtltutl<)D should not he ",prded other than as a de~i", for a fonn of 
iDflUl'8nce a~inst. contingencies which, altboa,h possiblv unlikelv to arise C8DDC't he overlooked. ,'"-. • • • 

Having said that,. the organisations would add '·t.~ev believe tbat the 
rndian statesmen ougbt., of their own free WIll. toO agre~ to safecyuards in 
the Constitution". "Look at the splendid result that we had i; Inwa­
fl'ee agreement on the part of Indians to what ,.,e wanted. Why should 
not the Indinn statt'.smen similRrly freely agree to w"lat we want i~ rE'Ppf'ct 
of the safeR,uards to be provide~ in th€l c~nstitution ~." This is the splendid 
trQnsf~rrnntIon tha.t, took place m the attitude of T~mcl\shire witneSSE's as 1\ 

result of the Mody Pact. "Whl wrnngle about it? Whv not. nccept the 
safeguardA?" That iA wh'lI.t they sny in effect. Now. Si~, they go on to 
express the hopt> in thRt Vf"ry prefnce th:lt the channels of trade between 
the United Kingaom and Indin :U(' of equal importance to both and shall 
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be preserved for all times. Now, the significance of this will be apparent 
when we come to the substantive memorandum where in paragraph 4 they 
express the hope that the Government of India would do nothing to 
encourage the expansion of the Indian cotton t-extile industry at too rapid 
a pace. This is what they say about the matter: "A far-seeing Govern­
ment of India.-(I do not know whether that term applies to my Honourable 
friends whom I see before me)-would have good cause to hesitate from 
saddling India with too rapid & growth of its cotton industry .... ". 

Now, reference has been made to the testimony that Sir Pbiroze Sethna 
paid to the change in the attitude of the Manchester witnesses, which was 
brought about by Mr. Mody's Agreement. Now, let Sir Phiroze Sethna 
say what interpretation he puts upon this particular clause. Sir Phiroze 
Sethna, in the course of his examination, invited the witness to withdraw 
this particular statement. This is what he said: 

"Would you not think it advisable to withdraw that JlIU'BIn'&Ph, becau.ee the impli­
cation of that paragraph amounts to this, that you wowd lIke- India to continue in 

. perpetuity to supply the markets for British manufactured goods and not att.empt to 
develop her indigenous industries." 

"No we do not agree to that." 

Sir Phiroze Sethna: 

"That is the clear implication of that paragraph .. I read it.." 

I leave it to Sir Phiroze Sethna to say whether he sticks to this parti­
cular interpretation of his today 01' whether he baa changed his mind. 
Now, Sir, ",bat does Lancashire think about th~ fiscal autonomj conven-
tion? Mr. Isaac Foot, it was, who put the question: .li, 

"Does your Delegation ask for any greater power in dealing with India than we 
have at preaent in dealing with Australia m regard to the 1iacal independence which 
we are supposed to have under the convention at the present moment 1" 

Naw, this is the reply: 

"We ask for the power that baa been brought out and formulated in the dilCU8sions 
this morning, which is rather different from Australia." 

Here may I point out that it was Mr. J ayakar who obligingly stated that, 
in 80 far ali it would lie in the hands of the Governor General to veto all 
legislation, and in so far as the Governor General acting at his discretion 
ill this matter would be under the orders of the Secretary of State, the 
Secretary of State could be expected to contol the veto of the Governor 
General in such a fashion as to regulate this fiscal convention, this so-called 
fiscal independence that India has got and it was to that among other 
things that the witness ref~ed to when he said: "Yes, that is tbe 
situation which will arise in India and which certainly is different from 
Australia". Now, about the right on the part of the Indian manufacturers 
to participate in any quota that may be secured by Lancashire in other 
countries. I remember to have read a particular clause in the Ottawa 
Agreement itself where certain colonies are referred to, and the expectation 
is held out tbat Indians will be qualified to send their goods on preferential 
rates. Now, I would like very much my Honourable friend, Mr. Mody, 
or any oue else wbo may speak in support of his Agreement to explain 
the real value of this particular undertaking in regard to quotas that Gre&t 



Britain may secure in foreign countries. 1 have already referred to the 
Lanca.shire opinion which certainly look!! with disfavour upon the chanc.e 
of expansion of the lncti&n indus~ry, and you are ex~etwg that partI­
cular wdustry in Lanca.siure to allow you to share wIth It lWy quota that 
may be assigned for its own benefit. A good deal has b~en said abo~t tile 
poJJ.tiiceJ. 8a.in which we might secure by agree~ to ratify thls partlCular 
agreement. It was you, bil, who stated ill Hmu, as far as 1 remembe~, 
that we should be perfectly ready and willing to exchange an econOIDlC 
benefit for till economic beneiit granted by anQther country. I personall~ 
would not like to: purchase what are our fundamental rIghts, the rIght. 
that we claim we have got inherently in t·he matter of goverwng. our own 
country. 1 do not like the idea of IJurchasing those inh~nt ng1J.tiS of o~ 
in this fa.shion by making econOIlllC conceSSIOns of this character. /SIr , 
1 realise how dangerous it is to promote a polIcy of preference in favour 
of an interest which rules this SUbordinate country. .Now, if it were any 
other country, the risk would not be SO great. 

Reference has been made to the fact that these Agreements will have 
only a very shot"t life, but tien toO one tht) chances are tllat these Agreemtlnts 
wll!' be contInued, if not ill. t.ilelr present form, perhaps to tue gx:tl8Ler 
advantage of the ruling country: and Ollce you agree to the creatJ.on of 
vested economic interests of that character in lavour of a d,ommant 
partner-if we can call England at eJ.1 a partner in the british 
~mpire-then, supposing it is possible for Lancashire at any time in fut.ure 
to come into severe competition with the Indian industry, then eJ.1 chances 
of our being able to safeguard the interests of that wdustry as against. the 
interests ot the United .b..lngdom will be absolutely gone. l.liear, hear.] 
I, therefore, think that it is setting up a very bad. precedent to estab1lBh 
a system of preferential ta.ri1fs on po4tlCal grounds. .As a matter 01 tact, 
the poJJ.tlCai rIsk lDvolved in this is 80 very great that 1 for myself am not 
prepared to take the responsibility of assentmg to such a d.lscrimina.tory 
taruf system. I::)ir, 1 do not deSll"e toO take any more time of this House, 
but I should like to make the position of myself and my friends very clear. 
If we have agreed to include the names of some of our Memhers in the 
proposed Select Committee, it is on the understanding that the principle 
to which we will be asked to assent by agreeing to this motion to refer 
the Bill to a Select Committee is the broad principle, that the Indian 
cotton textile and silk industries deserve to be protected. If it is intended 
by Govern.IDeut, or if it f~llows as a matter of order under the rules of this 
House, that we agree t{) anything more than that, namely, to the principle 
of preferential tariffs, then we wiU haVe to oppose this motion and divide 
the House on that; issue. Otherwise, so far as we are concerned we are 
in favour of giving adequate protection to our own home ind~ subject 
tQ the condit.ion that there shall be no pr>3ferential tariffs in fa.vour of any 
~Ollntry. (Loud Applause.) 

Kr. Pruldent (The Honourable Sir Shanmukham Chetty): Order, order. 
The only principle to which this House will be oommitted by agreeing to 
refer this Bill to a Select Committee is that the Indian cotton textile 
industry and the Indian silk industry deserve to be protected. (Loud 
Applau,e.) 

. Sir LeI11. KadlClll (Bombay: European): Sir, I shall not occupy the 
tIme of the House very long. I desire to express the support of the 
Elllopean Group to the Bill now before the House, though there are certain 
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directions in which we should like to liee it amended 01' improved. To 
mention one particular instance, we think that. the sp0citic duty vf Ii 
aunas on yarus should be extended to all counts and uot. limited to 5U's 
lind under. My friend, Mr. Mody, has pointed out that this was inchide4 
in the Agreement made with the Lancashire representat.ives and we do uot 
see why It should now be cut out if it was one of the. items agreed upon 
III we discussion at Simla last autumn; and I understand that the dele­
gates froin Lancashire agreed to that at the time, as the) recognised that 
"ue mills in India were spinning finer and finer and they realised that this 
protection to a developing industry \vas to be desired, and that. it will, 
or it ~ould, give an incentive to lndia. for further progress along the lines 

,,,~.~cien.:ly m spinning higher counts. We support the point that my 
"Honourable friend, Mr. MOdy, made in regard to the artificial silk goods. 

We consider that the . duty. on artificial silk goods at four annas II. yard 
is too low and that it should be increased to six annas. The House knows, 
we all know, that there has been a tremendous increase in the importation 
of artificial silk piecegoods from Japan in recent years, and it is ev~ent 
that there is a very considerable danger of these goods coming into India 
from Japan and ousting cotton goods made in lndia and getting round 
llle quota whicll has been arranged between the Indian and Japanese 
Delegations. This increase to six annas a yard clln hardly ·be cavilled at 
by Japan. Japan's own import tariff is tm exceedingly hIgh oue, as has 

'1I..lready been mentioned, going up to as high as four hundred per cent on 
artificIal silk piecegoods imported into Japan. 

My' Honourable friend, Mr. Ramsay Scott, has referred to certW.n other 
matters which will be taken up before the Select Committee-for instance, 
. [he question of hosiery in regard to which there is a desire in mw parts 
of the country that the duty, as at present fixed in the Bill, shOUld be 
raised. As Mr. Ramsay Scott observed yesterday, we have recently seen 
in the press telegrams that Japan has announced her intention of taking 
·powers to prohibIt the import of ccrtalll gooJ~ allogetlle!' auu LV UH.:n: .. "c 
the duties on certain other goods up to 100 per cent. ad valorem an~, 
incidentally, in the same press telegram we read that Japan is also taking 
power~ by legislatIOn to protect traJ~ marks. 1'h':!re is similar legislation 
1n this country, but it requires to be overhauled and to be put into effect. 
Japan is also, in the same press telegram, stated to be going in for legis­
.1atlOn to prevent unfair competition, which is surely exuctly what this .Hill 
is intended for. . 

This brings me to the matter of the Indo-Japanese Agreement, and 
here 1 should like to join in the cougratulations, which many in the House 
have already extended, to Sir Joseph and tQ all his colleagues in. the 
Indian Delegation on the success with which their labours over so many 
months were attended. ~Hear, hear.) There has been cOl.lsiderabiecriti­
ci8m of the re-inclusion in the present Agreement of the' fuost;;favbured­
nation dam;e. This clause, as the House knows, was originally designed 
for and under entirely different world trade conditions than exist at pre­
sent. It was essentially intended to assist the scope of free trade between 
nations, and there are many people who consider that this clau~t:i, whether 
uncouditional and even ~itsconditional forln, is oukbfda\e when every 

. nation is building up tariff walls. for the protection of its· own industries. 
But t!.ie more one goes into the subject, 1 must a<bnit. the IDore compli-
cated it becomes and on the whole I believe that the Government of India 
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have done the best that could be. looked for under the circumstances. 
At the SMme time, I do not think it can be denied thnt the most~favoured­
natio~ clause in trade agreements must be a handicap to present day tr~de 
treaties. Tht'ln, there is the matter of the rupee value of the yen WhICh 
has been taken in arriving at the Agreement. The advantage which .Japan 
will derive from the fixation of the basic point of the yen at the r~te 
ruling last year instead of the par value of. 1~7 seems ~ be. necessanly 
generous even. after allowing for the deprecla~.JOn of sterhng III terms of 
gold. As re~ards the quota, my Honourable fnend, Mr. Mody, has alre~dy 
referred to the size of the figures which has been agreed upon. I thmk 
we have to realise that Sir Joseph Bhore and his colleagues did their best 
in this matter for India's interests. but I must admit that a great many 
of us feel th~t the figure is very high and that the greatest watchfulness 
will have to be exercised. 

I turn to the Lancashire Agreement. We wish to express vur admira­
tion for the patience and the tact with which Mr. Mody: conducte~ the 
negotiations lust time with Sir William Clare-Lees and hIS Delegation. 

JIr. B. Das: Hear, hear. 

Sir Leslie Hudson: I thought you would ~ay "Rear, hesr" Mr. Das. 

After all, -Mr. Mody has unfortunately beenblUlMmed aU over the 
country. 

Kr. Gay~ Prasad Singh: You admit that he hall been badnflfflBd. 

~ir Leslie Hlld8ozl: Wrongly, J think. 
Kr. B. V. ladhav (Bombay Central Division: Non-Muhammadan Rural): 

Does he not deserve it? 

Sir Leslle BudJon: But I am perfectly certain tltat Mr. Mody was work­
ing at that time in the interests of India. not in the interests of any 
particular comer of India, but in the int.erests .ofIDdia as a whole .. I am 
glad to say that there are mBny in this Hoose who believe as firmly 8S 

I do that the interests of India are bound up "'ith those of Great Britain. 
'W~ have heard several of them flav 60 in the course of recent weeks. In 
the matter of trade. the interests of India with Great Britnin must. be 
inter-dependent. The Honourabl~ the Commerce Member said yesterday­
and it cannot be stressed too strongly-that trade between all conntries 
and nations must be mutual. It is axiomatic. If yon want to sell your 
goods or if you want to sell youra~cultur&l products, you must buy from' 
the man that you will sell it to. We are merely going back to the original 
form of barter. Whatever may have been the origin of the determination 
of. Lancashire to buy more Indian cotton,whether it Welt! before Mr. Modv 
llndertook his negotiations or whether it was during those negotiation'S 
that the necessity for Lancashire takin~ more Indifl.n cotton was stressed, 
I do not know. But we do know that the Customs returns show that 
already more cotton is going to Lancashire than it has done in previous 
years. We do know that Lancashi.re has two, qualified men in India at 
the pr8sent time going round the country ascertaining the qualities of 
Gatton that India has to offer·which will suit the Lancashire mills. We do 
know that one of these experts is· to remain in India to assist in carrying 
0~t t\lejnt\i!Otion of. Lancashire to buy mo~ Indian cotton. 
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Kr. Gaya Pruad Smp: Why was it not entered in the Pact? 

Sir Leslie Hudson: I really think that if BOme of my Honourable friendi 
would realise, as Lancashire has done, that inter-dependence of trade is 
a necessity, and would abandon some of their antagonism to everything 
British, it would be better for India, better for all of us. This view, I 
find, is growing. I will, with your permission, Sir, read an extract from 
the Hindmtan Times. It is the statement by Mr. Chunilal Mehta, Pre-
sident of the Bombay Shroff Association and a Director of the East India 
Cotton Association, in which he says: 

"The Japanese tactics of restrictions in allocating freight to non-Jlopanese shippers 
ha.s hrought about 10 serious situa.tion in the BombloY cotton market to the great 
detriment of the Indilon cotton-growers. Cotton, he pointed out, WIo8 being BOld lot 
distress prices that is considerably below parity. He did not think even the Govern­
ment of India could effectively interfere with the Japaonese tactics in this matter. At 
this juncture it is necessary aond essential for t·he Lancashire spinners hI come forwaord 
aond take advantage of the very low prices of Indian cotton by buying a substantial 
Quantity of Indian cotton. Laoncashire spinnerll are much brought in front nowada,. 
showing their very keen desire and great efforts to increa.se the use of Indian cotton. 
This is the time for them for pTaCtical demonstration of that desire by buyiDg a 
j!"OOd volume of Indiaon cotton and that too at a very cheap and advantageous rIote. 
Otherwise the result will be that when thev awaken to buy Indian cotton, tbey maoy 
find that it is dearer in parity and hence they cannot buy." 

That. shows that it is realised bv the East India Cotton Association 
..,f Bombay, which is a very powerful body, that Lancashire is here to 
buv cotton and they realise that it is to be for the benefit of India that 
she should buy more and more. 

Sir, I will not detain the House. There are other speake1'8 who want 
to follow me. and. as I have said before, there are certain matte1'8 which. 
we hope, will be very carefully considered by the Select Committee and 
we should I;"ke them to be amended according to our view-point. I, th~­
fore. oppose the motion for circulation and support the Honourable the 
Commerce Member's motion for reference to Select Committee. 

Raja Bahadur G. Krisbnamachariar (Tanjore CUm Trichinopoly: NOD­
MuhammadaT. Rural): Sir. 1 shall be very brief in accordance with your 
rlllin'!. but I must, in the first place, congratulate my Honourable friend, 
Mr. Ramakrishna, on his maiden speech and on the great interest he took 
on behalf of the handloom industry. I knew that, as a member of the 
I.C.S., he is fit to do any work that he puts his hands on. If he is the 
Diwan of .Taipur or if he is the Collector, or if he is an officiatin~ Some­
body in order to saddle upon us as much land revenue as he possibly can 
in the Tanjore district, I know he would have done it efficiently. And 
today we have got an instance as to how. after all these days of dabbling 
with land revenue in the State of Jaipur, he has taken on hand the interest 
of the handloom industry. He has fought for it, won its cause to some 
exbmt and ~'i1I ('ontimlfl to do so. becausfl I know that he is a Y'>ulig man 
with a great deal of energy. I have watched his activities in the Northern 
CiTc81'8, llUshing up the Registrars of Co-operative Credit Societies and 
Dushing up the growers of sugar-cane and other persons in order to enable 
tbem to make more money. 

That said, Sir. I must thank you for your ruling, because otherwise 
I was going to take a ~eat deal more time than I would, in order exactly 
to find out what t.he effect of this motion would be. I was llarticularly 
?DXious for it for this reason that. so far as I remember, certain questions 
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were put in connection with this Mody-Lees Pact as well as the Indo­
Japanese Agreement that we should have an opportunity ?ere on. the floor 
of the House to discuss the same. My Honourable friend, SIr Joseph 
Bhore at that time I remember, I hope I am right, said that a full oppor­
tunity' would arise when the decisions contained in those Pacts or Agree­
ments, or whatever you call them~ would. be embodi~ in a Bill. The 
reason why I was going to raise this questIOn was that m the Statements 
of Objects and Reasons, it is stated that the Government of India have 
accepted both these Agreements and, as a result, have embodied the 
terms of those Agreements in one case in modification of the Tariff Board's 
recommendations in this Bill. I have no doubt, in accordance with your 
ruling, we shall have every opportunity to discuss the principles contained 
in both these Agreements as well as the details, but though I am not a 
pessimist generally, I think I can place two and two together and can say, 
without the slightest fear of contradiction, t·hat when the Government of 
India have accepted these and when they have oome to the conclusion 
that it is good for our country and when they have embodied it in the Bill, 
I shall be greatly surprised at the powers of persuasion of aU the Honour­
able Members on this side of the House who would ~o and sit in that 
5telect Committee to alter any portion even in the dashing of the 't's and 
the dotting of the 'i's. That is past experience, but past experience may 
prove useless, and I do venture to appeal to the Honourable Sir Joseph 
Bhore, who, Sir, beneath a very very soft and quiet and nice appearance, 
is very strong, and when he takes up a position, he knows exactly where 
he is and he would 'not bud~e an inch, I would ask him to view it from 
our stand point and then take up that stroDl~ attitude and support us in the 

c Select Committee in order to amend it in the best interests of our coun~ . 

.An Honourable Kember: Mend it or end it. 

Baja Bahaclur G. JtrIBhnamacharlar: No, you must go on with the pro­
tection, there is no use sa.ying that you should end it. 

I propose mostl:v to confine myself to the silk industry and I shall just 
pass in review the Mody-Lees Pact. There are two paragraphs with which 
the Pact be~ns. I do not know if ever you, Sir, have oome across or if 
you ha.ve had occasion to study treaties that are generally made between 
high contracting powers, "the friends and enemies of the one shall be the 
friends and enemies of the other", that is always the mantTam that they 
recite. Similar to that, there are two paragraphs here which sav "that 
the parties wish to record their conviction that general benefit has b"en 
derived by all concerned from the full and frank exchRD!re of views" and 
in the next paragraph, they say "they are agreed that it would be in t~ 
best interests of the industries thev represent to mR:ntRin and 
develop in the future the oontracts whir.h hRve bAeD established Rnil it 
Will become a practice for views to be exchaDl:!"ed whenever circumstances 
render it desirable ". I entirelv agree with the spirit of the exprellsions 
contained in these two paralm\phs. I have sRid slreRdv Rnd T repPRt it 
agMn that I do not think it· is anvbod:v's desire on this side of the Ronse 
to show a hostile £ront toWRrdS Britain and British interests. We do not 
want tp do that. We shall go on with thfim as long as thev like that 
we shill go on with them, but there is only one condition. r do not want 
to hear about the rivers of blood which my Honourable friend. Sir Rpnrv 
Gidney. sairl the other day in spite of his anxiety to be one of us. r 88V 
t,rea.t us 88 equals, do not enter into secret agreements and say alI thes~ 
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things tbat you have said in the (vidence before the Joint Parliamentary 
Committee, Weare your meu, we do no want to part from you, we 
wa'ut to remain with you, we !lhall deal witb you. We wan~ that you 
sbould deal with us, but not on your terms, but upon equal terms. That 
is what I would i>ubmit with rr gard to this. 

The first clause, as is in the Agreement, is very good so far as that 
goes. They say that it is agreed that" under the existing condition, India 
is entitled to protection against the. imports of the United Kingdom yarns 
!~nd piecegoods, and 'then they say about the Government of India re-. 
moving the surcbarge and tben that tbey will Dot ask for any duty. I 
confess tbat, so far as that is coucerned, I believe my Honourable friends 
whQ bave already spoken have dealt with it. There is only one point 
a.that is clause 4· I should dea~ with this in detail when I am coming 
to the silk industry. But it says here that at present the duties are res­
pectayely 50 per cent and 35 per cent and t,hey have reduced the duty to 
30 per cent in both cases as rEferred to in paragraph 4. I ahould very 
much like to know, I am asking for mformation, I do not criticise, I' 
W8lD.t to know how many members of this Bombay Millowners' ABBOcia­
tion represent the manufacturers of sIlk piecegoods or those who deal in 
Rilk.· How many of them represent the jnteres~ of those large growers 
of silk, tbose consumers of silk and then havt> come to the conclusion 
that the duty should be' reduced frum 5u per cent and 85 per cent to SO 
per cent all round. I hope my Honourable frifJ}d, Mr. ~ody, will en-' 
lighten' me on that point. . 

JIr. B. P. Kody: We have not "dealt with silk generally, but only with ... 
artificial silk and silk industry. 

Baja Bahadur G. Krishnamachariar: I shall come to that. J know this 
deals with artificial silk. The reaS0n why I put silk and not artificial silk 
is, as I shall show presently, tbat artificial silk has practically kill€d the 
local "industry. When I will read certain extracts and give figures that 
have been submitted by t.he Mysore Silk Association to the Honourable 
Sir Joseph Ehore. I will Rhow the effects of the artificial silk on the silk 
industry in [ndia. 

JIr. X. C. lfeogy: 'fbere is a good deal of competition IlS regards silk· 

{At this stage, ~lr. President (The Honourable Sir ShanmukhlWl 
Chetty) vacated the Cbair which was then occupied by Mr. Deputy Pre. 
sident (Mr. Abdul Matin Chaudhury).] 

Baja· Bahadur G. ][risbnamachariar: The Tarifi BClsrd having supported 
protection, unfortunately bave become soft-hearted or soft in another PUTt 
of their anatomy, ana they do not agree to the. full protection. 

JIr. X. Co Jl'eogy: The Tariff Board recommended a specific. duty of 
one rupee per pound on artiOOial silk yam, whereas the Government pro­

_ pose three. annas. 

Baja Bahadur G. Kriahnama.chariar: The Government have gone one 
step further, and I shall presently deal with the reason why they did so 
when I shall COIll(' to that. The most importamt thing in the Bill, 88 my 
HooouraQl(' friend, Mr. Neogy, has pointed out with fluch great force Rntt 
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logic which I am sorry, I cannot command, I do not intend to· rep est. an 
that he said, is only one thing. I ask, what these Lancashire gentlemen 
are going to do hereafter is not specifically and clearly put forward in 
black and white in this Article VI. I tell you why. My Honourable 
friWld, Mr. Ghuznavi, either as the salee:m:m of the Japanese hosiery or 
the only Muslim who understood business among the members of the 
Joint Parliamentary Committee, I am sorry for my Honourable friend, Sir 
Abdur Rahim, I am more sorry for His Highness the Aga Khan, because 
these other members, who were members of the Joint Parliamentary Com­
mittee, none of them knew anything about this business, except my Hon­
ourable-friend, Mr. Ghuznavi, and what did ~ friend do there? 

JIr. A. B. Ghumavi: I was the only businessman. 

Raja Bahaciur G Krislmamachariar:· Sir, I thought Mr. Ghuznsvi had 
some other pmfession also. However, there is no harm in having two 
strings to your bow. Hut the trouble is this. If he was a businessman, 
I am afraid he overshot his mark. The greatest thing in an argument 
is to know where you should stop, and not where you should begin. My 
friend read something in great triumph for the edifica.tion of this House 
expecting that both rus name and that of Mr. Mody will go down in 
history. By way of parenthesis, I may say that I am not going to lead 
that history and God save our country from reading that history in which· 
the names of these gentlemen will go down. I am not going to be alive 
when that history is going to be written, but I greatly pity the coming 
generation which would read the history of this subject where the thing 
is recorded that both Mr. Mody and Mr. Ghuznavi will go down to poste­
rity. BEt that is only. by the way. Sir, reading an extract from the 
evidence, he triumphantly pointed out the answer of those Lancashire 
people. What did they say?: 

"We have appointed Committees. The other Asaociati0D8 have aIIo joiDed ill 
appointing Committees and we will do our very beat." 

But what is that best? It is that that I want to know. The question 
was if nothing has been done and, if so, how far what was done was suc­
cessful. The answer is that. Committees have been held and something 
will be done. I heard through the courtesy of my Honourable friend, Sir 
Joseph Bhore. . • •• • 

Mr. A. B. Gllumavi: Will my Honourable friend read the evidence-? 
It is not that something will be done, but something bas been done. 

~. E. O. Beo.,: As a result of the Ottawa Agreement. 

BaJa Balladlir G. Jtrisbnamacharlar: I deny that, so far as the evidence 
placed before the House was concerned. My Honourable friend flourished 
something in the face of this House. He said he was going to read a 
portion of that evidence. The fu,!t gentleman said something and the next 
gentlemal\ said something more, and my Honourable friend, Mr. Ghuznavi, 
probably thought he had given himself away too much and said: "You 
read the rest of the evidence; it is very interesting". I have no doubt 
it is. After dinner today, when I feel sleepy, I shall keep that book in 
my hands and quietly go to sleep. But we are now more seriously 
inclined in this House. You wanted to place certain evidence before th.ia 

• 



LEG1SLA'1'l.VE A8UMBLt. [14TH MABes: 1986. 
I '. ~ 

[Raja ~adur G. Krishnamachariar.] 
House. These gentlemen from Lancashire, who have been showered with 
congratulations for all that they did,-what did these gentlemen 40? That 
is the question that you proposed yourself to answer. And the answer 
is: "You go home and read it." Sir, according to all rules of pleading, 
when you make a statement and you are not able to prove it, I say that 
statement is not correct until you are able to prove it. But I learn from 
Sir Leslie Hudson and Sir Joseph Bhore, the two gentlemen are here, 
that they are investigating, that they have got to adjust their machinery 
and all that and, therefore, it will take some time. But in the meanwhile 
we will buy such cotton as we possibly can. There is no such direot 
statement in this, and the reason why I want it is this. Weare always 
tQ1d that the Indian mind is highly technical and they always want every­
thing to be recorded in writing, whereas the habit of the English people 
is to allow everything to adjust itself and to muddle through, as Lord 
Rosebery said. But the reason why I want it is this. We have all heard 
of a document called the Queen's Proclamation. I thought it was a suffi­
(~iently important document as not to be whittled away, but a certain 
gentleman, called Mr. H. 8. Thomas, who, I am sorry to say, came from 
my district to represent the Madras Government in the old Imperial 
Council when the Marquis of Ripon was the Viceroy: and when there was 
great agitation over the llbert Bill, pointed out the words .. so far as may 
1)0" in one of the clauses of the Proclamation. Then, up rose the Marquis 
of Ripon and pulled himself to his full height and said that it was 6 

calumny upon his country and its sovereign to read that solemn document 
in the way in 'which a quibbling lawyer would do; and the Marquis of 
Hipon said that he hoped that what he had read in a book which he con­
sidered as authoritative would apply to the Government of India,:.namely, 
that righteousness exalteth a nation. Sir, that is the result even when you 
have everything in writing; and when you want a certain thing not to be 
done, you refer to what you have said and say "This is all that we have 
said". But we people do not understand English; we do not know what 
the involutions and the convolutions of the English language are, and when 
they are confronted with a certain position which they took up, they 
say that is a settled fact. Sir, I suppose some day even Mr. Mody will 
leave this world, but this Agreement will last as long as the sun and the 
moon will last and whoever comes hereafter will have to read it and inter­
pret it. That is the reason why I ask that this thing should have been 
entered in the form of a document. 

Sir, there is only one point to which I will refer with reference to the 
rates that have been introduced. It is pointed out in the 

4, P... letter from the Joint Secretary of the U. P. Chamber of 
Commerce, Cawnpore, which is circulated to us along with this document: 

"The protection enjoyed by the textile industry at prelent apinat t.be importe 
from LanC&Bhire is 25 per cent. The protection in effect. worka out at 17. per oem 
when the import dutieB on cotton stores and machinery which tbe Indian tutil. 
ind1l8try has to bear are offll8t." 

Then the result of this five per cent. decrease they point out in thie 
way: 

"Theo Lancuhire·Bomhay agreemeut aims at the reduction of t.be proiect.ion from 
17* per cent in effect. to 12! per cenj, which is bound to encouraae larger importe 
from Lancuhire to the detriment of the Indian indUBtl'J." 
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Now, what is the quid pro quo? Some day they say they will buy 
such cotton from us 88 they possibly can. That is all right, but if you 
put it as a business proposit;on, I say there ought to be a quid pro quo 
and what you have got is not a quid PTO quo. 

Now, Sir, 1 proceed to this silk industry. I do not intend to speak .:>n 
the Indo-Japanese Agreement, because everybody who knew more about 
it than myself has already spoken, and there is no use wasting the time 
of the House by repeating what others have said. As regards the silk 
industry, my point is that the recommendations of the Tariff Board in con­
nection with the sericulture industry has also been lugged in in this Bill 
as if it was a very subsidiary matter. The silk industry' is a very import­
ant thing and, viewed from the agriculturists' standpoint, it confers today 
one of the subsidiary occupations for the agriculturist. The sericultural 
industry in India including- the handloom weaving industry provides occupa­
tion to about two million people. Silk-worm rearing is of great economicim.., 
porlance to the agriculturist in the Provinces of India where it is being 
practised. About ten lakhs of families are eking out a decent livelihood 
by employing themselves in the several branches of the silk industry. 
About four crores of rupees have been invested in the mdustry by the 
poor agriculturists. In rural economy, sericulture plays a very important 
part. The cultivation of mulberry and the rearing of silk-worm afford a 
subsidiary occupation which enables the family of the agriculturist to turn 
its waste time to account by earning a return which in many cases makes 
all the diBerence between a half-starved life without any hope of improve­
ment and a self-respecting confidence; I 

"Pel'llODa who caDDot participate in production on account of health, age or IOcial 
cu.stom, can purtllJe the Bilk industry to considerable advantage." 

That is the position of the eericulture industry, and I say a sepurate 
Bill ought to have been brought in in order to embody the recommenda­
tions of the Tariff Board in respect of the protection granted to it, so that 
we might have greater opportunities to discuss that, and that alone upon its 
merita. 

Now, the silk industry has got a long story, but there is one thing 
which I would say as a prelude to it, that 80 long as the East India Company 
was iu exist E'Dt:e , they encouraged it to a very great extent in Bengal at 
the instllonce of the Court of Directors by offering bounties to the produCE'1'8 
and all those who manufactured silk. But since the transfer of the Gov­
ernment to the Crown, the industry began to dwindle even in Bengal; and the 
Government appOinted two gentleme~, named Maxwell Lefroy and Ansol'p; 
these gentlemen have submitted a report which, if it had bt>en givcn efleet 
to, WQuid huve found the silk industry very strong. The Government of 
India have not done that. On the contrary, the sad plight, to which this 
indust.ry has been reduced by allowing large quantitips of imports from 
abroad, is shown by this position-I am taking the exp.:>rt figures of silk 
from Indill.-that in the year 1860-61, the quantity of our exports of raw 
silk was 1~55,656 lhs. while in !932-~: it .was only 5.,432 Ibs. The C8~se 
of the decOne in the export of raw silk 1.8 due entirely to the for81gn 
competition and lack of 888istance from the Govern~ent. When the c~m­
petition from abroad gets the better of our productlon, our production 
naturally goea down and here are some figures which ~ght probably mter­
est the House which will show bow much the productIon has gone down. 

B2 
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While on this subject, I may point out that the imports of. silk yarn, 

noils and warps into India from China and Japan increased-in the Case 
of China from 307,799 lbs. in 1931-32 to 504,247 lbs. in 1933-34, while, in 
the case of Japan, it increased from 105,072 lbs. in 1931·32 to 580,884 
lbs. in 1933-34. The Indian production, in consequence of this foreign com­
petition, has gone down from 22·79 lakhs of lbs. in 1923-24 to 15 lakbs 
of !bs. in 1932-33. Similarly, in all kinds of industries, that we haye 
got in silk, there has been a reduction, and, as has been pointed out here, 
the decline is due to want of Government assistance. Now, it is the 
fashion to say that in this country we look to Government alone for every-. 
thing, and, whenever we do not get anything, we blame the Go:vemment 
for not taking care of us. That is not so in the case of silk. There is 
a gentleIlllW. of the name of Mr. Norton Breton,-a great London authorit, 
on silk, and this is what he said before the Royal tiociety of Arts: 

"Why should the Governmenta of th888 countries be 80 concerned in the establiab~ 
ment of sericulture and wh) should not private enterprise do it.! 1 am all out. for .. 
little ~vernment int.erf8l"ellce as poBllible but in the case of aericuJt.ure ii it neceaaary 
to have the most stringent rules and regulations in regard to the induatry if it is 
to prove successful. Silk worms are prone to infectioua diseases and the reproduction 
of eggs has to be very strictly controlled. However careful "private enterprYe, in its 
own mtereste, might be to keep these diseases at. bay, if there is no contro!, any Tom, 
Dick or Harry could start the business of egg production alld start diaease in the 
country. I think it is better that GovemmeDts should encourage the inh6bitanta 
to start the indlllltry and exercise the neceasary Bupervision in its early stages." 

Sir, how important it is for the Government to render substantial 
assistance to the silk industry is very well illustrated from the following 
extracts taken from the Tariff Board Report (vide para. 205): 

"In no pa.rt of the world has the industry flourished without luch alSiltance. The 
history of the I18ricult.ural indUltry in Franoe is prac:tically t.be hWtory of ihe bounties 
paid to it from time to time by the French Government to enable it to make n~1 
improvement and eDhance ita competing power. Italian practice in this respect has not 
been dissimilar. The amounta which the Japanese Imperial Government and each 
prefectural unit spends on the industry are about 90 lakbB a y-.r at t.he current rate 
of exchange. These financial sacrifices have been more than jUltified by the enormous 
incomes which these countries obtain from their respective silk industries. We 
believe that any expenditure incurred on ihis Indian silk iudWitry will be returned 
many times over in the shape of increased wealth and prosperity." 

Now. I respectfully a&k what has th() Indian Government done as 
most of these other countrit's are doing? As reg8l"ds China, we are in the 
w.bit of laughing at China and her ways-that it is all useleas there and 
eveqthing is in confusion and nothing IS go~ng to come out of China. 
What happened there WlUl that last year the Hanks had made advances 
on mortgage of the production of silk: and, as the prices of silk went down, 
e,ll these' dealers dec1ined to redeem the mortgage, and what did the Gov­
ernment do? The Government came forward to help the Bilk owners by 
paying so much for a certain quantity of silk and in that way they relieved 
the owners of siUt from their debt due to the Banks and enabled them to 
trade in silk without any difficulty whatsotlver. 

Now, Sir, if I had the time-~ do not w8,llt to take up more of the 
time of the House than I would lIke to-l could show you that Chinese 
imports into India have increased to a very alarming exteat. The table 
of imports of silk piecegoods showl' that while in ·1928-29 the number of 
yards imported was 21,872,848, in 1932·3E'it went up to 84,967,981 yards, 
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and in 1983-84, during the firElt ten months alone, the figure was 82,875,168 
yards. That is the position to which our silk industry has been reduced· 
Then, what about the import of artificial silk yarn into India? The 
ilnports of artificial silk yarn into India were only 5·77 million pounds in 
1926-27 but these increased to 11 million pounds in 1933-34. For the 
first ten months of 1933-34, the imports Ijre 7·5 million pounds. Sir, that 
is the position of this unprotected and yet very important indusWy. 

Then, the Tariff Board at page 207 recommends the duty which could 
be imposed, but unfortunat.e1.v the Government of India have reduced that 
duty and have made the fol1owing proposals. As against Rs. 2-6-0 per 
pound proposed by the Tariff Board and Rs. 3·3·0 as required at the pre-
sent juncture, anticipated by Tariff Board, the Government have imposed 
a duty of Rs. 0-11-6 per pound, that is, Rs. 1-7-0 in all. That, Sir, 
is absolutely unfair to this industry, and I submit that, in view of the fact 
that this industry is handicapped in so many ways, the country is being 
~ooded by foreign imports, while, at the same time, internal competition is 
lDcreased, because there is no way of exporting the production from India. 
the protection that is afforded to this industrv in this Bill is not at all 
sufficient. . 

Then, lastly, I want to say only one word with re~ to the period for 
which this protection iF! to lnst. The Tariff Board has recommended five 
.vears. What they say ill that if. llithin thefle five years, the silk indulA'y 
people behave like good boys. if they alter their mode of manufacture, if 
the) reduce their cost and becomp more efficient. then they would inquire 
at the end of the five ypllrs whether th~Fe people require' this protection 
at all. or whether they require more or less. Rut look at what thev did 
with the cotton textile industry. Mv Honournhlp friend Sir .Joseph Bhore. 
laid down three proposit.ions a~ I'onditionl'l pr('C'edent to the giving of pro­
t-ection to the cotton textile industry. All thrl'e :)f them. in one way or 
other, related to pfficiene.\', And whnt is t.he repl",? Mv friend. Mr. Mody. 
said ''Not 2'Uilty·'. Y f'S. thp repl" \\"a" "not. guiltv",-but don't do that 
1I.!!"&in.-that is what the novernmfont of India <:Ilid. So far as tbe Tariff 
Board Report is concernpil, if I hed th .. time. 1 ('ould brin~ to th~ notiee 
of this House that the efficip.nc-," on which they had insist.ed in their last 
Rt'port is yet very far away. and one of the reasons why they have given 
ten vears is that b\" that time they would make up for lost time, they 
would inere&se their' efficiency and dpEcrve tile protect~on granted to them. 
Now, I quite admit that nothing is perfect in this world. 1 do not want 
/lbsolute mathematical perfection. My point is that. if in the face of this 
inefficient industry like the rotton t-extile industr:v.-I admit of course it is 
a national industry, but it, lW.R no ri~ht to be ineffident • ....:...if for that in­
efficient industry you enn recommend R hm :-enrB' protection, what is the 
reasqn for givinR only five ~ear8 prctect.ion to this silk industry? 

Mv friend. Mr. Modv. talked about managing- agents lind the great deal 
of obligation that they confem·<! upon these mills. Now, Sir, I am not a 
mi110wner in Romba~r, nor do I know anything ahout . . . . 

SIr Oow..,1 .TehaDg1r= Go and huy some mills· _ 

rAt, t9is stage, Mr. President (The Honourable Sir Shanmukham 
Chf'tty) resumed the Chllir.] 

Baja Bahadu G. Krlslmamacharlar: 1 will do that but in the mean­
pirne, I ~m onl,vtrouhI~d ab9u~ what halt r~('ently happen~ to a STOUP of 
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mills in Bombay and ahout one mill of that group,-I think I read some 
report of the auditors which appeared in one of the papers. After rel¥iing 
that report, would Sir Cow8sji, as my friend, advise me to go and buy a 
mill? No, Sir, I will never go and buy a mill. 

JIr. II. p~ .o4y: Your accounts should be quite alright. 

J&aja Bahadur G. J[ri'bnamt,ehariar: My friend, Mr. Mody, said that! 
the managing agency system was so nice and it was so absolutely 
BeCessary that even in the newly started sugar industry they had got; a 
me,naging agency. The reason is this. Professor M&rahall, the great; 
economist, says that mankind which is generally foolish in its affairs does 
not become all of a sudden wise when it deals with economic questions. 
What has the cotton textile industry done? They have a managing agency 
system, e,nd when somebody comes into trouble, then each one will come 
into trouble. I am not speculating. I am giving my friend the instance 
of this huge combine which has come to grief, and the story that the 
auditors give of the tae.t.ics of these managing agents is absolutely true,­
Borrow plenty of money, use it for their own purposeR, when the half­
yea.rly period comes, borrow money from somewhere else and anyhow 
balance all their accounts nnd show, sUY. Rs. 13-4-6 to their credit. Then, 
on the 2nd of July, you find the whole of the amount is withdrawn. That, 
Sir, is the man'8ging agents' efficienc.v, nnd T know thnt for want of 
money the managing agent,; of this huge combine went to an Indian Stat.e 

.scross and borrowed six lakhs cf rupee!' over the mortgage of their 
managing agency. I did not know anything about it until I read the report 
of the case in the Indian Law Reports in which the question was raised uto 
whetber the transaction connect.ed with these six lakhs should be assessed 
to income-tax or not. That is how thl:' ",holt' story en.mt' up. So, what T 
submit is, that sort of managing 3gency does not do any credit to any­
body. The Tariff Board was quite prepared to give a longer period of ten 
,fears of protection, but they would not recommend t·his period of protec­
tion to the poor silk industry which is tottering now, which would very 
soon cease to exist, if the Government do not. fiS the foreign Governments 
have done in regard to their own silk industr:v, come and help this industry. 
Why should the Government give only nvp years protection. Air? T can­
not understand the position. T, therefore, reRpectfully appeal to my Hon­
ourable friend, Sir Joseph Bhore, that in the Select Committee he should 
give most careful consideration to thiR question nnd do -his yerv best to aid 
this industry in the light of what the foreign Govemment.s have done to 
their own industries, and thus rehabilitat€ the industry which, but for 
such aid, I am afraid. would cease to exist. and which iR mol'f' national 
than the cotton textile industry. Sir, that is all J have f() say. 

JIr. Pr8IIdent (The Hononrahle Sir Shanmukhllm Chetty): The Chair 
thinks today the House ought to sit till "·Rlf-paflt. fivl". Will tht, fntit thf' 
eonvenience of ezery one? 

Several Bonourable .embers: Yes, yes· 

Dr. Zlaucldbl Ahmad: In a ciehate thfo GOVf~mm~nt Membf'r has nlwRvfI 
the I_at word, and we caD only reply from thiFi Ride whenever" chll.nr.e com'l'lI 
on & similar other debate. Last time. when we Wel'e di8CtlRRing the Incli8ll 
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Tariff (Amendment) Bill, my Honourable friend. Sir Joseph Ehore, in his 
speech, which is in my hand, brought out three very important points. 
I attellded ~.~ course of lectures on the . art of debates' in a school in London, 
and the lecturer pointed out three very important ways of meeting one's 
opponent. Whenever your opponent brings forward a very strong argu­
ment, you say that it is irrelevant. The second is that if he brings forward 
any other argument, say that you will give it the best consideration, but 
never think of it afterwards. The third is that when you expect any kind 
of reproach from your opponent, then begin to reprO&Ch him first. And I 
dare say, my Honourable friend, Sir Joseph Bhore, attended the same 
school at a different time. (I.l\ughter.)-

Kr, Presldent (The Honourable Sir Shanmllliham Chetty): Doea that 
tumbler of wa.ter indicate the time thnt the Honourable Member will 
take? (Laughter. ) 

Dr. Zl&uddln Ahmad: He said: 

"I think that it would be a futile task for me to ati.empt to anewer my Honourable 
friend, Dr. Ziauddin, because no answer that bas ever been given to him from this side 
is ever taken on its merits." 

I brought forward, in the course of that debate, foul' important points, 
nnd this was the reply that he gave: I myself was to point out that "our 
arguments are not tested on their merita'·. but he began to reproach first. 

Again he said there: 

"I think that that is due very lar~ly to the fact that like 80 many great minds he is 
afftieted po!Isibly with absent-mindedneBB." 

I 88y. though my Hono1l1'ahle friend may not admit it on account of his 
modesty, th'IL he has a greater mind, and. therefore, he must be affiicted wi-:h 
8. greater amount of forgetf\llness. and I have also got a story to cor­
roborate what I say. One day, whE'n my Honourahle friend, Sir Joseph 
Bhore. was exceedingly husy with his discussions with the Japanese Dele­
gation and was settling a question of '!Teat importance, he and Ladv Bhore 
were invit~cl hv some of thl"ir friends in Old Delhi for the same a£tel'­
noon-Lady Bhore. knowing the habit of her husband. who was very busy 
that afternoon. went he1'8E'lf to the Secretariat, to fetch Sir Joseph Bhore, 
but as Sir Joseph Bhore WRS VE'ry hmw with his discussions with thf'l 
.TnnflnpqA DE'lE''!ation. he askE'd hf'lr t,() WRit in t.he waiting room. In the 
meantime. thE' discussions were over, Sir JOAeph Bhore. fo~tting that 
I.Rdv Bhore WRS waiting in the waiting room. went home and thprE' wait«'d 
for I.ady Bhore. while Ladv Bhore waR waitin~ in the waiting room in thf'l 
S(lcrE'toRriat, ;md their friends were WRiting for both of them in Old Delhi. 
(T.nughter.) 

An Honourable Kember: Is that true? 

'.rhe HonoUrable Sir 10Hph Bhortl (Memher fo'!' Commpree and Rnil­
waY8)~ T mllst e.ongrstulate my Honol11'able friend on his Bight of ima,nnn­
tir«. (T .. aughter.) 

'P.r: 1lJ1I~dbl ~bm~: And 80 do r in his story of stick and com~r, 
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Sir, the next point which he said, in the course of the same debate, was. 

"Ue hal the utmost contempt for figures when they are produced by others thaa 
bim8e1f." 

I have great respect for those figures which are printed and w~ 
acourae I can test myself but I do not have any respect for figures w .0 

are not Yat our disposal and which my Honourable friend, on the authonty 
of information which he may have received otherwise, quotes. For ex-
ample, here, he says: 

"I have it on ab80lut.e authoritative information that one single. contract which haa 
'beE placed in Japan, and which, I take i.t,. would be ~~ If we granted such 
uemption, aIIl()lJIlted to no less than I, milhon dozen peU'll. 

Such figures are misleading and actions taken on them are unjust. 

About that the Japanese Delegation has brought to the attention of the 
Government the following: 

"In cotton hosiery alone, the quantity that was cancelled is estimated to have 
amounted to Ii million dozens ... 

The B&.me figure was quoted in connection with two entirely dilferent 
statements, in one case the order was placed for such an amount, but the 
fact is that this was cancelled by the whole of India, and these two are 
quite different statements. When figures are quoted, they must be quoted 
from printed statements, so that we may verify for ourselves. I have great 
respect for figures which are available to me and I have great disrespect 
for figures which &.Te not available to me and whose correctness I cannot 
verify for myself. There is one remark about Mr. Mody. I call it an 
accident., that whenever there is a Textile Bill, there is always an "At 
Home" by Mr. Mody. There is absolutely no question of finding the 
cause or effect. This is an accident, but what logicians caU an inseparable 
accident. Whenever there is such a Bill, there.is an "At Home" simple or 
accompanied by cinema. or nautch. (Laughter.) 

Leaving out these stories. I come to the serious side of the Question. 
There is a great difference between the position of India and England, 
so far as textiles are C()ncerned. England is not a cotton producing country; 
we are cotton producers. England has ~ot no cottage industry; we have got 
r.n established cottage industry. In EnF!'land, the whole of the te'ttile 
industry is concentrated in one particular place; in India, it is scattered all 
over the country. Though Lancashire could speak for the entire textile 
industry in England, nobody could speak on behalf of the entire cotton 
textile industry except the Government. What is the 'Position of the 
Bomba! millowners in this? Out of 100 persons. who are engaged in textile 
industry, I can say that 70 persons are engaged in cotton growing and 80 
persons are engaged in the textile manufacture. How many in cottage 
industry, I can quote figures here: 

"By 1911 the total number of persons supported by cotton lIpinninlr. sizing and 
weaviug bad declined by 6'1 per cent. but was still nearly 6,000,000, of whom only 
237,000 were factory worker •. " ' 

According to these figures, the percentage of factory wor~8rs to ~1 
persons engaged in weaving comes to less than five per cent., but tD() 
figures quoted today by my Honourable friend, Mr. Rame.krishnlil. Mow 
that the percentage is about ten per cent. So, I take his figures and 
~n~iaer tllat th~ number of factory workers compared with the entire 
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workers engaged in spinning and weaving is only ten per cent. Therefore, 
the millowners represent only three per cent of the entire textile interests in 
this country, and the Bombay millowners, representing hrJI the mID in­
dustry, cannot possibly claim to speak for more than Ii per cent of the 
textile industry in this country. . 

JIr. H. P. JIody: Who represents the other 97 per cent? 

Dr. ZlaaddJD Ahmad: 70 per cent are cotton growers, and, out of 30 
per cent, 27 per cent to handloom industry,--and Mr. Mody can olaim only 
half of the remaining three per cent. 

lIr. Jr. P .• OOy: How is that? 

Dr. ZlauddJn Ahmad: Mr. Mody has got a very good head for calculation 
and he wants me to explain it once again. Out of 100 pel'BOns, 70 are 
cotton growers, and 80 are left ... 

'!'be Honourable Sir Joseph Bhore: Will my Honourable friend produce 
the printed figures? 

Dr. Zlaud4tn Ahmad: Yes, I am quoting from the census report. 

Supposing the textile industry is represented by 100, from the census 
report you will find that 70 per cent of the population of this country 
is engaged in agriculture. Therefore, if it is 100, then 70 represebts cotton 
growers 6nd 80 is rep~sented by manufacturers of textile. 

1Ir. S. O. Jlitra (Chitt&.'/long and Rajshahi Divisions: Non-Muhamma­
dan Rural): What about paddy? 

Dr. ZiauddJn Ahmad: And since the share of the millowners-the num­
her of the hands in the mills is onlv ten per cent of the total, therefore 
the mills represent only ten per ce~t of 30, th&t is three per cent only 
of the total textile interests. 

Mr. l\fody has repeatedl~· said that he represents only half of the mill 
indulttry A('('ording to mv calculation. he represent'll only Ii per cent 
of the tntile indu!ltr~·. When we come to discuss this question. we will soo 
how far Mr. Mody is authorised to speak on behalf of the textile industry. 

Now, we have got three things before us, the Tariff Board Report. 
the .Tapanese Agreement and the PRct between Lancashire and the Bombav 
millmvD(·rs. T have read the Tariff Board Report Vf!lry carefully. From 
the point of view of the millowners of Bombav. I rt"spe'Ct it. and put it 
over my head, but. from the point of view of the handloom weavel'S, I 
throw it in the wnste paper basket. It is practiNllJy nothing. They 
nevpr mndE' any local inquiries. They colleet.('d reporte:; from the Directors 
of Industries and from various Government.s. and from those they compiled 
their OWTl rpport.nnd I am sure. hRd thi!': duty been entnlsted to Dr. 
Meek, he would have produced B bettof':' chapter on the hJmdloom industry 
than thE' one g-iven to UR by the Tariff Board, be!'8use their conclusions 
fire ni)\'Rupported b~' their own nrgnmE'nts. 

When Wl't come to the cottBge industry. my fr1end, Mr. Ramakrishna, 
nointell ont tb(' imporbmce of this. Bnd I think time has ('orne when 8 

Tariff BOBrd inquiry is needed for this partic.ular industry. Here we find 
~bflt this ~optest between tbf' hand 100m industry lind the milJ industry 
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is A long standing one, .. In 1894, a five per cent ad valor6m duty was 
ltlvied on cotton Y81'n, but it was found to effect adversely the cottage 
indul>try; so, in thp yeHr 1896, the duty on cotton Jarn was abolished and 
an ad tJaZor6m excise duty of 8l per cent was levied on the mill industry 
and this particular duty continued till it was abolished in 1926. This is 
a question which shouI'd be considered by a Tariff Board on the ('.()ttBge 
industry, whether we should or should not reimpose this excise duty which 
was levie.·l in the year 1896, in order to protect the cottage industry. 

I now corne to the Agreement with Japan. I take this opportunity to 
express my appreciation and the appreciation of the Assembly and of the 
country of the able manner in which Sir Joseph Bhore· carried on the 
negotintions on behalf of the country and on behalf of the Government 
of India. Till we Mtually saw the Agreement, we never expected such 
an achievement, and I 8'!sure him that he has got the entire country 
bphind him in this particular negotiation. We have given to Japan a 
quota of 325 million yards<on the understanding that she takes one million 
LnlE's of our cotton. We have given her 18 per cent of our entire import. 
Wtl have further promised an additional quota and the maximum will never 
ex(~eed 2'2 per cent of our entire import. It will corne to about 20 per 
cent, that is, one fifth of the entire import. There is one small omission 
to which Mr. Modv also draw attention. It was said that we have made 
no provi!;ion for the manner in which cotton will be taken fl'Om India. to 
Japlln. Ai present this export is entirely in the hands of the Japanese 
shipping companies and they couw. ~o rq~llillte their ('onditions &R to 
dictate the price of cotton in this country. The price of ('otton is a very 
fluctuating element in the eountry, and unlec;s we sell cotton at a !'El880n­
able price. it will not be possible for us to continue its cultivation. I 
notice that. the value of cotton was 19·23d. per pound in the year 1919-90, 
and now it has fallen to 4'32d., that is, about one fifth. This is an 
une('.onomic price for the cotton grower. and unle~s we have some under­
standing- ",ith the Japanese Delegation about the export. of this one milJion 
cotton "ales, I apprehend that the transit may be 80 regulated that in 
pra('tice they will dictate the pri('e of cotton. I do not like to dilate cn 
this. This has been di::;cussed very caTtlfullv hy my friend. Mr. Mod v , and 
r hope, that in future discuRsion8. this parti('ular point will be looked Into. 

The next thing I would like to emphasize is that once we have fixed 
the quot.a for .Japan, then I clo not flee any necesc;ity for a system of 
specific duties. We had better agree to what Japan has herAelf said in 
her terms, that is, put on 50 per cent ad valorem duty or ~ ann&8 per 
pound. Take up her condition and remove the specific dut, altogether. 
Th.! specific duty was necessary for the protection of the home industry, 
but a quota has already protected them. Japan caD no longer compete 
with 11S and in that case I do n,ot see any necessih for introducing any 
specific duty and add unnecessarIly to the burden of the consumerR. My 
friend, Mr. Mody, pointed out that the price Wa'! rather uneconomic and 
t.hen he said that he did not consider about the volume or the prices. Be 
said thnt the only point he would consider was the price index, and that 
is just what I quote to him. I notice that the priee index of the mn.nu­
facturecl cotton has not fallen to the same extent as it hal. fallen in 
cottnn itself. The people who purchase the cloth do 80 by selling their 
cott<:D, and We find that the index price of cotton ba.s fallen much 
~ore th}Ul of th~ lTlnnufact~ artic~e. Here I have got a printed boo~ 
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• A Review of the Trade of India in 1932-33", and, on page 8, I fin~ that 
the price index of cotton manufac;ured in J?ne,. 1933, wa~ 150, while the 
price iude}> of cotton was only 8/. T~e pnce mdex o~ n~e was onl) 65 
and the price index of wheat was 86. 'lh~ref.ore, the pnce mdex of wheat, 
rice and cotton is much lower than the pnce mdex of manufactur~ ct)tton. 

J[r. H. P. JIody: I will explain it to you afterwards. 

Dr. ZjaudcUn Abmad: Now, Sir, coming to the Lancashire Agree~ent, 
nnd here we have got three points of view, first the Agreement ItseH, 
Recond the manner of doing it and the third. the etT~ct on the Otte:wa 
ArrJ'C('mcnt. As regards the benefit which India has given to Lancashire, 
the terms of t,he Agreement are very definite. They are giving this parti­
cular p!'eferen('.~ which is quoted in' this Agreement and which is. put out 
in thi" Bill, but as regards the benefit to our own COWltry, that 18 Aome­
thing ver\" indefinite and it merely says that "it was further agr~ that 
other (.VenUel; of co-operation in this field should be explored JD the 
intcrestR of the Indian cotton grower". That is, really the wholE' of the 
benefit, and even my friend, the Honourable the Commerce Member, when 
he advoeated the acceptance of this particular Agreement, had no other 
argument but one and he snid: "We ought to keep up friendly relations 
with Lancashire Rnd with England". Of course, there is no question O!l 

this hide of am unfriendly relationa with either Lancashire or with 
~:ngIRnd, We never questioned it. We are really proud of being part of the 
Britisb Empire, but when you have a ],.-ind of Trade Agreement, it must 
be to the mutual advantage of both, and it must not be one-sided. Sir, 
we had the discussion on the question of Imperial Preference in 1930. I 
was at that time a memher of the Independent Party, and my Party 
de('id("il to remain neutral. 

1Ir. H. P. 1Io4J: No, the whole of the Party supported it. (Laughter.) 

Dr. Z1a1MlcUn Ahmad: All right. at IIony rate I supported it at that 
time. When we came to the Ottawa Agreement, there was a good 
balance sheet before me, and, in spite of the opposition from some mfm­
ben of my own p~ (An Honourabl6 Member: "Most members'"), very 
well, I supported It, bee!lllSe I RaW ver.v clearly the advantages and 
disadvantages on either side and I 'Was convinced that the ad~antagea 
outweighed the disadvantages and t.he balance sheet was in our favour. 
But, in this particular case, the balance sheet if; entirel" aj{ainst ua. 
On the credit side, it is zero. and on the debit side. there are all those 
preferences which are given h£Te. Therefore. in this particular case, J 
do not reconcile mysdf. however well-inclined I may be towurds Lan­
cashire and towards England, to agree to this pnrHcular trade conven­
'tion, beca'Use it is only ODe-sided. It gives everything to LancBshire. it 
gives nothing to IIi! eXcApt expressions of Roodwill which are mere plati­
tudes and pious hopes. Sir, some of our friends raised this question 
that if we accept. ~his particular Agree~ent .. it win be exceedingly good 
fOT O?T. future pobtl~ refo1'tns. Now, If they can guarantee to give us 
Dommlon Status, WIth all the powers which Canada, Australia and 
Soutfi Africa enjoy, T tell you that we will sa('rifice the entire mill in-
dustry in this country, we ~ll. wear nothing b,;,t LancaB~ire and cottage 
goods (HeaT, bear),-a.nd thIS IS a good barg81n-we WIll weaT nothing 
but ei~h.,r Lanoashire goods or our cottage goods madA ~ <?U!' ow~ 
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country, and we will sacrifice two hundr~ Modis and three hundred 
Scotts, and other millowners in favour of Lancashire (Loud Applause), 
provided. of COUl'Re, that our hopes on the constitutional side may prove 
something tangible. But if there are only vague platitudes and expn:,s­
sions of pious indefinite hopes, at least we would not agree. The debit 
is very high, but the credit side consists only ~n mere expressions of 
pious hopes of Mr. Mody-from which possibly he himself may have 
benefited. (Laughter.) 

Sir, here I had better relat-e one more story. There was a magistrate 
who wanted to help e: particular advocat,r. A. Whenever any case came 
up before him, he asked his reader. "On which side is Mr. A-for the 
plaintiff or for the defendant?" Not being satisfied when he was_ '.)n 
neithe1 side, he sent for advocate A. and said: "Though I know you are 
not appearing in this case, there is a law point which I want you to 
explaoin to me." And, afterwards, the value of that advocate grew up so 
high that he was always engaged and he wa'S always paid a ret.ention fee 
by many even if he was not engaged on either side. Now, I do not want 
to enter into these things. but cfrtainly, whenever any protection is re­
quired anywhere, Mr. Mody will be aiways in demand. 

Sir, I really think that this particular Agr£-ement is really against the 
spirit of the Ottawa Agreemmt and it is really a repudiation of that 
AgreemEmt. I will just give you a little story about that. to illustrate In)' 
point. There was a man who hired a dagh-that is, a very big kettle 
in which one can cook several maunds of rice. Next day, he returned 
it along with a small kettle. He said that that big kettle gave birth to 
the smaller one. The owner accepted the small ketti£" thinking that his 
client was a fool. The story was repeated half a dozen times. The 
seiVenth time, however, he came weeping, saying the big kettle died. He 
was seriously quest,ioned and the client replied thslJ anything which pro­
duces a child must also die. He was sorry for the death of big' kettle. 
(Laughter.) Sir, we accepted the Ottawa Agreement and we gave ten per 
cent preference to British goods. If it is now desired to change this ten 
per cent to twenty -per cent and twenty-five per cent, it is repudiation 
of the Ottawa Agreement. If we are entitled to change this figure by 
plu8 ten and plu8 fifteen, we are equally entitled change it to ?n.in". 
ten and minus fifteen. If we are entitled to discuss that the figure ten 
ought to be changed to twenty-five in the Ottawa Agreement, we are 
equally entited to say, if We so desire. that the change should be minU8 
t.en in all items which are given in the Ottawa Agreement,-and a change 
by min1l.8 ten would restore the normal position. Therefore, I consider 
that this change of ten per cent to any other figurr, is really a sort of 
repudiation of the Ottawa Agreement: and if you seek to change it to a 
higher figure, we aTe als0 authorised to change it to a lower figure; and 
I think that is not a very desirable thing to do. Sir, I lay very great 
emphasis on the fact that this Agreement ought to have been takm up by 
th8 Government themselves. Rut Government have shrunk from their 
responsibilities in not taking prompt action and leaving it in the hands of 
persons who represent only l' 5 per cent of the textile industry in this 
country. Sir, the Government are the Government of the ppople, the 
Government are not the Government of the mill industry of Bombay. 
(Hear, hear.) Had the Government conducted the negotiations in con­
nection with this particular Agreement, they would not have overlook(,d 
75- per cent of QUl' cotton-growing people, they would ha.ve put down in 
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t.he Agreement what quota they are· going ~ have, what preference they 
are giving to our o~ cotton, and so forth, ill order ~~t they may ~me 
to the country with a; good conscience. The case, SIr, that my friend, 
Mr. Mody, represe;nted, was only a one-sided case. He reall.y left the 
whole matter to be disposed of on the assurance of mere platttudes and 
pious wishes which the Government of a country could never have· allowed 
t~ be done. : 

Now, the next point I take up is the question of cotton growing, which 
I will not dilate very long upon, because that has alreauy been done ~y 
my Honourable friend, Mr. Ghuznavi. AA I find from the book, IndJa 
produced in 1931-32 about 4~ million bales, b~t 1 ?~d from t~e figures of 
the previous years that India could produce SIX mIllion bales If there. was 
demand for it. This year als;), I am t~ld by m) friend, 
Seth Abdoola Haroon, that six million bales have been 
produced, but the report is not before me. The home con­
sumption is about 21 million bales, and there we have to find a market 
for about four million bales somewhere else,. Out of these four million 
bales, the Ho~urable the Commerce Member has already provided a. 
market for one million bales. Therefore, it is but just and reasonable that 
we ought to provide a market for the remaining 31 million bales as well 
and sell them at an economic price. By economic price I mean that 
our cotton should be sold at six pence per lb. at Liverpool and !.hat, I 
think, is the modest price in this pllrlicular case. 

'!"be BoIloIIrable Sir J'raDk lf01ce (Member for Industries and Labour): 
Is my Honourable, friend talking about six million bales as the current 
crop or as the crop the country can produce in the most favourable cir-
cumstances ? 

Dr. Zlall~ Ahmad: I quoted only 4i million bales according to the 
figure of 1981-32 and the highest figure of su million bales W8B in 1929. 

'!'he Honourable Sir J'raDk .0108: That is correct. 

Dr. ZlauddlD .Munad: The figures of this year I have not got before me. 
but my Honourable friend, Seth Abdoola. Haroon, has got more infomw.­
tion, and he says that it is about Ilix million balea this year. Even the 
Tariff Board on page 220, No. 45, accuses the Government for not doing 
anything for the export of cottou from this coun~ Ilnd they have said 
that their recommendations have not been carried out in toto on acoount 
of the financi&.i stringency. Therefore, very little has been done to find 
market for our cotton industry IlDd also to fix up the prices at a. ~y 

, good level. 
Now, the next thing that 1 wish to take up is the question of the cot­

tage industry. I do not wish to go into detailed figures as they have bE:en 
very ably produced by my Honourable friend, Mr. Ramakrishna h'Dd I 
would just like to take them up where he left th<!m. H~ has m~e out a 
ease that the cottage industry requires very great support and I agree 
wi .. him. I would, first of all, like. to take up the report of the TariiI 
BOlIJI'd. They say that very little imported. yam is used in the Indian 
mills. They go on to say: 
. ",And moat ~f the yam which il. now ~mpol1ed il UHd by the haudloom iDdU1k7 

eIther for SpecIal purposes for which SUItable Indian yam cannM be obWoineci or 
becaUle of a definite preference for it. regularity and ev_ quality." 
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The Tarifi Board, thelefort', says that the illlportoo yarn is lIsed only 

by the cottage industry and not by the mill industry. Now, 1 ha ve. got 
another quotation from a book called "The Lancushire and the Far East". 
On page 281. they say: 

"The imposition of a 5 per cent import duty on yarns in 191!2 was a b1.ow at the 
native handloom industry and the further change in the tariff in 1927 making the 
duty 5 per cent or It anna per lb., whichever is higher, will mean that the Indian 
Millowners will soon be in a position to keep up the yarn pricee sufficiently high 
to drive the handloom weavers out of existence." 

If the price of this yam is kept up very high, then these handlooms 
will nevur be able to compete with the mill industry and will be .driven 
out. altogether. I Lave got some figures, and I would request the Hon­
ourable the Commerce Member to follow them c.arefully. 

De Honourable Sir loseph Bhore: If the Honourable Member rafera 
me to the printed document, that will be sufficient. 

• 
Dr. Ziauddin Ahmad: These figures are all from printed documents 

except that I have copied them. The, cotta.ge industry weaves 
I> P.M. 13,012 million yards This supports from six million to t.en mil­

lion persons. So really speaking, one person is to be supported by the 
income of 220 yards which he can weaVE: all the year round. Since four 
yards of cloth is produced ill one pound, therefore, his entire yearly in­
come is the profit which he gains by weaving 65 pounds. of yarn in th'C 
whole yE:ar. 

My Honourable friend, Mr. Scott, gave me to understand that, it was 
in the interests of the handloom weavers, to raise the specific import 
duty from Ii anna to four ann8/! and he said that the strongl~t argument 
that he could produce in favour was that I did not agree with him. That 
is really the argument that he brought forward in support of his raising 
the duty from Ii anna to four annas. 

Ilr. I. Bams&y Scott (United Provinces: European): I never said four 
8'1lD88. I said three, annas. ' 

Dr. Zlauddin Ahmad: You said three to four annaS. 

1Ir. I. BaDusaJ Scott: 'I'hree or four annas, that does not matter: it 
is all the same. 

Dr. Ziauddin Abmad: I only took his maximum number. 
Now, my friend, Mr. Mody, also tried to make me believe that the 

incnase of duty on cotton yams would be for the benefit of the cottage 
industry. Unfortunately, I could not follow the logic of this chain of 
argument. He said clearly that the whole of this yam was to be used by 
handloom industry, and if you increase thQ price by putting a. special 
duty by four alnna.s a pound, then it would take aWRY a fairly big morael 

. from the. profit which they would earn throughout the year and the mar­
gin of profit would be very small indeed. 

Sir Oowuji lehangir: What about the mills that manufacture yam out 
of Indian cotton? 
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Dr. ZiauddiD Abmad: I can sacrifice aU these mills. I am in favour 
of the cottage industry, and I do not care for the mills. I have got w~th 
me the figures sh:Jwing the price of yarn also. In the year 1932-33, the pnce 
of the yam was 13i annss per pound, . In th~ pre~ious year, it was. ~5i 
QnllaS, and then it was one rupee. 'Ihls year we lDlported 45·1 mllhon 
yards from outside and the Indian production was 10,16 million yards all 
the H:ar round. Kow, a cottage weaver has to live on a profit of 
55 pou.nd6, and they pay 131 annus per pound for the purchaose of yam. 
So, by a small calculation, you can find out how much is left ~ a profit 
for maintaining them all the year round. It comes to about eIght anDas 
a month, because there are certain other charges. This is a very small profit. 
If it is an established fact that the imported yam is used exclusively by 
the cottage industry, then I see no justification whatsoever to take a portion 
of the profits of these very poor people by putting a specific duty or any 
duty whatsoever, and we ought to go back to the conditions which existed 
before when there was no duty on yam. That is really one of the most 
important points for the cottage industry. Sir, if we continue on this 
particular line and allow the mill industry tc develop in their own wa'Y 
and to compete with our cottage industry, then the time will soon come 
when we will have to protect the cottage indul!try against our own mill 
industry and Ii speciul Ta'l'iff Board would be necc!>sary and I will be. a 
very strong advocate .,f it. 

There is one point about protection. So much has been said 6.oout the 
mauagement of the mills in Bombay. I have neither prejudice nor any­
thing against them, but unfortunately any book that I open, and I have 
several of them before me, t.hey have always got a para. on the mis-
management of the Bombay mills. My Honourable friend, Mr. Sitars­
maraju, quoted yesterday from Mr. Utley'S book, and I have got another 
book before me and that is the "Cotton Industry of India" by Mr. Pec.ne, 
and on page 12 of his book, in comparing the administration of the Indian 
mills with JapanJ he writes: 

"India is the only country where moet of the milla are nIB on a ~ of 
'1DIUI&ging agen1.e' j inst.Md of one mauaging director there ill a firm of 1DaIUIpI'8." 

-just as you have a firm of auditors-

"Principal duty is to finance the mill j t.hia firtp has frequeoUy too many kinds 
of bDlinllll8 to attend to besides the mills. Hilla in Bombay left. largely iD caM of 
men trained to look after machinery of one depal1ment, but. not. in po_nOD of 
organizing or commercial ability. lAck of intimate contact between Head 0fIice in 
the city of Bombay and mill at the out.akir1.e. Mill agentll emplby selling broken, 
and are not in direct touch with client." 

Then he gives details for Jap6.n in a parallel ooluum. The Tariff Board 
also recognised the importance of appointment of a Commit.tee to look into 
this. Though I do not speak with authority on this question, it appears 
~ me ~ be a chronic disease an~ anyone, wh? ~i~ on the textile industry 
m India, h6.8 got a para. agalDst the admiruatration of these managing 
agents in Bombay and I think the time has come that if we want to give 
them protection, we should see that they have got a certain amount of 
efficiency, and to secure this efficiency, I think we should follow the recom­
mendations of this Tariff BOftTd and appoint a special Committee to look 
after this particular problem. 

As regards protection, I need not go into the details, because the prin­
ciples have already been laid down by the Honourable the Commerce 
Member and I entirely agree with them. But I add one more condition. 
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There ought to be some kind of periodical report which should be printed 
l.i.nd circulated among the Members of the Assembly about the progress 
made by ~hat particular industry. This is only one more suggestIon that 
I want to add to the five suggestions which he himself made in the opening 
speech about protection. 

Before coming to the general remarks, there is one more point to which 
I should like to make some reference. We have just finished discussions 
on the Tariff (Amendment) Bill, and unfortunately we did not agree "ith 
the Government on certbin points. We on this side said that the data 
from which the conclusions were drawn were not complete, and we did 
not believe in the temporary shelter, because the temporary shelter realiy 
was a kind of burden 011 the COll8umers, and it was removed immediately. 
It C8IlIlot stalld long, and C8IlIlot face the storm or the iloods. Sir, we 
did Ilot agree to the principle of raising the price level of manufactured 
articles. At any rate, these were the di.tterences of opinions and we thought 
we had finished with them. We had honest differellce of OpiniOll, we' were 
defeated from this side after a big fight and we thought that the whole 
thing was over. But unfortunately the hosiery, 011 which we had so much 
talk, reappe6.T8 again in this particular Bill, and the whole controversy 
which we thought was closed alld buried now reappears in this particular 
shape. I caIlIlot see any argument for bringing forward again in another 
shape the sliome old questioll about hosiery which we discussed in such 
great detail some time ago. Of course, in this particular case, it is part 
of the textile industry. No doubt hosiery and other things form an 
esselltial feature of the textile industry and they are rightly dealt with here. 
But to take it as Ii.' measure by itself was not justifiable when it was to 
be treated alollg with other textile articles on this occasion. Here I would 
also suggest that we ought to have followed the principles that 'Were laid 
down in the Agreement with Japan. We give them a little quota, what­
ever the quota m&'Y be, and it should be determined by considering the 
amount of our consumption, the amount of our mallufacture and the amount 
of imported articles from various other countries. You give them a quota 
and, after fixing that quota, follow your own recommendations and put 
Ii.' duty of 5i annas per pound and, in that case, our home people will be 
able to compete favourably, because there will Ilot be an enormous influx 
of the articles in this country and there will be a limited number of articles 
with which they can compete. Everybody has said that we C8IlIlot produce 
the entire amount of hosiery in a year. If we tr.ke two or three years to 
produce them, you can give Japan a little quota and diminish that quota 
year after year, so that, within three years time, you might altogether 
remove thIiot quota and we might be able then to manufacture the entire 
requirements of India, 80 far as hosiery is concerned. This was really 
the best way of dealing with this subject instead of putting a very heavy 
duty. At the present moment, 88 has been repeatedly said on the floor of 
this House, that the duty proposed is not sufficiently a protective duty, it 
is neither a protective duty, nor is it frO revenue duty for the purpose of 
raising money and so it is a duty to provide a temporary shelter, and I 
do not believe in this temporary shelter. We ought to decide definitely 
whether we want to protect the industry or not. If we decide to protect 
it, then do it ill the proper m8IlIler. Call the spade a spade. I am in 
favour of pro1.ection, provided it satisfies all the conditiOIlS laid down for Pl'()a 
taction. I oy that unless we can produce the entire amount immediately 
required, in th,is country, we must provide the quota system which would 
gradually diminish within tlu"ee years time and then altogether vanish. 
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Mr. J. RalI18&y Scott: We can supply about 75·pei~ent~ of the lndian 
il"tlquircrucllts at the present mo~pt. 

Dr. Zlauddln Ahmad: If the Government lOre satisfied that Mr. Scdt 
can supply 75 per cent. of India's requirementfl, then out of the balance 

-of 25 per cellt. which are left, I would give a quota of ten per cent. to 
.Jap!lll .IIH1 thl' relllaining l.i ;per c('nt. to the Uni~ King<iom anci other 
countries. I submit that the mere stat~ment of my Honourable friend, 
Mr. Ramsay Scott. is not suffici£'nt. I want authoritative figures from the 
Govemment on this particular point .. 

There are several points to which I want answers from the Honourable 
the COmlllerCf" :Member when he gets tip to reply next time. I will now 
give the Honourable the Commerce Member only four points and I hope 
he will 110te them down hud glveanswers when he gets up tl) reply. The 
-tirst point is this. Will the Honourable Member please tell me why tIle 
report of the Tariff Board dt"uling with hosiery was not l,laccd in our 
hands while we were discussing the first Bill about hosiery industry and 
why it was given t~) Il~ 011 the very day we (If'posited our report and OUT 

minutes of dissent:' TIl<: s"eond point is. "'hy did tne Honourahl<· :\I£'rnher 
introduce hosiery twice over in two different Bills and why was he not 
able to mli:ke up his mind definitely and put forward his proposals in one 
Bill and not two Bills? Why is he specially unkind tu this item '! The 
third point is this. Does hosiery form or does it not form part of the cotton 
textiles? If it does. why was it separated and why was it not included in 
t.he Japanese Agreement? In the Japanese Agreem£'nt. the Honourable 
Memher could have fixed a quota just 61S much as for the other things. 
Some of my Honourable friends say thnt it was not possible. But I should 
likfl toO be told· oli' the ftoor of the House by the Government as to why 
it was not possible and whet-her an attempt was made and. jf 80, why it 
failed. If these things could he divulged without violating th£' cnnfidenti6.i 
nature of thc negotiations, I should like to have n reply on this point. The 
fourth point is this. HavE' you not decided to give protect.ion to this 
p6rticular industry, and please let us know what is the total amouut of 
.conswnption.. in this country and what is the amount which is produced and 
manufaetured. Province by Province, and, if possible, the details of size 
and quality should be given. sad unleSs tru:lse figures are given: it is im~ 
possible for us to mli-ke out whether protection is needed or not. These 
are the four points on w·hieh. I hope. my Honourable fripnd wonld give 
me suitable answers and I hope he would not have the recoUTSc to thuse 
tactics which my HonotlJ'AblA fl'iend must also hat'e learnt ill schools in 
the art of debate, namely. to'. ",mid the good arguments put forward by 
the opponents. 

Before I sit down. 1 wish to «HiW nt,tention of tnt> GOH'rnnwnt to 
·aIlother point. The time that is' :e.vell for t.he Sele.ct Committee is very 
short. We will be discussing the Finance Bill throughout this week and 
the next, but if we have complete holidays we Clln no doubt finish this 
Select Committee in four or fi\'e days. But since. "'e "ill be fully engaged 
in the discussions on the Finance Bill. I think it will not be possible for 
liS to submit our Report within the time allowed..· We can only go t·hrough 
the BiIi'in a cursory manner and it will not be p08aible for us to go into 
aetails of the figures which our colleagues expect tAem to. The second 
thing is tha. before akiDg votea on that day. I should like to have your 
ruling whether it is right for peJ'llODS. who are financially interested in a 
particular industry to serve on the Select Committee which deal8 with this 
matter. It may be at leaBtestablisbed by convcnlion that if anypel'8On 

p 
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has got financial interests in GO certain thing, either as manager or manu­
facturer, or anything else, he should not be a member of these Committees. 

JIr .•• llaswood Ahmad: Consumers also should not be there. 
(Laughter.) 

Dr. Ziauddln .Ahmad: No, their interests have to be safeguarded. This· 
is a point which I should like to represent. 

Dr. F. X. DeSouza (Nomins.ied Non-Official): Sir, I rise to support the 
motion that this Bill be referred to Select Committee, and, in doing so, 
I should like to make certain observations arising from the Report of the 
Tariff Board. 

The first observation I should like to make is that the Tariff Board's 
Report makes its recommendation for protection dependent upon the' 
fulfilment of certain conditions, hnd this Bill, while it accepts the recom­
mendation, ignores those conditions. In reviewing the conditions, under 
which the cotton textile industry works in India, the Tariff Board's Report 
makes special mention of the managing agency system which, it says, is 
unsuited to modern conditions, is vicious in principle and while enriching 
the managing agent prevents th{' investor from shs.Tillg the full benefit of 
protect.ion to the great detriment of the shareholder himself as well a8 
of the tax-payer who has to foot the bill to the extent of prot.ection. The 
Tariff Board, therefore, recommended, as a condition precedent to pro­
tection being granted, that an immedir.te scrutiny should be institut.ed for' 
the purpose of investigating the conditions under which this managing 
agency system works in India 80 that early legislative action may be taken 
to amend the Companies law. Ths.t, Sir, as I understand the Report of 
the Tariff Board, is the first condition it imposes upon protection being 
granted to the industry. 

The second condition is regarding labour. The Tariff Board in a care­
ful summary notices the disparity of labour between India and her princip&.1 
Competitor, Japan, and they say that, notwithstanding any protection 
that may be granted, it will be not only very difficult for the cot.ton industry 
ro maintain itself, but its very existence will be precEorious in: competition 
with the Japanese industry. The Tariff Board mention that, inerder to 
equalise labour conditions with competing countries. the efficiency system 
was tried by the Bombay millowners in 1929, but it. was opposed by 
organised labour by wholesale strikes. Therefore, the efficiency system hs.-d 
to be scrapped. In order to improvs.. the ~ondition of labour, therefore, 
the Tariff Board recommends that the Government should take in hand, as· 
t.he Government of Japan had taken in hand, a gener&:l diffusion of the 
right sort of education aiUongst the millhands, the encouragement of a 
sympathetic attitude towards labour on the part of subordinate employees, 
s.ud generally Governme~should take steps .to see that the conditions under 
which_labour has thrived to such a remarkable extent in Japan may be 
introd~ced so far as possible in Indian mills. That is the second condition 
subject to which the Tariff Board recommends the grant of protection. 

The third observation th~ Tariff BOSTd makes is this that, while ordinarily 
protection should be granted and can only be granted to infant industria. 
struggling for existence, yet in the case of an industry like the cotton in­
dustry which has attained ita maturity, protection may be granted ,in con­
sequence of what they call GO temporary deterioration or atrophy. They 
say the temporary deterioration of the cotton industry today is due to the­
general economic depression and to the depreciation of the yen. Butr 
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rending between the lines of their Report, it is cleat· that they have a 
suspicion that what they regard hI,; a temporary deterioration may become a 
pemlanent deterioration and that what they call an atruphy may become' 
!\ pa.ralysis. Then, again, they IIlBintain in a closely reas~ned argum~nt 
that there is very little chance or prospect of the cotton mdustry bemg 
able to dispense with protection in tlw Ilf'al' f\lture whatever amount of 
protection may be granted. 

But, in spite of those counter-indica.tiolls, the Tariff Board recommend 
t hat protection should be gr~nted to this industry on the following grounds. 
They say that it is a national industry employing nearly Ii million labourers. 
in the textile industry worked by power and nearly ten millions of workmen 
employed in the handloo"m industry. They say it employs capital to the 
extent of 80 crores of rupees in power alone, that it furnishes hn outlet for 
Indian cotton and that the employment <)f labour in Bombay and other 
large centres is closely connected with qUE'stions of public order. Lastly, 
they conclude by saying that the prosperity of the City of Bombay and 
the Presidency of Bombay, as well &13 the maintenance of law and order­
among the large working population of that City, csn only be maintained 
if the existence of the industry is guaranteed by continued protection. 
It comes to this then that every rrum, woman and child in this country, 
who We&T8 any kind of clothing, should be taxed in order to lind employ­
ment for the millhands in the City of Bombay to prevent them from breaking 
tlH' lBw, Bnd, secondly in order to enablt> the millowners to keep up the 
anJ('llit,ifl~ of their beautiful City. 

When the proposition is put in this way, it seems to be somewhat 
startling that a recommendation of this kind should be made. Persons. 
with a historics.i sense will recall the later days of Imperial Rome when 
the Emperors kept the turbulent urball population in good humour by 
dolf's of bread and by public games. The Government of India apparently 
an' recommended by the Tariff Board to keep the turbulent population of 
Bombay in order and the millowners in good humour by giving them doles 
hy way of subsidies, grants 6.nd protection. But they forget that, in the 
days of Rome. the granaries of Egypt were inexhaustible for the supply of 
bread and that thE; manhood of the Danubian principalities were at the 
heck and call of the Emperors to furnish a numher of gladiators ready 
tll shed their blood to make a ROmtiTI holiday. But t-oday the condition of 
I he masses in fndia is such that it is impossible that they can bear an 
l'xtra penny of taxation. In Ii' most thoughtful speech made by my Honour­
able friend, Sir Leslie Hudson, during the last Budget debate, the Leader' 
.,f the European Group stated that the condition of the agricultural masses 
'in this country had, owing to the depression, become desperate. He sug­
gested that r..ny further taxation might bring about an awful catastrophe, 
an agrarian revolution. To the same effect comes ,a cable today from­
T.pndon where Mr. Calvert, an eminent Punjab Civilian, who knows all 
that, is to be known about the conditions of agriculture in this country, 
tnliintains that the condition of the agricultural masses is so bad. that their 
eredit has been reduced Rnd exhausted and that under the Reforms the 
1lrban population, who are more vocal. are taking full advantage of the 
rural population . . . . 

Kt~ 11. Du: Blame the ratio and the Finance Member. 

Dr. 1'. X. De8cnua: He makes this statement andlle makes a gloomy 
prophecy that. as a consequence ofthaee eonditions, between the years 1941 
iIond 1945. there is bound to be a grave famine throughout India. 



LEGISLATIVE ASSEJIBLY. [14TH MARCH 1984. 

L Dr. F. X. DeSouza.] 

In this state of t~ country, is it f.dvisable, I ask most respectfully, 
.that any further taxatIOn should be imposed upon the agricultural 1D888e8 
by way of further pr~tection? It seems to me that it is no answer to say, 
as my Honourable ~Iend; the. Commerce Member, has said, that in spite 
.of the heavy protectIOn, III spIte of the 75 per cent. protective duty which 
he has levied, there .has. bee~ no rise in prices. True. I accept his 'figures; 
there has been no rIse In pnces. But cheapness and dearness art! relative 
terms. What will be cheap to you, Sir, with your enormous wealth, is 
very dear to me with my moderate means; and the liogriculturist who three 
'years r..go sold his rice at Rs. 8 a bag in our part ~f the country cannot get 
Rs. 3 for the same quantity today; and is it right to say to that Hum that 
fl;t,e same price is maintained as it was three years ago and tIl/it elot,hing 
is no dearer? No. It seems to me t.hat every penny of taxation hy way 
<of protection makes the condition of the agricultural masses more f.1Hl more 
grave and difficult. 

In pursuing this line of argument, I do not say that I am not ill favour 
tJf protection. I am in favour of protection. I prefer it, because I know 
what the dangers of not giving protection in Bombay just now hre; and 
I prefer to face the evils that I know rather t.han the evils of which I 
know nothing. What I wish to ask this Government to do is to prevent 
the appetite of the capitalist and the millowner grow on what they feed, 
to prevent them, like Oliver Twist, always asking for more; find that can 
be done by laying down certain principles subject to which the protection 
now granted will be continued. I, therefore, most respectfully ask the 
Government and the Honourable the Commerce Member to make a state­
ment of policy in this House as a condition precedent to protection being 
granted, that, as recommended by the Tliriff Board, he will immediately 
institu~ an inquiry as to the working of the managing agency s."stt'm, so 
that the Company Law could be amended accordingly: secondly, that, as 
recommended by the Tariff Board, he will hi.ke steps to improve t,he con­
dition of labour in the manner suggested in that Report; thirdly, that he 
'will establish an agency for the IQ.anagement of the mills in such a manner 
as to conduce to the best interests of the industry, such as providing for 
a dividend equalis&.tion fund and other reserves which really make in the 
long run for economy in the management of mills and industrial coneems. 

It may be asked, what right has the State to interfere in the manage­
ment of private industrial concems. But where the State grants Ii' protec­
tion of this nature, the State has a right to see to the allocation of every 
penny that it votes. But even otherwise, in these days of democracy, 
with regard to industry generally, the era of individualism and laissez fairc 
has gone for ever, and the era of democratic control over industries will 
have to be ushered in. Otherwise, the result will be socialisation of these 
concerns such as we see in Russia. The lines which I have suggested in­
dicate the need for planned economy and unity of control in the manner 
(\escribed by my Honourable friend, M,t. James, in the Resolution he 
moved the other day. It is not a case for the isolated efforts of one GI)\'erl)­
ment Department. It is a matter iuvolving legislation, education, sanita­
tion and agriculture. It should be disposed of by a Committee of the big 
three of the Executive Council; and then I think the collective wisdom of 
the Committee will be able to evolve a national policy which, while co­
ordinating the several ageneies of production to work 8iFinaximum 'effi­
cienc v, 'will minimise the need for protection and when that proteotion is 
necef'vsarv, make the consumer feel that it is in his f)WO interest to keep 
uDemplo~vment ilt ib; minimum. 
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I shall not weary the Hous~I shall not take more than three or four 
minutes more. However, there is one silver lining in the cloud from the 
point of view of the agricultural masses in this Bill, and that is the promise 
given by the Honourable the Commerce Member of a grant-in-aid of 3t 
lakhs for co-ordination of the handloom industry. Sir, I have always con­
sidered the halldloom industry in this country, especially in the part of 
the country from where I come, as really a national industry, because it is 
an industry which employs, as I have said, ten million souls. It is not 
only a national industry because of the large number of operatives employed 
in it but I call it a nation-building industry, because, Sir, it finda work 
for the unemployed agriculturist during six to nine months in the year, and 
though this work is not highly paid, still the poor 6.griculturist is able to 
earn something which prevents him from being pauperised as the UD-
employed are in European countries. It prevents him from that horrible 
lowering of morale which the recipients of doles in England and other 
countries are exposed to. I feel, Sir, it is a nation-building industry,­
nav I go further and say, it is a nation saving industry, an insurance against 
unemployment, a most effective substitute for the unemployment dole. 
Sir, it is in this sense that I consider that the spinning wheel, the Charkha 
and Khaddar, as is held by a certain section of politicians of this country, 
will lead to the salvation of this country, and I say that, not by way of 
defiance to any other country, but by way simply of defence of this country's 
intereste. 

Sir, I was surprised to hear my friend. Mr. Mody, this morning, when 
he said that this was the only country in the world where the handloom 
industry flourished side by side with the powerloom industry and was not 
snuffed out. It i~ nothing to be proud of. It is rather an indication of 
the extreme poverty of the masses of this country; it is an indic&.tion of 
the readiness with which some sort of employment, however poorly paid, 
is accepted by the people in order to keep starvation off. Sir, that is all I 
have got to say. 

The Assembly then adjourned till Eleven of the Clock on Thursday, 
the 151lh Me.roh, 1984:. 
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